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The House met at a Quarter Past Eight
of the Clock.

MR, SPEAKER in the Chair]
QUESTIONS AND ANSWERS
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“GENERAL BUDGET—DEMANDS FOR
GRANTS

DeEMAND No. 1—MINISTRY OF COMMERCE
AND INDUSTRY

DEMAND No. 2°—INDUSTRIES

DemManp No. 3—COMMERCIAL INTELLI-
GENCE AND STATISTICS

DeMAND No. 4—MISCELLANEOUS DEPART+
MENTS AND EXPENDITURE UNDER THE
MiINISTRY OF COMMERCE AND

- INDUSTRY

DeEMAND No. 104—CapiTAL OUTLAY OF
THE MINISTRY OF COMMERCE AND
INDUSTRY—contd.

Mr. Speaker: We will now proceed to
the next business. The cut motions on
“the Demands in respect of the Com-
merce and Industry Ministry were
discussed yesterday, and the hon.
Minister is now to reply to the debate.

\ The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
I must express my gratitude to the
House for having been generous in
regard to the treatment of my Ministry
while the Demand for the Ministry of
Commerce and Industry was being
discussed. I am aware of the task that
my Ministry has undertaken. It is a
very big task covering the entire range
of private enterprise and the export
and import trade of this country and
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in fulfilling that task I am also aware
that the shortcomings it is subject to
are many and numerous. There are
cases in which individuals are aggriev-
ed, sometimes for legitimate reasons
and sometimes for not such good
reasons, and it is a process of con~
tinuously overhauling’ the machinery
to make it more responsive to public
criticism and to quicken its pace of
work, and this is a matter which is
continuously engaging the attention

“of my Ministry’s officers.

[MR. DEPUTY-SPEAKER in the Chair]

So, if criticisms are made, I must
say that some of them are relevant
and what we try to do is to enquire
into the criticisms in the spirit in which .
they are offered and try to improve
our own machinery. I am glad to see
that in the course of the remarks that
fell from the mouths of hon. Members
yesterday, there was no criticism
about particular acts of the adminis-
tration and the criticism was largely
directed towards policy. It is a wel-
come change from what has been the
usual thing in the past that in a dis-
cussion like this matters must really
relate to policy rather than to in-
dividual acts of particular officers of
the Ministry.

Though, as I said, hon. Members
have been generous, a few complaints
have been made and I shall take up
those complaints in the order in which
the speeches were made.

Mr. Sivamurthi Swami spoke in
Hindi and I have obtained a transla-
tion of it. He spoke on the question
of the need for decentralization of in-
dustries and so did some others includ-
ing the hon. Member from Madras,
Mr. Raghabachari. Mr. Swami men-
tioned that small scale industries are
not in a position to represent their
grievances to Government, because
they have no organization. All I can
say is that where an industry is not
well organized, it is certainly the duty
of Government to see that their
grievances are looked into and the
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Government will certainly try to do
its very best in this direction. To thls
qQuestion, perhaps I shall refer again
when I come to deal with the guestion
of cottage industries. My hon, friend
from Bengal, Mr. Guha was very kind
to us. He spoke about the good work
done by the Ministry but still being
the considerate critic that he is, he
put his own grievances or rather the
shortcomings of the Ministry in as
charitable a way as possible. The
question of jute has been raised by
a number of members, by Mr. Guha,

the hon. Member from Bihar,
Mr. Mishra and the hon. Member
from Srikakulam, Mr. Rajagopala

Rao, and each one has been looking
at it from his own point of view,
though I must say that Mr. Guha took
a view which was one to which we
cannot take any exception. I would
like to mention to the hon. Member
that the present Controller has not
been taken 2om the trade and I
think he knows it. He happens to be
a Government servant who has no
interest in the trade and I would have
liked to hear from him that the present
position was satisfactory.

L On the question of the Jute Mill
machinery, the position is that we
recognize that the machinery has been
over-worked. It is also recognized that
the machinery has to be soon replaced,
but I do not think it matters much
really. We have to employ a few more
men because of the out-of-date machi-
nery and in fact it might be a good
thing. From another point of view, I
say, that if we employ a larger num-
ber of men and we get more efficient
machinery, unless the number of jute
mills increases, we might be faced with
the question of unemployment, but
that is not the thing that is keeping
the Government from encouraging the
import of machinery. The matter will
have to be taken up before long with
the industry concerned and I can

l assure the hon, Member that as long

“as I am here, I shall give 1t a very
high place of importance. I propose
to deal with handloom industry a little
later.

“ In regard to the complaint made by
the hon. Member from Bihar in res-
pect of Bihar jute, I recognize that
at present the raw jute trade is not
in a very happy position and this is
due largely to facts over which we
have no control. Nobody paid the
Government any compliment when
jute prices were high and people
thought that that was just their own
due but when prices slumped. the
Government were held responsible for
all the miseries of the people, who
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deal in jute. I recognize that it is the
Government’s integrated policy of
production of jute and .cotton that has
resulted in the increasé in the acreage
of jute and I am very glad about it.
We also recognize that having en-
couraged these people to undertake
jute cultivation some kind of protec-
tion has to be given to them but often-
times the protection that is demanded
is based on peak price figures and not
on normal price figures. On the parti-
cular question of Bihar jute, the hon.
Member mentioned that they had no
jute mill in Bihar and that is why
they are faced with this difficulty. I
recognize that it is so. On the other
hand if transport facilities are avail-
able in plenty, perhaps that difficulty
may not operate to their detriment
and I can assure the hon. Member
that within the limits possible and
within the limited power that is avail-
able to my Ministry, we will try to
do what we can to lighten the position

of the Bihar jute growers.

In regard to the question of Bimla
jute in Srikakulam the hon., Member
had seen me along with gnother friend
and the matter is engaging the atten-
tion of the Ministry. We have taken
it up with the trade. The suggestion
was that we should allow raw jite
to be exported which would enable
them to realize prices to the' tune of
about 300 per cent. over present prices.
I am afraid. he is not correct. The
world jute market is not in such a
happy position. After al! it must be
recognized that the jute produced in
Srikakulam area is not of a high
quality. It is one of the low grade
qualities of jute, used largely in being
mixed with better quality jute. What-
ever it is, it is not thrat the Govern-
ment is not aware of the difficulties
of the producing industry and we are
trying to do our very best. Indications
gre that there might be a slight im-
provement in the market, but we are
not banking on it. We are trylng to
induce the trade to give it #fome atten-
tion, and of course, if it happens that
the trade non-co-operates, then we
shall be free to permit the export of
raw jute, though it will again react
on us. Raw jute . exported from the
country means that the finished pro-
duct will not go out of the country and
we have to take......

Shri Meghnad Saha (Calcutta North-
West): May I interryupt the hon. Minis-
ter? I think the hon. Minister’s infor-
mation about jute is absolutely mijs-
leading. Apparently jute is not sold in
Calcutta because, jute is being smug-
gled across the Pakistan border to the
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extent of 10 lakhs of bales and in the
next year there will be a glut of jute
and jute will be burnt in the fields.

Shri T. T, Krishnamachari: I do not
think that the hon. Member has proved
that my information is misleading. He
wants to add to thé sum total of my
knowledge and I am very grateful,
particularly as it comes from an emi-
nent scientist of the calibre of Pro-
fessor Meghnad Saha. But I do not
think that what I have been saying is
misleading at all."It may be that the
glut is due to the fact that there is
smuggling and with a land frontier
smuggling is incidental and it is very
difficult to prevent it. It is only the
prices that will check smuggling or
encourage it as the case may be. To
revert to my point, Sir, the way in
which we have to deal with the ex-
port of raw jute is very difficult. If
we allow export of raw jute we are
more or less putting a ban or a check
on the export of the filnished goods,
about which we are very particular,
but we cannot lose sight of the
interests of the producers in the Sri-
kakulam area and we are trying to do
our best, so far as we are concerned.

Shri B. Das (Jajpur-Keonjhar):
May I know if the smuggling is
engineered by the Calcutta capitalists?

Shri T. T. Krishnamachari: I am
very sorry. I do not know there is so
much smuggling. The major part of
the attack came from that corner, from
the Communist benches. I am rather
disappointed. 1 thought that the attack
would have a little more force, some
punch in it, but I feel that it is rather
wobbling, because of the reason that
the hon. Member who was responsible
for the attack was as he said ‘new’
and the information at his disposal
was not adequate. He laid stress on
the question of industrialization and I
believe that it is the thing on which the
Commuynist Opposition is going to ask
for a division. He did not deal very
much with the policy of Industrializa-
tion and what he spoke was more with
regard to the foreign industries in
this country. In fact, a reference was
made by the hon. Member to me gex"-
sonally. The reference was very deli-
cately made and I greatly appreciate
his sense of delicacy. but I do not
mind admitting that during my
32 years 6 fairly active life, quite
20 years were spent by me in busi-
ness and those 20 years were spent in
doing business with - British and
American and perhaps Continental
firms. He referred to my association
with a particular irm whose name I
shall not repeat. I plead guilty but I
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do not_think there is anything wrong
in it. But what I would like to tell
my hon. friend is that { was associated
with the firm and we parted company
on the 1st July 1941 and that does
not make me any more friendly with
them on that account. If the. hon.
Member wanted to know something
about the activities of foreign firms
in this country, I think, he had better
come and see me and I will tell him
more than he knows. 'After all, we,
some of us here who were in the trade
know where the shoe pinches and here
as Minister of Commerce and Indus-
try, I may assure my hon. friends
opposite that we are not any whit
behind them in seei:dg that Indian
interests are safeguarded, subject only
to one factor, that. we want a leaven-
ing of some foreign business in this
country for certain reasons and we do
not want to shut out the fleld of
development of industries. Subject to
our own conditions we, would welcome
anybody that comes. We have laid
down some conditions for their coming.
The Statement on Industrial Policy,
laid on thé Table of the House in
1948, and the statement of the hon.
Prime Minister in April 1949 still hold
the field. It may be revised; it may
be suitably modified. But, the essence
of the policy still holds good. It is no
use telling the Congress Benches that
we are henchmen of the British, We
are not. We feel that we do not have
to be afraid of them, Not that you are
afraid. You think that if you separate
the British and Indian, there may be
yet another enemy so far as India is
concerned, and we probably may have
to seek the assistance of some other
people, who, you think, are your
friends. We feel that we ought to treat
all countries alike.

To. come back to this particular
question of British capital, my hon.
friend was not very well informed. If
he had read the report of the Reserve
Bank on the subject. he would have
found that the estimate was some-
where about 320 crores of foreign
capital in this country. I agree that in
certain industries they hold a pre-
ponderating interest. If the suggestion
is that the Government should so
manage fits affairs that such pre-
ponderating interest is not used to the
detriment of the growth of this
country. or to the detriment of the
people of this country, I entirely agree
and I am at one with thre Opposition.
I shall accept gny suggestion that they
may make on this subject. But, if it
is a question of dispossessing. those
interests, and getting into trouble in
the international fleld, and risking our
own sterling balances in the bargain.
I think we are not going to walk into



1895 General Budget—

[Shri T. T. Krishnamachari]

that trap. It is a case of my hon.
friend trying to inform people who
know a little more about these things
than he.

On the question of British interests
in this country, I have said what the
policy of the Government is. So far as
1 am concerned, I feel that in certain
cases, we have to be careful. I do not
want to encourage the growth of mush-
room bucket-shop industries, started
by some cold weather tourists in this
country. But there are certain British
interests in this country who have
really set up standards. They may be
a few; but they are there. I have found
in my experience that British industry
treats labour better. They are willing
to raise the scale of dearness allowance
to their employees on the basis of the
Calcutta Chamber of Commerce index
of prices. They keep their accounts
better. They do not evade taxes. They
do not keep a double set of accounts.
Also I know of a particular interest
here where the European management
said, we will not close down the mills
even if it happens that we lose because
we know it is part of the game. It is
only a question of leavening up of
foreign interests in this country. So
long as we have complete control over
them—I am sure that this Govern-
ment has complete control over every
industry whether owned by foreigners
or Indians—it does not do us any
harm. We are looking at the whole
question of foreign capital in this
country from the point of view of
development of this country. There is
no question of sovereignty at all. The
sovereignty is of this country; the
sovereignty is that of the people. If
foreign interests are going to interfere
with the sovereignty of the people of
this country, I shall recommend to my
Prime Minister that foreign interests
should be eliminated. I do not want to
dilate on this subject any more except
with regard to one aspect of my hon.
friend’s speech, namely in regard to
Russia.

The present position is this, and I
think my hon. colleague the Finance
Minister had referred to it in his
speech in the other House when speak-
ing on the Budget. There is really no
ban on trade with Russia. Who ever
sald there was a ban? Trade is still
largel_y in the hands of private traders
in this country. If they do not seek
Russian co-operation or Russian busi-
ness, we cannot go and ‘tell them, go
to Russia. If we have any information
at our disposal, say, that newsprint is
cheaper in Russia, we certainly pass
on that information to the trade and
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ask them to seek that market for get-
ting their supplies. Except in the
matter of foodgrains, trade is largely
in private hands. What is the use of
telling Government that you must
trade with Russia? Why does not the
Russian Trade Commissioners, canvass
business as others do? It is up to them
to do so.

Reference was made to payments.
So far as our present trade with
Russia is concerned, I can give a list.
Exchange of 50,000 metric tons of
Russian wheat for 5,000 tons of .Indian
tea in July 1948; exchange of 81,000
metric tons of wheat for 5,000 tons of
tea, and 1,000 tons of castor oil etc. in
January 1849; 200,000 tons of Russian
wheat and 20,000 tons of Russian maize
for cash in sterling, in March 1949;
purchase of 25,000 tons of wheat from
U.SS.R, in December 1949; in 1949,

.the Industry and Supply Ministry made

certain purchases of fertiliser§ from
Russia on payment of sterling to
Russian account.

This is on Government account ahd
it is a question of barter. I may also
say that the only cash payments were
made in respect of these goods for
freight and insurance. It was com-
puted in terms of dollars and paid in
sterling. Government have not laid any
embargo on Russia doing any trade.
In fact. in the recent Exhibition in
Bombay, Russia brought goods and
sold goods for the sum of nearly Rs. 27
lakhs. We do not know whether the
money has been remitted. Probably
not. Probably the money is still in this
country. Hon. Members opposite know
probably better. In regard to Russia,
there is no prejudice at all. When we
sy that trade is free, we are perfectly
willing and prepared to allow our in-
dustry and trade to deal with Russia.
It is up to threm to .approach them
through the usual channels. I do not
want to take any more of the time of
the House on this particular question
because I believe I have answered
what my hon. friend wanted.

I come to the remarks made by my
hon. friend Mr. Raghabachari from
Madras. I was listening to his speech
with great interest because it was very
clear. Some portion of what he said is
quite true, I agree. Essentially, there is
a conflict between small-scale and large-
scale industries. If this veneer of
civilisation is peeled off man, he be-
comes a primordial being and there is
a conflict between man and man. That
is why we have civilisation: and law
and order. Essentially there is a con-
flict. But, the purpose of the Govern-
ment of a country like India is to
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resolve those conflicts, to synthesise
the differences and to see that we
permit everybody to live. On this ques-
tion of small scale and large scale
industries, the ulimate purpose of
Government is to raise the standard of
living of the people, and in the process
to provide employment to all people.
We must allow some room for cottage
incustries, for small scale industries
and for large-scale industries. The
philosophy that my friend wanted to
mnport to the Members of this House
is one that we recognise. But then,
there is the question of methodology,
the implementation of that philosophy.
On that, there may be a lot of differ-
ence of opinion. I would like to tell
my hon. friend that at the moment the
Government in the various Ministries
are engaged in seeing what they can
‘do to give a proper place in our
schemc of things for village industries,
khadi, handicrafts, handloom industry,
small scale industries, ete. It is a
guestion of trying to fit them in and
work on the basis of trial and error,
and go on imvroving our methods and
changing our ways if necessary. It is
a matter which is engaging the atten-
tion of Government and it is given,
what we call in fi'es, top priority. I
think we are having a number of con-
ferences on this question. I can assure
my hon. friend that I rccognise the
reasonableness of his criticism. I value
his advice, we are not neglecting this
question and we are engaged on it now.
But, all that he says cannot be done.
The  oil-burnihg lamp we can en-
courage. But, I believe if we can pro-
vide electricity in the villages, the
villagers would certainly prefer the
electric light to oil-burning lamps.

A reference was made by him to
import of Sulphuric Acid. Well, I am
not going to blame him. After all, a
person is not supposed to know all
things. I myself made a mistake in #ry-
ing to pronounce the name of a type
of non-ferrous metal. The tongue sort
of refused to co-operate. And if he does
not know about Sulphuric Acid. it is
.no crime. But I can assure him that
we do not import Sulphuric Acid. Some-
body must have given him the infor-
mation about seme other article. We
are importing sulphur which is the
base for Sulphuric Acid. We do not
import Sulphuric Acid. We have got
40 odd plants making it both by the
Chamber and contact processes. It is
not enough for our needs, but it is
Kuiae. We do not import Sulphuric
cid.

On the question of the position of
industry as a whole vis-a-vis my Minis-
trv I am very grateful for the very
reasonable speech of my hon. friend
Mr. Somani. The House shoulé not

17 JUNE 1952

-ing intellectual

Demands for Grants 1888

mistake that the Government is very
considerate to his interests, that they
are doing everything that they want,
and that is why he made a reasonable
speech, Well, I can tell the hon. Mem-
bers of the House that gratitude,
according to the modern version, is a
lively sense of favours to come. Very
possibly from that point of view, the
speech is very reasonable, and I can
assure my hon. friend that if the same
reasonable attitude is adopted by in-
dustry as a whole, he would find that
Government  would certainly co-
operate, but they must. not forget that
there are two factors there. One hap-
pens to be labour with which they are
connected. The other thing happens to
be the consumer. My hon. friend made
some reference to prices. He says, if
you allow higher prices, in the begin-
ning then we can come down to
economic prices later. In the process,
you will lose your own trade, you will
lose the consumer. We did reduce
prices in May of coarse and medium
cloth, and we gave a slight increase, a
very slight increase. in regard to manu-
facturing costs. The public seem to
think that we are favouring the mill-
owner. They do not realise that there
has been a reduction from 5 to 24 per
cent.. and what has been added on
is only 0-9 per cent. to 2:95 per cent. I
saw a leading article in one of the big
newspapgrs of India which has taken
into account some statement of mine
in Coimbatore. This is a capitalist
man: he feels some gratitude for what
the millowners of the town did for
him 15 years ago, and therefore, he
must- shake off his inhibitions. Well,
that is not so. T did not express any
gratitude to the mill-owners. I said
Coimbatore had been kind to me, I
did not associate Coimbatore with the
Coimbatore mill-owners. That is the
type of criticism Government have to
face. If my hon. friend recognises that
fact. he will realise that so far as
fixation of prices of controlled com-
modities is concerned. Government is
trying to reconcile a number of con-
flicting interests, and ultimately we
have only in mind the consumer’s
interests. subject only to the preserva-
tion of the industry.

I am sorry to take more time of the
House. but I would come to the speech
made by my hon. friend Mr. More. I
rather like to listen to him. I have
heard him speak three times. I like
somebody who is very fresh, and I
have a little partiality for books; I am
a little book worm myself in a sort
of way. So I like anybody who quotes
from books even though it may be
very near to that adage of somebody
quoting Scripture. It is a very interest-
exercise to listen to
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him. When Mr. More gets up, I always
anticipate he will have some book
coming from underneath. Well, he said
the industrial policy of Government is
neither national nor rational. It is a
beautiful rhyme. It is good for a ban-
ner headline, but that is where it
begins and where it ends. The Govern-
ment is a national Government, and it
has no other interest except national
interest. If he seeks to convince the
House and the public outside that
Government’s _interests are anti-
national, that they are tied to the
apron-strings of the British or Ameri-
can or Russian interests, I think he is
just attempting the impossible, at any
rate, for the time being. I am pleased
to hear the sound, it is very nice: “it
is neither national nor rational”. It fis
not true nonetheless.

1 expected from Mr. More something
more than what he chose to give us.
Of course, he disclaimed more or less
any affiliation with the groups that
are sitting near him, and he assured
us that he will not go underground. It
is a good thing. I should be sorry if
he went underground. He said we
continue the British policy. He did not
tell us exactly where we are continuing
the British policy. Do you want to
change the map of the country? Every-
thing has to continue. Mr. More and
I continue. We have not chagged, but
we continue. So also, the environment
in which we are functioning has to
continue. It is a purely relative term.
If my hon. friend had spoken &s some
hon. Members of the Communist Party
have spoken that we are allowing
British interests to continue in this
country, I could understand it. True,
we are allowing British interests to
continue, subject to certain conditions,
provided they play ball. But he did
not do that. The gravamen of h.is
attack was really that this budget did
not provide anything for industry. How
can Government provide anything for
industry, unless it is some State indus-
try? We have, for instance, Item 104
on the Demands. There is provision of
Rs. 2 crores and odd for the setting
up of a pig iron plant. That is all the
Finance Minister could provide. He
cannot do anything else and say: out
of defence expenditure, I am going to
give so much to the Ahmedabad Mill-
owners, so much to Kanpur, so much
to South India. It is not a question of
distributing largesses.

Again, there is the point of view
expressed in regard to disappointment
in respect of the Five Year Plan. The
plan envisages only expenditure on the
public sector. If hon. Members say
that that is not enoughl, that more
money must be spent on the public
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sector, that the plan must provide for
more money, I agree it would be under-
standable. But if you say we ought to
finance industrialists, I would say that
if they ask the Industrial Finance
Corporation, they will g:ovide money.
My hon. colleague, the Finance Minis-
te; is ever engaged in assisting indus-
trialists to find money either here or
from elsewhere so that industry can
be expanded. And if you look at the
achievements of the country as a
whole,—1 will not say Government—
the report submitted by my Ministry,
the Administration Report, which, not-
withstanding a few howlers, has given
some information, you will find the
country hras been progressing. There is
one thing you can see at any rate to
the credit of Government: Govern-
ment have not stopped the progress of
industry. The country has been pro-
gressing.

You can take this question of the
Sindri plant. I have more or less
grown up with it since the inception of
the plant. I knew it when the Gouring
Commission came which was to report
on the feasibility of establishing a Sul-
phate of Ammonia plant; also in 1940
when we made the first technical
agreement for the erection of the plant.
I also know the handicaps of the parti-
cular industry. Now, after partition,
gypsum is not available to us from
Pakistan. In spite of it, in a period of
three years what we have done is really
remarkable, and a thing which every
ons should be proud of, rather than
be ashamed of.

What else does Mr. More want? He
says defence industries are essential. I
agree. So does my colleague, the
Filnance Minister. Even more so, the
Defence Minister, and above all, the
Prime Minister is very keen on it.
Please tell us on what lines we are to
proceed. We are trying all the time.
We want to develop the auiomobile
industry primarily because we think it
is an ancillary industry so far as
defence industries are concerned. The
question of planning is for the purpose
of seeing that industries in particular
sectors are developed in a planned and
co-ordinated way. And, of course, he
quoted something which is against us.
He quoted a book by Prof. Agarwal,
a colleague of ours. He said Mahatma
Gandhi sald key industries should be
owned by the State.. There we are
one. The industrial policy statement of
1948 says the State must own key In-
dustries. What we do Is: we are
apportioning our resources so that we
do not spend on some industries which
have already been started, and run by
private industry. One particular clause
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in that industrial policy statement has
evoked a lot of fear on the part of the
industrialists, which is meaningless.
The statement merely says that after
a period of ten years, there will be a
review. The review does not mean that
the State is going to take over all pri-
vate industries. It only means that a
review will be made as to whether
-private enterprise is pulling its weight.
As the hon. the Prime Minister has
repeatedly stated, there is no point in
taking over all private industries. We
can use our resources for other and
better purposes. When a time comes
when we have so much of money, and
we find it lying idle, which we can
invest usefully, we will then take over
these industries. If my hon. friend
Mr. More has reflected over the matter,
.he would have found that he is
entirely in agreement with the policy
of Government. The Government is
merely doing what he has in his mind.
He may like to quicken the process.
If he gives any suggestions, I for my-
self would be willing to accept them.

I am very grateful to my hon. friend
from Bombay, Mr. V. B. Gandhi for
the very constructive speech he has
made. I think he also dispelled these
attacks that have been made on us
both in regard to our imports and also
in regard to our exports. While the
criticism is made that we are export-
ing raw materials from this country for
thg purpose of stockpiling by war-
minded and war-mongering nations,
hon. Members forget that 57 per cent.
of our exports consists of manufactured
goods. Another hon. Member from the
Commgmst party said that we are
importing quite a lot, of stuff, but no
machinery at all. If the hon. Member
wants, I shall give a statement show-
ing that so far as consumer goods are
concerned, including grains, pulses, and
even bicycles, our imports come to
about 22 to 23 per cent. of our total
Imports, and all our imports come in
the form of raw materials for the pur-
poses of manufacture, and an

appreciable portion of capital machi-
nery.

Coming again to the speech of
Mr. Gandhi, it was suggested that a
Conference of textile interests was
envisaged. I may tell hon. Members
. that there is no such thing as that.
There is some kind of vague talk in
the U.K. about it. But no move has
been made by us, so far as we are
concerned.

There was something said about our
«foreign Consular Service. I agree that
what we have is not probably what
one wants it to be, I would like per-
sonally to have a Foreign Consular
Service which is very effective and
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very helpful, but we are just in the
process of building it up, and we are
deflnitely proceeding in the right
direction. The allocation that my
Ministry has asked is for posting First
Secretaries (Commerce) to Washington,
Peking, Tokyo, Ottawa, to mention
only a few important places. We are
therefere moving in thre direction in
which the hon. Member wants us to
move. *

Lastly I come to the speech of my
hon. friend Mr. Rohini Kumar
Chaudhury. He gave me an invitation
to come to Assam. Personally I would
like to do so, as my knowledge of this
State iIs not very good. I would
certainly like to go to Assam, time
permitting. But that is not necessary
for me to appreciate the difficulties of
Assam. I think the Ministry, and also
the Frime Minister are very keen in
helping Assam. It is not so much that
by every Minister going to Assam we
are going to help Assam. In regard to
the question of yarn, we know the
position in Assam. We are not insensi-
tive to their needs. On the question
of galvanized iron-sheets, the position
now is that we might be able to meet,
as he says, sympathetically any
demands made by his State. We have
in the past tried to do 50 to our best
both in the year 1951 and 1952. We
have allotted to Assam to the exclusion
of similar claims from other States. At
the present moment, I can assure him
that any demand that comes from his
State for allocation of galvanized iron-
sheets would be very sympathetically
considered. I have attempted to contro-
vert some of the major criticisms
that have been made in regard to the
policy pursued by the Government in
respect of commerce and industry. If
I have not mentioned anything with
regard to the criticisms of certain hon.
Members, I hope they will pardon me
for that, because it was not intentional.
I have already taken about 42 minutes
for my reply. I do not want to
impinge on the time allotted for the
next Demand; I end my speech here.
Once again let me mention to the
House my gratitude for the (fairly
general and generous receptions that
I have had in this House, and I hope
the Demands will be passed without
any cut.

Mr., Deputy-Speaker: I shall now
put all the cut motions together to the
vote of the House, unless any hon.
Member wants any particular motion
to be taken up separately. The question
is:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

The motion was negatived.
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Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is®

“That the demimd under the *
head ‘Ministry of Commerce and *
Industry’ be reduced by Rs, 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of Commerce and
Indusiry’ be reduced by Rs. 100.”

The motidn was negatived.
Mr. Deputy-Speaker: The question is!

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministiry of Commerce and
Industry’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

“That the demand under the head
‘Industries’ be reduced by
Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

“That the demand under the head
‘Industries’ be reduced by
Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:
“That the demand under the head

‘Industries’ be red
Rs. 100, uced by

The motion was negatived.
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Mr. Deputy-Speaker: The question is_:

“That the demand under the head
‘Industries’ be reduced by
Rs. 100.”

The motion was negatived.
10 Am.
Mr. Deputy-Speaker: The questicn is:

“That the demand under the head
‘Industries’ be reduced by
Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of Commerce and
Indusiry’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Dcputy-Speaker: The question is:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under ‘the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand under the head
‘Industries’ be _reduced by
Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: I shall now

place all the demands together to the
vote of the House.

The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the order
paper in respect of Demands Nos.
1, 2, 3, 4, and 104 be granted to
the President, out of the Consoli-
dated Fund of India to complete °
the sum necessary to defray the
charges that will come in course
of payment during the year ending
the 31st day of March 1953, in
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respect of the corresponding heads President, out of the Consolidated
of Demands entered in the second Fund of India to complete the
column thereof.” sum necessary to defray the

charges that will come in course

The motion was adopted. of payment during the year end-

125.

[As directed by Mr. Deputy-Speaker ing the 31st day of March, 1953,
the motions for Demands for Grants in respect of ‘Capital Outlay of
which were adopted by the House are the Mm,ls"try of Commerce and
reproduced below—Ed. of P. P.] Industry’.

DeMAND No. 1—MINISTRY OF COMMERCE Mr. Deputy-Speaker: The House will
AND INDUSTRY . nolwt'profee?h to discuss the demands

“ i relating to the Ministry of Rehabilita-

Ro. T4435.000 b gfgnteiixcte:diﬁg tion- The demands are 78, 79, 80 and

President, out of the Consolidated

Fund of India to ‘complete the
sum necessary to def_ray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of ‘Ministry of Com-

merce and Industry’.
DeEmaNp No. 2—INDUSTRIES

“That a sum not exceeding
Rs. 93,30,000 be granted to the
President, out of the Consolidated
Fund of India to complete the -
sum necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of ‘Industries’.”

DemManp No. 3—COMMERCIAL

INTELLIGENCE AND STATISTICS

“That ,a sum not exceeding
Rs. 30,49,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of ‘Commercial Intel-
ligence and Statistics’.”

DeEMAND No. 4—MISCELLANEOUS

DEPARTMENTS' AND EXPENDITURE

UNDER THE MINISTRY OF COMMERCE
AND INDUSTRY '

“Thrat a sum not exceeding
Rs. 14,41,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of ‘Miscellaneous
Departments and Expenditure
under the Ministry of Commerce
and Industry’.”

DEMAND No. 104—CAPITAL OUTLAY

OF THE MINISTRY OF COMMERCE

AND INDUSTRY

“That a sum not exceeding
Rs. 2,22,23,000 be granted to the

DemMaNnDp No. 78—MINISTRY OF
REHABILITATION

Mr. Deputy-Speaker: Motion is:

“That a sum not exceedin
Rs. 13,00,000 be granted to thg
President, out of the Consolidated
Fund of India to complete the
Sum necessary to defray the
charges that will come in course of
‘Paymernt during the year ending
the 31st day of March 1953, in

respect of ‘Ministry of Rehabilita-
tion'.”

DemMann No. 79—EXPENDITURE oN
Di1spLACED PERSONS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceedin,
Rs. 6.72.92,000 be granied to thg
President. out of the Consolidated
Fund of India to complete the
Sum  necessarv to defray the
charges that will come in course of
payment during the year ending
the 31st day of March 1953, In
respect of ‘Expenditure on Dis-
placed Persons’.”

DEmaND  No. 80—M1scELLANEOUS
EXPENDITURE UNDER THE MINISTRY
OF REHABILITATION

Mr. Deputy-Speaker: Motion {s:

“That a sum not exceeding
Rs. 19,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
Sum necessary to defray the
charges that will come in course of
ayment during the year ending
he 31st day of March 1953, in
respect of ‘Miscellaneous Expendi-
t;zrte' under the Ministry of Rehabjli-
ation".”

DemaND No. 125—CaprTaAL OuTLAY
OF THE MINISTRY OF
RERABILITATION

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 20,00,000 be granted to the
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[Mr. Deputy-Speaker]

President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course of
payment during the year ending
the 31st day of March 1953, in
respect of ‘Capital Outlay of the
Ministry of Rehabilitation’.”

There are some agreed cut motions
of which notice has been given to me.

Evacuee Property in Hyderabad

Shri Madhao Reddi (Adilabad): I
beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”

Displaced Persons from Eastern
Pakistan

Shri T. K. Chaudhuri (Berhampore):
I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”

Yol Camp Inmates
Sardar Hukam Singh (Kapurthala-
Bhatinda): I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs, 100.”

Verification of Claims
Sardar Hukam Singh: I beg to
move:

“That the demand under the
head ‘Ministry of Rehabilttation’
be reduced by Rs. 100.”

Policy

Shri K. Subrahmanyam
garam): I beg to move:

“That the demand under the
head. ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”

Position of Displaced Persons

Shrimati Sucheta Kripalani (New
Delhi): I beg to move:

“That tlre demand under the
head ‘Ministry af Rehabilitation’
be reduced by Rs. 100.”

(Viziana-

Condition of Displaced Persons from
East Bengal

Shri N. C. Chatterjee (Hooghly): I
beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”
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Mr. Deputy-Speaker: All the cut
motions moved above are placed before
the House. I have received notice of
cut motion No, 732 by Jonab Amjad
Ali, to discuss the failure of the
Government to implement the Indo-
Pakistan Agreement, April 1950. I am
afraid this relates to the Ministry of
. External Affairs. Therefore I rule it
out of order,

The House will now proceed with
discussion of both, the demands and
the cut motions that have beeh placed
before the House.

fwh g el T
Ioreqs wEYew, gE fedfafedm
€W & foF & quwdt § gEIR AT
T F ¢ FEard § oF 97 fFarer |
g £ fooie gk ar @Y W T4 §,
¥few ofeom & fod a8 Ta Ty
# fear mar | 99 & 977 & QT WA
g & fr  fefafedas &1 s a7
T[I N THTE | IF UH T §B
wiwe fag wa § fom & & $9 #71 qorar
A agt |y |

fedle F aamn & fF afkady
qifEaTs ¥ A g FWI R § /3y
B & #1 g fow g € § e
e F A § g Ad w0 #4ifE
agi % fod at AT e ag Ty
Ry wr gt W Fogsla &1 75@
fre 9% §, @& o aE R SfaEi
#1 uremwe ¢Raw (Employ-
mentExchanges)% af@ Y54 fas
aH § 1 FOT Co,000 ®Y FgH AT
siferae maaz § A fae g8 §,
UF S TOH AT F B FF (a4
7 g AT AY, @ EHIHT Ho Tho
o ¥ 9fd @€ @vw (loans) faa
TEE | T HT F @A § AwA g
g from g smarF A aa A @
€\ dar siddt 7 wgr qrar g 5 @
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far g 52 7 &) e o fRgfafe-
Zew (Everything is pretty in
the garden of rehabilitation) |
Iq 9 | 919 qraw Fe F0T Qejy
&Y q& ATHST TS LAATE | T T
F1a g1 AT g A # amway g fr fdfe-
fRrem fafed &1 swer Y g @
o, Wi A 9 B WM ¥ @
AR ICU o

o foe & o T fF &=
offer & &t S e gud S
w1 framwer WA N WAL
fxsngrfiqe ) fedmeFm
dat gt o Wik s wife
AW aga T et §, e dw wfewm
¥ fipghe & wX & ot ferd s
qfea & v wwgw  fragshor
FAIARATN STR @A AT

fdw  ( reaction ) g

g WHF O AT § | AT Fy
g Rory W w wweT @
DNTATE, IR TG F ArEAA AR
g 99 AT qgeSt A A a1 A
& firs Peagelia @ it s s
AT FA A @ E, I FY aOgT @7
goag, AR famr g e F A @ E
9 Y grea fol fer @ gt o
W § | AT g T gufEd £ S @ e
FTRE # 99 o fafvarewsr (mini-
mize ) FX W §| AW WA g
fw fafeedy &1 v wga sr=a7 gorm &,
T TIEET FH A9 A 64T § 1 g9
T FW gS FT qewS QT &,
et iy s g aaerd T4 § S Ay
9 FIW a3V ETAY g& | 7 &Y o9 7
T fagor, §, & & & o g
WA wAY FT qA IW E AT g
foofes & | @@ ¥ faofe> 7 frgarg
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gEa A Fg § fF mAvE ¥
efefeera (statistics) sfoTaas
( unreliable ) &1 =it sw
® FT AT A 9 WO F
N g fifafmew fafre <
(Rehabilitation Minister) &
fere (Figures) Y wea gt |

et st (sft Qo afto oh): 3%
gt & 3 § 1

st gear wweel - g @
agw A, DA § TR dRw
( Government Benches ) a<
B gud , demrF F 1Ak fad 5@
Tl FT qF AT FT eATT fEwTSAY |
T|ALT QAL AE AT § e
TgA TS AT AT § | N FF AR
fefre ok frgfafodem & s &
gamTar  (anomalies) & I
NN T A HN gaog feemr
et § 1 9fe® Iy & w¥w i fafeda
(rural rehabilitation) # 1
A T I BT F FAE AT oy
# g fae 4 § 1 7g s A faer
gag NIANTag I BT FTAG
FTRY €4 AT wo B g | et g
T I fawmg 59 § 5 99 afw
#:r Ffedr (quality) o 7
g R N fawrad & Sfe ar ofr
&4-9o BT &Y Y IA e qF &4
¥ Y swfeasfer  wifaser
(undivided provinces) & @&
fau, #feat sk fasifowm, =g
¥ fogfoat #1 arRe F09 30 oma
g, SEA Y o-¢ o1@ \greft srardr g
I F1 A 9 &Y 7E §, g vy fgmme
¥ ? qaT A I AT gy-ve B wEY
TNy faely § st 9w, @@
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[wcft g FoeT].
gFE I 2 T TN §, 5 wm aw
SICHTIE E LR CR R CIREC Ll
F= A 92 R ot §, WA aw
FT AMMEH | oA 78 A A & T

q A E | W AT TE &, AT @A

gL.agmer g for fosmw
Lacl S

s o Fifax wgd tegfafsdaw
F1 1 welr feifafetzmt ¥ swmem)
o A T A FYE A8 ug fF ST A
am F www fzd § M ge A fxd
§ o1 @& Fm (petty loans)
FEo™ § A A wifae & A (pro-
vincial schemes )¥ w27 9T § |
ag ¥4 & T, 975, 4%, &1 91, 9 Y,
qr qr= & TTAr | TAY T § A S
*r% fafrdw (business) & gt aFar
§ 1 &, 3% 9= 9%q §, srateat
wM AFS §, T A% F ARG
qr AR ¥ FX FE TE T A3 a9
§ | 91T F I B B IAAT TIAT X
oF qgd LY Az AfAr s, gradr
@t W7 T ArAl &1 T T F 1AW
F9 A0 W1 S IAT T0T A A w
wF qg IQ @A E | QY A AT AT FT
aw ¢ faw a7 € 31 (dead loan)
gufad | 99 Agd oo T IS g9
g, aiF feod gg foaw
( reservation ) u@r, TEF H=w
f@iaw (mental reservation )
Fxfeedarfs ag a1 & a9
ARE agaw & from | o A
o% AT g Y RIg gER ST
a1 7 & | wfww TR S 99, @8 @
e § 1 sA g fw o fr de
W E 99 F1 F@ fgaa @y & ¥
¥4 a1 liquid investment

& 73 faar | 313 Fan i oY ety
( compensation ) fis war 3
99 9@ ( pool ) WX gger =
( charge ) =g grm | aY wqdde=
# fearm frara ag gar fF =Y S
T afl faed @ a1 3w aw
e

T AT Ao GFo To FT FYfAd |
9T 1 g4 TF Afead £ 1 z@ &
FOT 9 BAR FT I frar w(r TFT
1 F TR AN wer qrafaat
sn o § far & e oAwoagm
qrame 0 Afas e W grer 4§
faar AT s w@r g 1| 3@ ™ < @ qdr
9z foar aw var 4, ziaifs s dar
ad frar mar § ga & fogfadi
weg I&7. faAr § #fne qg dar aware

Agd Tmmz walr qwadt faoam

TE T F7FT Y Faweqz (invest-
ment ) §, T W AT TN
At gz A1 AT AT | 7 § e &
s ar fegry | N

99 AT 7EFAT 1 Hifag | e
qavomm T § & g ww oa
3¢°3 1 &Y 7 9T @9 farar Tar
g1 TF (6% FAT FT 91T T AT
§ 19 A 3y O w A )
T G | qGT w=FT AW § A
v wifew @ § 7 fergean
&R, Ag  Wfaws T3ddT a7
gfear maddz 1+ wigt I 9 Ay
I & o9 wifew a8 AR g
awar 59 | @R 39 FT a9 fEar
¥ ot | o of fae faama & ant
FRAE? TFW T FT @S Iy v
Yo To o (P.W.D.) Lacid
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Ry, 1% ®Y &Y gafas vt (supervi-
sion charge) fear smat a1, @ 7@
¥z 7T o5 WY A g E | TH ¥ A
sit #3327 ( contractor) Fwr §,
TR w N w1 fgma g o
o ¥ 99 wgwT & fod wwar own
§, @Whamge W ¢y W
S FT AT F1 fwwEr s qwr
§ 1 & fogehsr g g9 7 @ §
o ot frran oA T WE Sw g
i rary ) M wy A ? s
aFT wifed § (gafed oy 1, qTETC
#1, & suTa gfew § afqean gak
aFw wifewi ¥ | g wFEAT A
wrT fradaT fETar A 3 ar ag A
oA AT FT FHA | SfE g F
qig ufean & | s #E fEoan @
2, avad § 919 7 0F Qae q fFav §,
qade aw femsor @ (Move-
ment of Refugees Act ),
frogfewi & §6 daz ®1 =7 qaz #
7w fear § | wTmT A aF § R e
fareita foaar =i fear ar foelt Femgaht
N @TIT A FG 21 1 | ot wohrey
mfed 98 g% gfaw 7l §, fFw
THIT Y § IH FY g¥ AWSG | AT
& afes §

o dfiwd fa wig &0 F1&<RA
¥for mam R wATgw AT
a9 qrge uge &% ( outright
sale ) ¥3 § I Fo T
¢® 73w faww (hire and pur-
chase system ) &1 T #
Tqg TeT AR R gEITET A A
g 9@ Fgw ag wifgd fr, A/
TE ¥ I AT FB AP EY AT A )
Y e T & I A g fewiw
( demand ) # f5 3= #1 difwe
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(period ) =@ & & agr
F Y qTe F e 9y | R agas
SR LCEE S R G R
gfafom  ( imspiration ) g
feama F g gox o=@y @1 faww
Tz 5 faar | 99 1 awg ¥ 9w foeg-
HAVRE Tg ogd § v g o9
9T T TAT & oy A &,
AR foq gaw o w1 faew w3
femrsma g Afesd @ gafeem
g A TEmiA @ T
(correct) #x faar wmd, <@
g ot a8 grax oW &1 faww s
grag#W § fa¥ § 7 ux A g
1 fer § 9 @ WY &7 0

faw voa welt (st @whR): ag
fea F g &1

" sftwel gewr Fuwmr X ¥
Vo gAY ST WA A I ATAG N
N ag 77 draufeera fad § s fedt
sy fafret &1 fgor § ok @&
feehes fafreeT w1 fasr g | & =g
fr fogafter  sd smd fao & &
faficeT agi 41 § afe 97 &Y grarg
QA S R

.ot Qo Yo ¥ : 7g faege o
g1

st geor weE™Y w9 A
Fgl % g7 4 o B adt SFN FT 7HH
2 fed & | R aw 38 g & Rfeaferm
(statistics) & 1 ®w g ¥
N A e # T gFAN1 H F TS
T @dew  (Government
gervants) # =g f& qw
I qo7 Lfafem ga A O =
@RI 7 9gq WAF TS § | TG IT
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[ g pyeET]
tF g g et fiee ) agi ge G?ﬁ"?'ﬂ ﬁw&?gﬁdﬁw Ffran'gu
THTie gTHCH F TAWIE (accom- R F T wA g A AT W wR

modation ) femr wr &1 uw

TF AT FT¢0 X Lo FT TF TF 9T

v g | wgiad ©® T @
S & qrdem  (partition ) #<
¥ ® R RE I IF F T aTI™
(bathrooms)g,  fF= (kitchens)
§ 9 7 ¢ y@d ( privacy)
g R T wwAl & fawfr
T O N AN
I afgd ar 1 Afew ag I I
wwAT § 43 go g 1 3w o oW
feaar s ort & Swer @ fea
ST g WY 5 ag WEW S gro §
Uy oF ot feedwe  maRAw
wige ( displaced Govern-
ment servants ) ®I THIA-
T F AW § wrafedr (priority)
foresef < qrAT a8 f aFTC i FLHRIGY
AHH QIS g ar 9 7 9 OF feeaes
g ( displaced persons) =Y
fea e 41, ag fagd wady ¥ aww
¥ AT g AR feeyes maTwE
FELE AT gL qIAAE AEH
AT & | AT FY Ag  €ATS  FAT
wifgd fs ag feedees awa= e
I AT 74 &, I Y agh a7 qqAY
FIE TG LY & | FTL AT I+ K[ HAS
g WA I ¥ qrE A worg H Y
g e 9gt ag o ¥ | 99 ag femx
Q9§ ar figs ( retrench )
P IAE NI F fod FE oorg oA
w1 7l 0| A ag I 3w LA g
FE 1o ag g fFand o Hrady
] camer 2 fear § sfewr g
GF T TEAAE qUEIE W qY §

T X |

‘ﬂQOﬁioﬁlzﬂ’mﬁm
s AW gl W * ] e faw
g Wi muofeafig 1A
I o B T ¥ FAOTET & |

sfveref guAT FIWTY : 3T TSR
# (employment) 1 T
1o vy @ fegw & ¢ @
awefrdi  ®'  evacuee shops
R A emw 7§ gea ¥
@1 &) WA @ oA
fa § | W w feefed ¥ ¥ 39
I FY IE AT M qAog fRorr
ST | 9gE @ g Ol e Y

Tk & fis g o< A oo A &

Aq 7 o gfaw AT T qgt feedt F
wrRgmdad faodw ( busi-
ness ) & #1 mA @ faeh
wfreard | T ag AT RAA

e % I g0 Al w oY
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oft afoe wag of § a6 &, @
e fooht Tow & R fafeel @
£ | awrew T SR 1 N T §
o 7g I M w@h ¥ e oAy
1@ TR AT weR A
qifedt £ 7 forg § o SRt B A<
AR AT IATE | @ A & &7 aga
TrEm g &

R i far 9z aF srewT PO
ar forg & =t Agx o @wr WRw
AvgfH o T g d
&Gafrre A & @ 1 few zm foo-
fa # d v g §&GR A
TOAT T § 1 AR S Yo AT FER
n Hewe FmOHEiwEFaaw
frad 8% & Y faomr A @A &
R dqge  Gwergde  (gainful
employment) ~# =t gu &1
I & 99 § 9 e I8 § fF S
¥ a @ gU AT #1 AT fRa
IE | qg FIF IS {IWEA A JA
FNE WIA ) a@FR N aF

¥ o wa A8 & 5 ag g faw .

% | @ § ag fre s S §
T Yo TR A ¥ frad ovr Tee
graTgie § o gu § | e fafeex
qET A TATE F qR qg a1
ar # @ga gquw g

T ¥R e e & fae-
fo¥ & qoar areelt § 1 o A
Zo TR 47w AT Mifa=rgs nadade
AR Y GraeTss F1 A9 T AFTE |
W foofe® 7 & a7 § & 4 g
qEA F | TR W@ A 8w
% foq Afma ag fedtew (de-
claration) frarar | ¥ FWAE

17 JUNE 1952

Demands for Grants 1918

@Fi ¥ AW (memorandum)
Y o3 v g § ¢

‘“(a) preference for displaced Govern-
ment servants would rank next only
to that for Central Government optees
in the matter of placement,

(b) questions relating to their leave
and pensionary rights would be decid-
ed soon,

(c) they would be confirmed after a
probation of three months,”

I want you to take special note of
this,

“and (d) nothing would be allowed
to remain in the way of their settle-
ment except Government’s commit-
ments to its existing staff who might
have rendered longer service in similar
grades.”

I% 99 I9 FT FgAT 97 | Y qF
I & ot g9 7 firar mar & 1 onefY o
I ® w9 (confirm)
forat “Gar &1 o Pracder Tt
I ¥ 4 TOT & | A AT I
wifffram® smafedr (priority)
ot § @Y @ ¥ gy fowde
(retrenchment) & =ra® & | &t
qg TAHE g ¥ ged &
NFATTIETE W IT A
fzrax  (retire) =< faar mar
& ar 37 #Y fdw &7 fear o § &Y
AT AW A N g T
freefy

firc oF A A & | #fede (Cabi-
net) &1 zg fedfem (decision)
g fr feedes etz axdizm o
I (superannuation) &
ama> & 3o frdwmm (relaxation)
< far a7 | @ #2 o giefefes o
¢xfaxe qwete  ( scientific or
technical personnel) #1 &, s
R oageEh o @t oW
A RS ( extension )
fear oma 1 fem A o oF e
C.P.W.D ¥ ux gufcfer sofifimax
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[>T gdar FawET]
(Superintending  Engineer)
w1 fra #1 Gxdaa & & fod e
€% geifrad (Chief  Engi-
neers) ¥ fawmfar #r e
39 & g1 faar @ ) 9q ofE &
o ag W ¥ fer g onrg e @
MM GG IFAF T | T FTH
SR EE I A A AT THA THS
& 5 99 FT TaAAT WY AT AT G-
zgs (Attitude) @1 IR @
¥ feam fewweede (discontent-
ment) % | A 7@ awg ¥ (dis-

contentment) 1 TE FIx A -

REN

foe @ oWl & qees "
(postal insurance) % ¥A™
I M F AN AT AW A IS
FATT AR § | A9 Fay 5 o S
% @O W Ay §9 w2fw
f&s (interim relief) ¥ aYTT
fear s ) e am A Fw fF
g e fash S=f &Fi & fean
I A 5 3¢-3-¥eaw @@ G
£ | 3w faw & fogier ¥ arde
FaraA AT @ o g8
T e St 9w F wfade wE
(provident fund) 3=k &
ufad (leave arrears) & 39 &
R A aw 7 bmer fear fs 9w
T Yo X ¥T AW I wifw wA
&Y a9 avwa § R arferea & frdem
WA e wmag ¥ g

Provident Fund—
Amout due to Govt. of India 68 lakhs

Amount due to Pakistan 51 §
Arredrs of Pay —
Amount due to Pakistan 48

”
mount due to Govt. of India 43 ”»
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@ e are sfewm A s
g1t AT § AR aife A T
REEME 1w RsmETE )
& = T 9T SFN FT. QU dfesde
(settlement) #< fear @ ?
I AT GET A F A I A aga
SR GEed gl Sy |

s & afex & dfeode amw
3  (settlement of claims)
¥ ar & Fgm e g fophw
7g 9TE & fF 97 ¥ o & A
N sl d R fEr o A§ Twaw
¥ g d v o aw g fafreex
gga ¥ g %% gfmw (frank
admission) #< fear § f& aife-
ww ¥ gw S A difidss (nego-
tiation) W@ € S§ & @@ AT
AR IRV I )
T IF B AAT E Fd | g
art (offer) #FW@ & T IWH
TR AW E e AFh gl
g dfesdz o oo & fody 7 fedy
ag w2

arr forgslt N @q ¥ a9 gFR
WA AT AT gL AR
@ W FY e AR T A IR
(playcards) fwat gg sk facer
wEfF g v wr dfeode fear
T | A AR & F ST F W Frdfes-
#z Ay § ey @Y | 9 foFew #Y ama-
T} FATQ ag & o 8T, FWA,
tafas, dw qafas sk fefegas
g | @ AR A & SfFw anft fadh
oF & e 93 agveTa oy 7 & ardy
wiw gepafaw (urban immovable)
WAL ¥ | LAY § qY ARG
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W SRR A N @ qg A
@ E o dew B
(total claim) =7 & 1 gw Y av
TR § fr o T
# s fram & ok WY wfew
W9l 9 F g & § IW HT AT AT
¢ 1 frod 7w uF qae & & gor a1
fFT &8 &1 9@ Mo | faaqr @ ar
R @A et § v oA
ar & 9o fafaeeT agw ¥ 7 d3nfce
% frorf  (categorical re-
ply) =it § & | amd
fF =7 w1 total FT § | W
oM & fao § % & WX ag WAy
§fF o = cwar fewr femm
@ g o disparity & ™ ®
Y QT FT | gH T A6 AT FqAT
Tifgd fs o @ A FY g T
FT TTHIT T FT AT TTF & T T
ol ? for gg wae arg 5
A For F1 9 I Afes s,
frrrF Yo FEET I TE a9 &
Fer Fa® A g & few A §
o & g & @A @ § |

# QY S FD FEA ST E A TR
™ dmfefem (analysis) &t
fdag g fr e #05 o A
frgsier qz &< fFam 1 9@ # & 3%
T g F wEEI 9T S, Ay
T 1 graeede  (investment)
§ fm &1 f=d (retwin) ¥
F faSar 1 33.¢ O 7 A o7 7 Few
¥ fet &, Y o 7 e § AT A
f&wa gz ¥ s 1 o | a=
& vy fradr ) T vy W S A
@0 A w17 § I F7 gE9E (trans-
port ) &1 ®mai & ¥ FQ
T Eai § O  (doss) F®

74 PSD
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a9 q fear swar @at g ok faad
TI I q@ T 1w F v @
AR mfrs g sitag § =9 (wast-
age) R F@H (corruption)
T AN IZTFT &S ¥Y ET T F A=A
g1 s am W fr frgelior & o5%
T 9T E | IF F A A T AAT
TR qedt g1 & A ol ot ¥ fad-
WFAT I 5o 3w oad
AT FT AT § q  SARM@T AT T
EREEHe § A ag T qwer il e
foeitr & s @ & A sgEw
TIATE | AT T 4T T &, AT A 4T
aEmEer G wX fam g 7 @
# (small loans) @M W
AEY, Ao Tho To T\ H T FEY
FAE I WA A R T wrgdg fafaeex
¥ q@ represent fFar g,
HFE F997 A7 T av F faar | faw
AT TIE S & J@TET  WEA Al
B A e qe Tl & fol
a1 g ofeT g gl &1 QY foogsfior &
AT grOd FAT 7 ST AT A ALY &
3T A g v ’¥e ¥ Y FEER §
FfF ¥ AOF G FY 9T FT @ IH
g o et § 03 guE ) iR
AT Y T TG A FT T & FIH
FHE Y ST Y AEw FAT JUied |
IR o g Gfew F awd § QY
IME TR FE d I, ST F TS T
§T 2, I AHoEr T ged #
Fgl % @A ! a9 HA T & FEAr
qr |

(English translation of the above

speech)

Shrimati Sucheta Kripalani: Sir, I
understand that the hon. Minister
has issued a statement to the
Press on the progress made in the



1923 + General Budget—

[Shrimati Suclicta Kripalani]

rehabilitation work so far. Speaking .

for ourselves, we have been supplied
a copy of that statement and the Press
has been used as a forum for the
general informacion of the public. The
statement in question gives one the
impression as if very little remains to
be done with regard to rehabilitation
work. Certain figures have also been
given therein to which I shall refer
here briefly.

" In the report on rehabilitation work,
it is stated that allotment of land has
been made to 93-4 per cent. persons—
I will not make any reference to East
Bengal. There are scveral hon, brethren
here who will take up that aspect of
the problem—that 93 per cent. of the
total number of urban refugees have
got houses by now; that 1.60,000 per-
sons have secured employment through
Employment Exchanges while 80,000
persons have been absorbed in the
Central and State Services. It has
further been stated that 1,50,000 per-
sons have been granted small loans
while nine to ten thousand have
secured big loans through the
RF.A. All this leads one to
the impression that not much is
left to be done. Everything is pretty
in the garden of rehabilitation. In the
staternent in  question, 90 to 95 per
cent, of the problem is claimed to have
been solved. Taking it as such I think
that the justification for the continued
existence of that Ministry is also over
and normally it should be expected to
be wound up within five to six
months.

The report also states that the pro-
blem of rchabilitation of refugees
coming from East Pakistan has also
been considerably solved though not to
the same extent as in the case of
refugees from West Pakistan. T do not
claim much knowledge of the condi-
tions of the East Bengal refugees. As
such, I leave it to my other hon. friends.
1 want to confine myself to the reaction
of the refugees from West Pakistan in
respect of these flgures given in this
report. The claim that 90 to 95 per
cent. of the refugees from West
Pakistan have been rehabilitated, will
become untenable the moment some
hon. Members of this House go round
the sireets and mohallas populated pre-
dominantly by the refugees. You will
find them starving, half naked, half
dead and passing their days in most
deplorable conditions in narrow lanes
and streets. They are dying for lack
of any medicines and their condition
in general is worsening day by day.
Please do not think that I am in any-
way trying to minimize all that the
Government are doing. I for one agree
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that the Ministry’s work has been
praiseworthy. They have done very
hard work. It is really very difficult
to handle a problem of this magnitude.
The figures given in the statement
have, however, surprised me. Only
yesterday this statement has been
given out in the Press alongwifh an-
other statement by another hon.
Minister on some other subject. In
regard to food, Shri Kidwai has held
Government statistics to be unreliable.
Assuming that to be correct, the figures
quoted by the hon. Minister of Re-
habilitation may also be wrong.

The Minister of Rehabilitation
(Shri A. P. Jain): They are correct in

"my case.

Shrimati Sucheta Kripalani: Well, I
do not know. Both the hon, Ministers
are occupying the Government benches.
They may settle the issue mutually.
So it is true that a good deal has been
done, but much more remains to be
done still. I may draw your attention
to certain anomalies also that exist in
the relief and rehabilitation work done
by us. First take up the case of rural
rehabilitation work. Allotment of land
has been completed in respect of four
to five lacs of persons in the Punjab
and Pepsu. The total land allotted to
them constitutes 65 to 70 per cent. of
the land left behind by them in
‘Pakistan. In addition ‘the refugees
settled in the Punjab complain of the
inferior quality of these lands. There
are several other complaints also.
Anyway. they have been given 65 to
70 per cent. of their holdings left be-
hind. The number of refugees coming
from undivided provinces such as Sind,
Frontier Province or Baluchistan is
nearly 20 lacs, out of which seven to
eight lacs constitute the rural popula-
tion of these provinces. What is the
basis adopted for allotment of lands
in their case? On one hand, you allot
65 to 70 per cent. of the previous hold-
ings. while on the other. you want
people to be contented with ten or
twenty acres only. This discrimination
between a refugee and a refugee must
stop. It is alright if my information
in this respect is wrong. People com-
plain because they are going without
food and clothing and because they
are victims of harassment and in-
justice.

Next take the issue of urban rehabili~
tation. The main work dorfe in this
behalf is that people have been pro-
vided with houses and in a number
of cases such loans have been advanced,
as are generally known as “pretty”
loans and come within the pur-
view of financial schemes. The amounts
so advanced vary from Rs. 50 to
Rs. 500. In the present day conditions,
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it is very difficult to run any business
with that sum. Of course, they can
drive carts or become vendors, ply
small trade on rehris or sit on the
foot path with petty merchandise. By
advancing these petty sums as loans,
you have turned a considerable num-
ber of our people into petty vendors
or have driven them to other types of
very petty trades. Those who have not
been able to do any trade with tha*
sum, have used it for their other
personal needs. That is the good your
petty loans have done to these people.
You may regard them as dead loans.
The ex-Minjster Shri Mohanlal Saksena,
had some mental reservation regard-
ing the recovery of these petty loans.
His successor, Shri Ajit Prasad Jain
is, however, a much cleverer person.
He took stock of the position in this
respect and turned them into ‘liquid
investment’. He declared such loans to
be the first charge on any compensa-
tion that may be decided to be paid
to the persons concerned. Thus Gov-
ernment money that was previously
considered to be unrecoverable, is now
made, recoverable.

- Turning to R.F.A., we claim to have
some knowledge of its working. As
many as ten thousand persons have
been advanced loans by it. The condi-
tions imposed are very stringent and
harassing for those to whom the loans
have been advanced. Yet the people
are asking for these loans. Interest on
them is charged .at the rate of six per
cent, The sums so advanced have un-
doubtedly helped the refugees in a
way but they have not been advanced
in the shape of flnancial assistance.
There have been advances in the shape
of investment recoverable with
interest by the Government, That is
what your loans actually amount to.

Now take the issue of houses for the
refugees. The report says that 31'3 per
cent. of a total sum of 143 crores of
rupees represents the expenditure in-
curred in respect of houses. Quite
good. But the question arises who is
the  house-owner? It is either the
Government of India or the State
Government concerned. You assumed
ownership of all vacant lands and got
houses constructed on them. Then you
started realising the rents thereof.
And on what basis were these rents
fixed? Regarding the houses con-
structed by P.W.D., 15 to 16 per cent.
of the total cost was charged as the
supervision expenses. These charges
have now been reduced to eight per
cent. In the case of the houses con-
structed by the contractors, this charge
1s made at the rate of 20 per cent.,
according to Shri Deshmukh. After
including all these expenses, 6} per
cent. of the total thus reached is fixed
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as the rent of a house. The refugees
are raising much hue and ery that
they are unable to pay such high rent.
But the Government remain unmoved,
for they as landlords enjoy far more
rights in comparison to other ordinary
landlords. A private landlord cannot
tease his tenant in case of default in
the payment of rent, but the Govern-
ment enjoy powers to cause harass-
ment in a number of ways. In Bombay
they have enacted a legislation known
as the Movement of Refugees Act
which the refugees call as ‘Goonda
Act’. Under that Act, the Government
have the power to evict a tenant in
case of his failure to pay the rent and
ask him to shift anywhere else. Bui
no private landlord has any such
rights. As for themselves, the Govern-
ment have reserved more rights in
respect of everything.

Next they have constructed houses
for sale to the refugees. Some of these
houses are sold outright while others
are allotted—rather used to be allot-
ted—on a hire-purchase system. It
gave people some convenience.
Recently the people of Rajinder Nagar
demanded that the period of ten years
may be increased to fifteen years in
their case. But for reasons known to
themselves only the hire-purchase
system was abolished quite abruptly.
The Refugees’ contention is that they
have no money for the outright pur-
chase of these houses and, as such,
want the hire-purchase system to be
applicable to ‘their cases. Still—of
course I say it subject to correction—
two of the districts are fortunate even
now inasmuch as the hire-purchase
system is still in force there. They are
Derha Dun and Saharanpur districts.

The Minister of State for Finance
(Shri Tyagi): From whom have you
gathered .this information?

Shrimati Sucheta Kripalani: I may
be corrected if I am wrong. So, these
are the two Districts—one from which
the Minister of State for Finance
comes and the other to which the hon.
Minister of Rehabilitation belongs—
which are still fortunate in that res-
pect. I would like to suggest to the
refugees to send one Minister here
from each of their respective areas,
so that their grievances may receive
sympathetic consideration.

Shri A. P. Jain: It is entirely wrong,.

Shrimati Sucheta Kripalani: The
Government maintain that allotment
has already been made to 90 per cent.
of the persons. I have here with me
statistics in respect of some places. I
am unable to gather them for all the
places. I asked certain Government
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servants to supply me the statistics
concerning them. Those persons are in
pitiable conditions. There 1is one
Kitchener Hostel in New Delhi where
a number of Government servants
have been given accommodatior,
Each individual has been given a
10’ X10° room. Big halls have been
converted into smaller rooms by erect-
ing wooden partitions. No bath-room or
kitchen is attached to these rooms, nor
is there any privacy. The building so
improvised has already outlived its
utility. It should have been dis-
mantled by now. Yet it continues to
be occupied by the refugees and the
rent is still charged on a basis as if
the building were in quite good condi-
tion. The priority that was being given
to the displaced Government servants
in the matter of allotment of resi-
dential quarters, namely to make allot-
ment to one displaced Government
servant after every five other cases,
has been withdrawn since February
last. The position at present is that
the displaced Government servants are
being treated at par with other Govern-
ment servants. You should pay some
regard to the fact that these servants
have no place of their own nor can
they return to their original homes.
Should you decide to evict them or
retrench them abruptly, they will have
no residential accommodation. That is
how they are in a critical position.
Contraiy to the claim that 90 per cent.
of the displaced persons have been
accommodated. the percentage of the
displaced Government servants, who
have heen given any accommodation,
is only 15. I stand corrected in case
I am wrong.

Shri A, P. Jain: I want to correct
you. My figures do not include figures
about the displaced Government
servants, These figures are excluded
from those given by me.

Shrimati Sucheta Kripalanl: Next
comes the problem of employment.
According to Your figures as many as
28,000 persons have been allotted
evacuee shops while 21,000 have been
given newly constructed shops. So far
it is correct. Many persons have been
helped that way. There are, however,
some points to which I want to draw
your attention. Many of these shops
are situated in localities where no trade
is possible, The shops allotted on Irwin
Road are unable to do any business.
This is the story of shops in Delhi. So
to say, shops have been given to many
people in Uttar Pradesh at places where
no business is possible. Most of them
are locked because of this very reason.
Barring 50 or 60 fruit sellers’ or vege-
table vendors’ shops out of a total of
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296 on Irwin Road, there is no business
in the rest of them. These people want
to be allotted alternative shops in locali-
ties where some business may be possi-
ble. Even speaking about the localities
where some business is being done—
say in the Queensway shops—the new
Ministers want to remove these people
from such sites. By ‘New Ministers’ I
do not mean to refer to Shri Ajit
Prasad Ji. I am referring to the Minis-
ters of Delhi State. As if out of some
sudden inspiration they want to eject
them from these shops. So frequent
changes in policy are causing only
harassment and losses to the people who
have to shift to alternate sites every
now and then.

Two or three days back, Shri Mehar
Chand Khanna declared in a public
meeting that so far 57,000 youngmen
have received technical training. I
have, however, one question to put to
the hon. Minister. May I know how
many of these 57,000 trained persons
are in a position to run their own
business or are engaged at present in
a gainful employment? Their greatest
need is that the-articles manufactured
by them should be marketed. These
youngmen can. no doubt, manufacture
many articles, but they are not receiv-
ing any help from the Government
in respect of the marketing of their
articles. That is why 1 repeat my
question regarding the number of such
pers?ns engaged in a gainful employ-
ment.

I have one more question to ask
with regard to employment. You have
told the House that as many as 80,000
Central, State or Railway employees
have also bezn absorbed by now. Late
Sardar Patel had made a declaration
with respect to these people on two
or three occasions. I would like to
read out an extract from the memo-
randum submitted by these persons—

‘“(a) Preference for displaced
Government servants would rank
next only to that for Central
Government optees in the matter
of placement,

(b) questions relating to their
leave and pensionary rights would
be decided soon,

(c) they would be confirmed
after a probation of three months,”

I want you to take special note of
this:

“and (d) nothing would be
allowed to remain in the way of
their settlement except Govern-
ment’s commitments to its exist-
ing staff who might have rendered
longer service in similar grades.”
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But they have not been confirmed till
date. Government made promises only
kut did not mean to do anything con-
crete. That is the present position of
these Government servants. The only
priority they are given is in the matter
of retrenchment. That is the way you
have rehabilitated these Government
servants. If they are retired or re-
trenched then they have no resources
to live on nor any place to go to-

There is again another aspect of
this problem. There is a Cabinet
decision that some relaxation should
be allowed in the matter of super-
annuation for these displaced Govern-
ment servants. In particular they have
decided to allow extension in the case
of scientific .or technical personnel.
I have, however, an instance of a
certain Superintending Engineer of
CP.W.D. who did not get extension
despite recommended by three Chief
Engineers. He was removed from the
service despite these recommendations.
The family in question is facing much
difficulty in finding a place to live.
You may well imagine the attitude of
such people towards the Government.
In case so many were left in conditions
like that, it will cause much discontent-
ment. You are thus creating a veri-
table source of discontentment.

Then comes the issue of postal in-
surance of these people. I may submit
certain things in that connection. You
have stated that some part of the
sums so insured will be given to
people as interim relief. You
have, however, qualified this decision
by a condition that the relief
will be given to only those persons
who had migrated to India by 31st
August 1948. Now the refugees from
Sind have come here after that date.
Nothmg has been done for them up
till now. So far as their provident fund
and leave arrears are concerned, you
have decided to give them 50 per cent.
of the total sums to their credit. It
is based on the ground that only that
much is expected to be received from
Pakistan. The accounts stand at pre-
sent as hereunder:

Provident Fund—

Amount due to Government of
India—68 lakhs.
Amount due to Pakistan—51 lakhs.

Arrears of Pay—
Amount due to Pakistan—48 lakhs.

Amount due to Government of
India—43 lakhs,

Thus, the total sum due to Govern-
ment of India is 1:11 crores of rupees
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while the sum due to Pakistan is
99 lacs. It is a question of a balance
of only 12 lacs of rupees. In these
circumstances there is no reason why
these people should not be given the
sums due to them in full. It will go
a good way towards their relief.

In conclusion, I take the issue of
settlement of claims. The refugees
want this issue to be settled as early
as possible. I am glad that the hon.
Minister has made a frank admission
that Pakistan always gets the better
of all negotiations and everytime we
are the losers. For us it is not possible
to bring them round to our viewpoint.
They always refuse every offer on our
part. I may, however, warn you that
this issue has to be settled one way
or the other.

This is their demand to day. Just
now outside this House you will find
them carrying big placards with
“Settle our claims” writ in bold letters
on them. They want a most speedy
settlement. The properties left in
Pakistan can be divided into four cate-
gories: rural lands, urban immovable,
urban movable and industrial con-
cerns. Yet information has been com-
pleted in respect of only one category
namely the urban immovable pro-
perties. It will not be possible to assess
India’s total claim in the absence of
complete information in respect of all
the four categories. Till date we do
not know the total value of the urban
immovable property left behind or the
total value of Muslim evacuee pro-
perties in our possession. Last time I
had put a question to this effect, but
the answer was only an ambiguous

‘one and the issue was left shrouded in

mystery. To-day I seek a categorical
reply from the hon. Minister as to
what our total claim is. People are
entertaining misgivings that they may
receive only one-tenth of their total
claims. How will this disparity be re-
moved then? We should be plain re-
garding the procedure we want to
adopt for the solution of this issue.
Will the Government themselves con-
tribute money so as to solve it? Next,
the question arises as to what method
is to be adopted for the settlement of
the claims. This is the burning issue
of the day, which is agitating the
refugees’ mind most and hence I draw
the attention of the House to it.

I have said what I wanted to say.
According to my analysis, 31 per cent.
of a total expenditure of 146 crores of
rupees was spent on construction of
houses. It is an investment on which
you may be sure of a return. Then,
22-8 per cent. of the money has been
advanced as loans which again is an
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investment recoverable with interest.
A balance of 45 per cent. only is left.
This includes the transport expenses
which were incurred in evacuating the
people. Again it ‘comprises expenses
incurred on the opening and running
of camps, doles given to the refugees
and all other sundry expenses. There
is one more item in it and that is of
wastage and corruption. All these ex-
penses are included in this. You may
realise what the refugees have actually
received. I want to know how much
the refugees have actlually received? I
want to tell’ the hon. Minister that
most of the expenditure has been by
way of investment and that should
not be regarded as an act of benefac-
tion towards the refugees. What are
the conditions at present? What kind
of atmosphere have you helped create
in the country? You do not sanction
small loans. You have become more
strict in the grant of loans from R.F.A.
I have represented the matter to the
hon. Minister of Finance. The sale of
houses has been stopped. The houses
can be purchased now only on an out-
right purchase basis. Barring one or
two for the East Bengal refugees, all
camps have been closed. What is then
the refugees’ condition today? Those
who have not settled till date, are
worse off than they were in 1947. It
is so because they have disposed of
their jewellery also towards main-
tenance and nothing but poverty is
their lot today. You should, therefore,
keep all these things before you and
settle their claims at the earliest possi-
ble. Should you, however, find it
difficult you must give them some
interim relief—no matter where the
money is to be paid from. They can-
not be expected to pull on for long in
such conditions of poverty.

Pandit L. K. Maitra (Nabadwip): I
have .always held the view that at
least two subjects should be viewed
from a special angle, the matter of
refugees and the matter of food. For
the moment 1 will speak on refugees
and their rehabilitation and I feel that
it is our moral duty to discuss this
subject with all solemnity and serious-
ness. It would be a disaster for the
country if rehabilitation of refugees
became matter of party politics and
the refugees. the sport of political
parties. Every hon. Member should
carefully bear in mind while dealing
with refugees, that he is dealing with
the species of uprooted humanity
which has been the helpless and hap-
less victims of partition for which we
politicians are responsible. And there-
fore it is the responsibility not only of
the Government but of every political
being in the country to see that the
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freedom that we enjoy today, the free-
dom that we have got at the sacrifice
of these people, is utilised in the first
place for alleviating the miseries and
sufferings of these people. From this
point of view I look upon the portfolio
of refugee rehabilitation as a sacred
trust, and I feel that the hon. the
Rehabilitation Minister should have
that moral consciousness and discharge
his duties in a missionary spirit.

Having said that I am free to admit,
that the record of achievement of the
hon. Minister in his department is
certainly worthy of credit. Let us not
try to, minimise that. Let us render
unto Caesar what is Caesar’s. I have
very carefully read the speech of my
hon. friend Shri Ajit Prasad Jain and
the pamphlet that he has circulated
about the working of his Ministry. I
can understand what he means. Many
Members here do not know the things
that happened in 1947. If we carry
our minds back to those grim and
dark days, then we will have the right
perspective for this problem. At one
time it was felt that the problem was
so baffling that it would not be within
the competence of the Government to
tackle it at all. Today I am glad to
see the progress and to declare that
I appreciate the work so far done by
the hon. Member’s Ministry.

The hon. Minister asserts that a
colossal sum has been spent. No doubt
it is a colossal sum. Rs. 146 crores
have been spent on the refugees and
their rehabilitation. But I am sure not
a single hon. Member in this House
would grudge a pie of that amount.
In fact nobody would have grumbled
if he had spent double the amount.
From the figures that are available to
us it appears that 75 lakhs of dis-
placed people have come to India and
they have to be rehabilitated. It will
be seen that on these 75 lakhs, the
over-all expenditure so far has been
Rs. 146 crores. Now if you make a
calculation, you will find that it works
out to about Rs. 195 per head of the
refugees spread over a period of five
years, and it comes to ahout 38 rupees
per head per year. Let us not forget
that only the other day we passed a
Defence Budget for 200 crores of
rupees for the current year; and if
we have in the course of the last five
years spent Rs. 146 crores, we must
remember that we were out to salvage
the portion of humanity that was left
to the tender mercies of the forces of
disorder, destruction and anarchy.
Therefore, I would submit that no-
body should grudge that amount. We
should on the contrary be prepared
to spend much more. So far as the
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results are concerned, I think it must
be admitted that rehabilitation of
refugees from West Pakistan has on
the whole been appreciable and the
figures are impressive, A good deal
more remains to be done but as the
Ministry is not yet wound up it must
complete the process which it has
carried out successfully so far.

I find with deep regret—and here I
do not want myself to be misunder-
stood by anybody, particularly by my
distressed friends from  Western
Pakistan—that the picture that has
been given of rehabilitation of refugees
from Eastern Pakistan is not at all so
impressive. I will draw the attention
of the House to the figures supplied
by the hon. Minister in his speech and
in the pamphlet. Take. for instance,
housing. Mr. Deputy-Speaker, here
we find that they have been able to
provide house accommodation _for
90 per cent. of the refugee population.
I am talking of the urban section of
the population; of the rural popula-
tion, 94 per cent. have been resettled
on land. Government embarked upon
an extensive building programme and
completed ten townships each with a
.arget  population as noted against

1—

Faridabad—40,000
Gandhidham—25,000
Rajpura—15,000
Nilokheri—8,000
Tripuri—6;000
Kubernagar—30,000
Bairagarh—12,000
Ulhasnagar—1,30,000
Pratapnagar—20,000
Govindpuri—30,000
Chandigarh—60,000
Hastinapur—10,000.

All carefully planned and executed,
Apart from these 150 suburban exten-
sions have been completed. Also 20
suburban extensions have been develop-
ed in Delhi commanding an area of
3.000 acres, fully equipped with all the
civic amenities. By the end of 1952 over
27,000 tenements and shops have been
completed and about 5,500 are in hand.
About 1.600 plots have also been
leased out.

This is a very good record, very
impressive, but compare it with what
you have done for the unfortunate
refugees from Eastern Pakistan. I am
reading from page 6, paragraph 20 of
the report: .

“As regards the displaced per-
sons from East Pakistan the
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general policy adopted is to pro-
vide the building sites and to grant
the house-building loans, leaving
the actual construction to dis-
placed persons themselves.”

And as against the tcn townships of
the magnitude I have doscribed,—
“Two new townships have been
built by Government at Habra-
Baigachi and Fulia with 1,100 and
850 houses respectively. Apart
from these, the Siate Govern-
ments in the eastern region have
also constructed over 7,200 houses.”

I respectfully ask: Dues it compare
in any way with your achievements
here? I do not for a moment suggest,
let me be frank with the hon. Minister
and with the House, that this has
been done deliberat«!v. that discrimis
nation has been intentional. Nothing
of the kind; it has happened une
consciously, and the reason perhaps is
that these distressed pcople  living
about Delhi have easily caught the ear
of the Government and they have got
their own powerful men in the Re-
habilitation Ministry, thcy can push
on, they can press on; and the Ministry
also is perhaps motivated by the idea
that it must bring about a spectacular
show and therefore it concentrated its
whole attention here. Will you tell me
how you expect refugees coming from
Eastern Pakistan, shorn of all belong-
ings, with some doles from you for
house-building start their own con-
struction? Where is he to get his build-
ing materials from? Mr. Deputy-
Speaker, as one who has worked for
the refugees and has been in contact
with them for the last four years, my
experience is very bitter, very dis-
appointing. Loans have been given to
these people of Rs. 750, Rs. 800. And
not all at once but in several instal-
ments. They cannot unaided get their
building materials like cement, corru-
gated iron sheets, bricks etc. The
building materials are in short supply
and controlled and their cost is pro-
hibitive. The result is, these amounts
are consumed by the refugees; and
having spent them out they go back
to Pakistan because they are left with
no means, or wherewithal to live upon.
And then, they again get kicked out
from Pakistan and again come back.
May I ask whether it could not be
possible for this Rehablilitation Minis-
try to have an organisation. a full-
fledged organisation a branch of. the
Ministry. in the Eastern Region to
plan out and execute, with the co-
operation of the people there, housing
extension, building of  premises and
shops etc.? Then there would have
been a different picture for the people
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from Eastern Pakistan. I have got with
me figures for other matters as well.
I have now been dealing with housing.
Nothing practically has been done with
regard to housing. I have seen it for
myself. Would you tell me the poten-
tial capacity for housing people at
Fulia? Fulia is two miles from my
house. It can at most accommodate
about 1,000 people, and a small skow
of a polytechnic has been set up there.
It cannot be called a township or a
city, it is nothing compared to the big
cities or townships that you are build-
ing here. About Habra-Baigachi there
is nothing worth mentioning. I was
present when the Rehabilitation
Adviser, our esteemed friend, Mr. Mehr
Chand Khanna, and Dr. Syama Prasad
Mookerjee met together in Calcutta
3 years ago to evolve a scheme for the
settlement of refugees in West Bengal.
There I first heard the name of Habra-
Baigachi. Some houses sprang up
there but, mind you, these are but
apologies for houses. Compared to the
kind of things you see in Delhi or
nearabout it in the townships, these
are nothing. Before I came to speak
on this, I 'asked many Bengal Members,
“Have you seen that Habra-Baigachi
business?” Nobody could tell me,
“Yes”. You find a reference to it in
the Departmenial report; it was like
a post-script to the whole report.

That is about housing. Take the
employment question. In the report I
find that the employment exchanges
have so far secured 1.60,000 place-
ments for the refugees from Western
Pakistan but only 29,000 for people
in the eastern region. For a proper
appreciation of thc position I think I
should tell you what is the percentage
of refurees from bothr sides. The total
number of refugees is something in
the neighbourhood of 75 lakhs. Qut .of
that 49 lakhs are from Western Pakis-
tan and the rest. about 253 lakhs, from
Eastern Pakistan. Now. look at the
disparity. I can tell you that many
refugees from East Bengal came to
Delhi in quest of employment. I can-
not tell whethrer they got any. I would
ask the Minister to tell me how many
persons he has been able to employ in
the Central Government services or
ancillary services from among_the dis-
placed persons from Eastern Pakistan.
1 have tried on several occasions to
get figures for this but I have not
succeeded so far.

Then take the question of grants.
The total amount of grants glven to
West  Punjab refugees 18 Rs.
49.85,88.000. For the East Bengal re-
fugees it is Rs. 16,44,53,000.
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Take loans. The total amount loaned
to refugees is of the order of Rs. 33
crores and 41 lakhs. Out of this
amount, those from Western Pakistan
got Rs. 22 crores and odd and those
from Eastern Bengal only Rs. 10
crores and odd. About the small loans
scheme, I may point out that the total
amount sanctioned for 2 lakh and
56 thousand persons from Western
Pakistan was a little over Rs. 10
crores, and the actual amount paid
was very nearly the same, viz., Rs. 995
crores. Come to [Eastern Bengal
refugees. Rs. 4:25 crores were sanc-
tioned, but they in the Ministry do
not know what is the amount actually
disbursed. Having worked in the Re-
habilitation Finance Administration
for four years, I know the difference
between the sanctioning of a loan and
its actual disbursement. Out of the
sanctioned amount, nobody knows what
has been the actual disbursement. That
is not given in the report. It shows
either that there has been no informa-
tion collected, or some other thing. I do
not say the Minister is responsible for
it. He is a friend of mine, and I know
that he is imbued with the right spirit
and I admire him for that. But some-
thing must be wrong with his Ministry.
Was it not up to them to give these
figures * in the printed brochure?
Should they not give a complete
picture? Or is it because they think
that East Bengal refugees are no con-
cern of theirs, no concern of the Re-
habilitation Ministry? Do they say,
“We are going to pay some n\woney.
Let them fecel their own way.” 1 hope
that that is not the attitude of the
Ministry. :

Of late it is noticed that whenever
anybody speaks here about East Bengal
refugees, my hon. friends from other
provinces do not join. They think that
exodus from East Bengal has com-
pletely stopped and with that every-
thing is all right. On our part, we feel
helpless. I do not know the official
or the agency that supplies the flgures
of movement of persons between the
two Bengals. You say, “So many came
from East Bengal and so many went
back during such and such period.”
Who is collecting all these flgures?
You will say that it is from a Govern-
ment agency. I do not know which is
that agency. The impression created by
these figures is that there is no longer
any question of migration of East
Bengal refugees. My heart breaks to
see that. Upto about August, 1950
whenever this question of refugees
would be raised in this House, hon.
Members from different provinces
would stand up and espouse the cause
of the displaced persons equally
warmly, whether they be from East
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Pakistan or West Pakistan. They all
-felt that it was a call of humanity
which knew no political or geographi-
cal frontiers. But since the last year
and a half I find that the unfortunate
Hindu of East Bengal has been almost
torgotten by this House. Excuse my
saying so. Now-a-days if there is a
solitary voice trying to bring thgs
matter to the notice of the House, it
is promptly muzzled and the House
goes with the feeling that the troubles
or miseries of refugees from East
Bengal are over.

Twenty-five lakhs of people have
been, according to the Government's
own estimates, received in the eastern
region States. Out of that, 22 to 23
lakhs have gone to West Bengal; about
2 lakhs to Assam and a few thousands
to Manipur and Tripura. Everybody
knows—or ought to know.—unlgﬁs
West Bengal is a matter of utter in-
difference to him—that it is a small
province with hardly 30,000 square
miles of space. The West Bengal
Government in one of its recent state-
ments made it clear that it had taken
in more than 23 lakhs of people and
that their rehabilitation had reached
the saturation point. And what kind
of rehabilitation is it? People come
trekking across and they have to shift
for themselves as best as they can.
My hon, friends Pandit Thakur Das
Bhargava and several others made a
tour of Assam and West Bengal. I
think they saw- vividly with their own
eyes the miseries and sufferings
through which the refugees from
Eastern Pakistan were passing. ¥ou
go even today to’Sealdah Station.
What do you see? Pakistan has
announced that it is going to have the
passport system, and every Hmdp
knows, unless he is a fool, that this
is a device to expropriate thre pro-
perties of Hindus to scare away the
Hindus from East Bengal so that ulti-
mately the Pakistan Government may
grab the properties left behind by
them, as they did in the case of Non-
Muslims from West Pakistan. In panic
people have started coming. You can-
not get at the flgure of these people
from the returns that you get from
Railways or your other agencies. The
borderline between Eastern and
Western Bengal and Assam is so thin
in many places,—a few yards onl_y
that. People have only to cross this
border to come over here. They have
not to travel by rail or motor at
all but simply to walk over. If the
Government goes away with the im-
pression that all is well on the eastern
front, and that more Hindus are going
back to East Bengal than are coming
in and consequently, no problem is
there then they are living in a para-
dise of illusions. I appeal to the hon.
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Minister in the name of humanity to
devote more attention, increased
attention, to the rehabilitation of these
unfortunate people from Eastern
Pakistan.

I shall take three minutes more, Sir,
as I do not think anybody else from
my part is going to speak on Bengal
matters., Bengal Government, as I was
telling you, has made it clear that
West Bengal is physically incapable
of taking more people. You can well
understand the density of the popula-
tion in a tiny, little province of 30,000
square miles with about 23 crores of
people. - Therefore, I appeal to this
House and through this House to the
Government of India to see that some
outlet is found for the Refugee popu-
lation in the neighbouring provinces
of Assam, Bihar and Orissa. At the
same time, let the Ministry provide
additional funds and expedite the dis-
bursement of the amounts earmarked
for the rehabilitation of East Bengal
refugees. But first of all give us some
living space. The Germans before the
second World War used to shout for
“Lebensraum”. Today. the people of
West Bengal are crying for a little
living space under the sun and if you
refuse this legitimate demand. deny
them the right to live, the right to
make their contribution to the country,
then I do not think things will be easy
for this Government. I am not talking
in anger. I am talking more in sorrow
than in anger. I appeal to the hon.
Minister to apply his mind a little
more seriously to this problem. There
is a grave menace. More people are
coming. He will have to find money
for them. Let me tell him this very
clearly. He must understand right
from now ‘that with the introduction
of the passport system in East Bengal
together with the policy of systematic
squeezing out of Hindus, there is
bound to be a fresh exodus from
Eastern Bengal. You must be prepared
to have more and more people coming
in here and they will have to be
absorbed. Notwithstanding the Rs. 46
crores you have spent so far, notwith-
standing all that you have been doing,
you have not been able to solve the
problem of Rehabilitation in the way the
country wants you to solve it. I give
you full credit for your achievements,
but a good deal remains to be done.
Do not rest on your oars. Do not have
complacency. This is a problem which
must be tackled vigorously from all
sides and if you succeed in doing
that, if you succeed in rehabilitating the
people and giving them succour, then
and then alone we shall have the satis-
faction that these sacrificial goats at the
altar of freedom have been somehow
provided for. I am sorry to use such an
irreverential expression, but it is a
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fact that the refugees are the sacri-
ficial offerings before the altar of
freedom. Let us all realise that the
refugees from- east and west are our
own kith and kin and it is by our
combined effort that we have been
able to achieve this freedom. Let us
look after them as best as we can
when they are in distress. It is that
path of brotherly service that we must
follow. If we deviate from it, we will
be betraying them and posterity will
not forgive us,

Dr. Khare (Gwalior): This bright
motto which is engraved on the panel
just above your seat “Dharma Chakra
Pravartanaya” has prompted me to
begin today my, not maiden but multi-
para, speech with a Vedic quotation:—

fazarfy 2a wfaag ferfs gTma
AAZFEA g

Because we are dealing with a subject
consisting of misery, distress and un-
happiness, it is fitting that we should
begin with a Vedic prayer. I am sure,
Sir, you will also appreciate it because
I gather so from your namam. I also
claim to be a pundit, not of the
western type but of the eastern
variety. Therefore, nobody need be sur-
prised by this quotation being used
by me. When I entered this hall my
attention was rapturously attracted to
this quotation and I was wondering
whether I am entering the Parliament
House of a secular Government or a
theocratic State. Still, Sir, after all
there may be some inconsistency in
it. The great Soul has taught us to
believe that consistency is the hob-
goblin of little minds and it follows
therefore as a necessary corollary that
inconsistency is the soul of greatness.
I therefore congratulate this great
Government for this great gesture,
although it is inconsistent with its
secular pledges and promises. So far
as I am concerned, this has gladdened
my heart, but whatever the ideas of
the Government may be, it will inspire
people like me to gradually change
this secular ideal into an ideal of
Government based upon sublime
principles of liberalized Hinduism,
which is nothing more than an uni-
versal religion. The definition of
Dharma or the word Dharma in
essence, means nothing else than help
or relief to distressed humanity. This
~ally brings me to my subject. There
is no doubt that this problem of re-
habilitation is a very grave one and
also a big one and perhaps it has never
occurred in the annals of the world so
far. I must say frankly that this pro-
blem is created on account of the
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greed of political power, which led to
the acceptance of the unfortunate
partition. No one can deny that state-
ment and I am surprised that promises
were given to these people at the time
when things were occurring in
Pakistan. They were told:

2 @), qW Y AEg FIN,

but nothing was done. After all
they had to come away on account
of genocidal activities of Pakistan,
leave their hearths and homes and
come to India in misery or suffer
death and starvation etc. Our Govern-
ment did give promise of full protec-
tion tb our people in Pakistan who
are now refugees but did not keep it.
After all breach of promise is one of
the characteristics of this Government
or the dharma, which the Government
follows. Now I do not want to enlarge
upon this, but I must say this much.
Whatever is done either for power or
for pleasure, a time arises when one
has to repent it at leisure and this
is the mentality of some of my friends
opposite. They have told us that the
problem is very nearly solved. Wonder-
ful. After all, they speak with pride
of their achievements. Poet Tulsidas
has said:

AT 7 FYS §, A5 95 ALGAIT |

This problem really demands daya
which you can put forth and not
Abhiman on account of which you say
that you have very nearly solved this
problem. I contest that this problem
is not solved. It remains still unsolved.
On hearing the very instructive speech
of Mrs. Kripalani, I feel absolutely
startled and surprised with the facts
disclosed. But there is no reason to be
surprised because our Minister says
that on the question of evacuee pro-
perty pool, the attitude of Pakistan is
not helpful. Why do you say that with
tears? You ought to know, if you are
a human being that the attitude of
Pakistan will never be helpful till the
end of the world. You ought to revise
your policy. Do not have this impotent,
weak-kneed, imbecile policy in deal-
ing with Pakistan in all matters and
unless and until you revise your
policy, this question and many other
questions concerning Pakistan shall
never be solved till Doomsday. Ours
is a secular State and in every matter
we must indulge in self-effacement
and must indulge in granting every-
thing that the enemy demands. You
may go to Heaven, if you like pre-
maturely, but you cannot solve your
world problems with this policy, unless
and until you change your policy. I
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am sure about this. What do the

fijgures given and the speech made by
Mrs. Kripalani disclose? It discloses
that this Government is usurious in
its loan transactions, commits black-
marketing in the sale of houses to
refugees, the conditions of lease are
onerous and that people do not come
forward to take the lands. I tell you
that this problem cannot be solved. By
the heat of Pakistan and the pressure
of the Jamait-ul-Ulema Hind, the
evacuee property pool will be evapo-
rated and there will be nothing left.
My fervent prayer and in fact my
advice, if 1 may say so, is: Change
your policy. Be firm to Pakistan and
adopt a policy of reciprocity. Then
and then alone you can solve this
problem; it will be never solved other-
wise. I know I am speaking very
bitterly. but it is true and straight and
unless you change this policy, this
refugee problem will be eternal. I was
ridiculed when in December 1949 I
prophesied that East Bengal is going
to suffer the same fate as West
Pakictan, the same  holocaust, and
genocidal activities of Pakistan. They
cursed me as a reactionary, as a com-
munalist and what not. I am a re-
actionary. Reactionary means ‘Prati-
kriya Vadi’. I am a reactionary be-
cause you are bent upon performing
the “Kriya” of the mother land.

AT e &Y qw PR T
T gY, gHET wifrar w7 o4 )

qw fovar F4AT Bre N, gw TiewT
TE w7 |

[You want to perform the ‘Kriya’
(obsequies) of our motherland, and
we shall have to come down to ‘prati-
kriya’ (reaction). If you stop perform-
ing the ‘Kriya’, there will be no ‘prati-
kriya’ (reaction) on our part.]

Therefore, I was ridiculed, criticized
and abused. My prophesy has come
true and within two months the holo-
caust was set ablaze in East Bengal
and many of our Bengalee brothers
and sisters had to leave their home-
land. T tell you that another holocaust
1s sure to appear as my hon. friend,
Pandit Maitra told the House a few
minutes ago. Let us be prepared for
it. Do not wind up your office. Enlarge
your activities, extend them and also
strengthen your hearts with a little
more daya and a little less pride, I
have done.

Shrimati Renu Chakravartty (Basir-
hat): I rise to discuss the budget on
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Rehabilitation, which has been presented.
in a rnanner to show, as it were, that
the problem has been solved. When
we listened to Mr. Jain’s speech over
the All India Radio, we came to the.
same conclusion that all is well with
the world or very nearly so. That is
why when we look into the figures for
the various Government camps still
running in East Bengal, we find that
under ®he Central Government there
is only one camp ‘Fulia’, about which
my hon. friend, Pandit Maitra has
given certain facts. In the various
brochures which have been given to
us, we find at various times various
figures. At one time we are told that
43 camps” with about 70,000 refugees
are still under the Government and
at another time we are told there are
14 camps with only 44,000 refugees.
We are more or less led to believe that.
rehabilitation is very near completion.
I would also like to repeat what Shri-
mati Sucheta Kripalani said, that
figures are very deceptive. The figures
which have been given, at least in re-
gard to East Pakistan refugees is
25 lakhs. It is difficult for us to get
exact figures because there are other
means Dbesides trains by which
refugees come in from East Bengal.
In my own constituency, I saw hundreds
of refugees coming across the river. I
am told that the total figures with the
Government are those generally of
people coming by trains. ’

Shri A. P, Jain: These are census
figures.

Shrimati Renu Chakravartty: Even
according to the census figures, we
who are in the know of things, in the
sense that we visit these areas and we
know the large numbers of people who
are there, at least in East Bengal, we
find it very difficult to accept that
there are only 25 lakhs of refugees. I
would suggest that there should be
some sort of a Commission to enquire-
into the actual number of refugees, at
least from East Bengal.

As far as the solution of the pro-
blem is concerned, I would also say
this. I am only going to talk about
East Bengal, that is the part of the
country which I know; it is better for.
me to talk about that. I would like to
add that something has been done for
the refugees from West Pakistan. I do
not grudge that. I have seen some of
the hutments in Delhi. Shall I call
them huts? They are not places worth
living_ for human beings. I think much
remains to be done. Shrimati Sucheta
Kripalani has made out a good case
on that subject. I would only say that
much remains to be done. But, very
much more remains fo be done in the-
case of refugees from East Bengal.
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Coming_back to facts as they stand
today in East Bengal. if you were to
wisit Sealdalr, you will see for your-
self how men, women and children
are living there. If you were to visit
the various border areas, across the
river, you will see the conditions. In
the Sealdah station I have seen with

my own eyes a refugee woman svomit-.

ting blood. She was a T.B. patient;
she had no place to go to. I have seen
such sights recently too. See the transit
camps. There was a transit camp in
one of the jute sheds in Cossipore. We
found almost everyday babies dying
20 or 25 at a time and the corpses were
huddled up. That kind of thing you
will see again in the border areas, if
we are to have passports, _jntroduced
‘for in that case there would be con-
siderable influx. I do not knaw what
the hon. Minister proposes to do in
this matter. It is no use saying that
this is a matter for the State Govern-
ment and it is not something which
the Central Government has to care
for. You cannot deny that there is
hunger in the refugee camps. You
can show flgures and say that you have
given jobs for so many people. Even
that figure is very small. Even accord-
ing to the Minister it is 29,000. You
may also say from figures that so
many people have been given loans,
shops have been erected. etc. If you
were to visit these colonies, you will
see the terrible conditions in which
they live, and their terrible hunger.
You will find refugee children and
even pregnant mothers dying of
anaemia and such other diseases, into
the details of which I need not go
now. These are well known,

Let us take resettlement on land.
We have been told that 2 lakh families
have been rehabilitated on land. What
is the land that has been given to
them? They have been sent to Anda-
mans and sent io places like Salboni
outside Bengal. You may say that
when beggars come, they car}not be
choosers, But I would say this. The
East Bengal peasant comes from an
area which is very fertile. He is used
to a certain climate and to certain con-
ditions. Here, something completely
different is given. You see the arid
regions to which they are sent.
Naturally. we find very large num-
bers of them come back. The hon.
Minister said that they are lazy and
that they do not want to work. May
1 say, Sir, about the great self-help
movement that the East Bengal
refugees have organised in building
their colonies? It is one of the most
wonderful movements in our times. If
we glve an opportunity to these veople
who have shown that self-help and
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initiative, you will see that they would.
build themselves up. But you must
give them the type of land to wlich

they are used. Even in my area,
Sunderbans, I have talked to the
Union Board Presidents. They say,

they have offered land in these areas
but the Government has done nothing
about it. They continue sending our
people outside Bengal.

Take the case of fishermen. As you
may know, Sir, in East Bengal, a very
large number of people take to this
trade. They are very deft fishermen.
When they have come across here. we
find that the Government goes in for
deep-sea fishing. I do not know how
deep the sed is or how muchr fich you
get there. I say it is an extravagant
waste. Instead if these fishermen were
given a fleet of ships or at least bcats
and the implements to wurk and if
Government opened shops where they
could sell their catch it would help to
rehabilitate them. Nothing of this, has
been done. You may be able to give
some figures; but, if you were to visit
these areas, you will see fishermen
dying, fishermen who would he useful
today in supplying us with fisir which
is one-of the most important articles
of food for the Bengalees.

Take the case of artisans. You know
that in East Bengal we have such
wonderful weavers, the Dacca muslin
weavers. What is happening to them?
Take the conch shell bangle makers.
They have been producing these things
for centuries; today, these people are
dying out. They should have been
organised on a co-operative basis with
direct Government help. They should
have been supplied with yarn and
helped to set up looms. Government
should also have helped them in
marketing these products. Much has
been said about the Government loan
scheme in Bengal. We find that loans
are given piecemeal. You are granted
a certain loan; but you are not given
the amount altogether. Money is givez
piecemeal with the result that generally
the people cat up the loan and in the
end they are left high and dry.

There is the question of rehabilita-
tion by the erection of shops. There is
a big agitation against the removal of
refugee shops in Queensway. My pre-
vious speaker has referred to that, I
find the same whimsical way of wast-
ing money in Calcutta. You know there
they have constructed a large number
of bamboo shops. None of them has
been rented because they have been
constructed in areas where there is no
business. Lakhs of Rupees have been
spent there in this wasteful manner.
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Take the women's camps. We are
told that there are 38,000 inmates there.
As far as Bengal is concerned, the hon.
Minister, in answer to my question
said that there is not a single voca-
tional training centre run by the
Central Government in Bengal. He
mentioned about two centres, Rajpura
and Faridabad run here. You say you
are giving vocational training. You
give them loans. You spend a certain
amount of money; I do not deny that.
But, have you spent it well? You teach
them a little embroidery; you teach
them a little dairying; and you give
them a loan. You say you have put
them on their feet and they are left to
fight their way out by individual
struggle for existence. Thousands of
rupees have gone to institutions like,
I would mention, the All India Womens
Conference in Calcutta. It is a good
institution in some ways. But as far as
rehabilitation is concerned, we know
they have not been able to do it. Even
their accounts are not very well kept.
Their centres are not self-sufficient.
Even for running the Centres, they
have been given thousands of rupees
from the Rehabilitation department.
Their organisation have been rewarded
by making their members relief
officers and Ministers.

That is the way we are trying to
rehabilitate. If we go o . Aukland
House which is the place where the
office of the Rehabilitation Department
is housed, we find that many hundreds
of refugees are sitting out there. There
are cases of nepotism, bribery and
corruption going on there. I do not
know when the Minister goes. if they
are there, but anyway anybody with
eyes {o see can see. It is utter waste,
and this lack of having a plan to inte-
grate the refugees into nation bhuilding
services has cost us crores of rupees.
! would like to mention just cne thing
here. The number of women who have
found employment is not known even
to the Ministry.

I would now make some suggestions.
Firstly, the question of co-operatives.
It is no use giving people vocational
training and leaving them to their own
resources. We must have not only co-
operatives, but must give subsidies to
them. In the present state of affairs,
there must be a period of time during
which proper subsidies are given, with-
out which they can never properly
function. Secondly, there must be a
marketing board under Government
without which any sort of self-help or
self-sufficiency in rehabilitation is out
of the question.

I would also come to the question
of employing women in the health and
educational services. The general lines
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along which rehabilitation takes place
as far as women are concerned, is in
the way of giving them a little teachin
in embroidery, a little printing an
things like that. But I feel that we
should have such things as village
health services, teach them to become
nurses, give them elementary teaching
in educational services, so that they
can really be put to nation-building
uses.

Then we find in the budget we have
expenditure on miscellaneous schemes
for rehabilitation amounting to Rs. 94
lakhs only. We feel, and I would re-
peat it here that this is only because
we are having such a huge and inflated
budget for defence. I feel, and I re-
peat it here, Sir, that unless you cut
that down, you cannot have more for
nation-building services, for rehabili-
tating these people. Unless we spend
more on education, more on health, on
rehabilitation, we cannot have a rear
which can fight and stand up to any
sort of aggression.

Then coming to educational grants,
I find it difficult from the figures given
to us to find how much exactly is
given as educational grants to East
Bengal. I find there is a certain amount
spent on West Pakistan refugees. That
is little too. Still as far as East Pakistan
is concerned, I find very little has been
given. I feel that it is a very very
essential point upon which I must
stress. Our young children have been
uprooted from East Bengal, and East
Bengal had a higher percentage of
literacy than West Bengal. and I feel
that it is very essential we should
make these grants.

Shri A, P. Jain: If you want I can
give the figures for educational grants.
It is Rs. 97,50.000 for the refugees
from East Bengal.

Shrimati Renu Chakravartty: I would
say it is necessary in view of the fact
that the rates of school fees etc.. are
going up., we should continue these:
educational grants, and I would speci-
fically ask that they should not be
satisfied with loans.

Shri A. P. Jain: It is all grant, and
not loan. Against Rs. 130 lakhs for the
West, it is Rs. 97.50.000 for the East,
the number of refugees from the West
being twice that from the East.

Shrimati Renu Chakravartty: There
is a certain movement for self-help
which I have seen in the sphere of
education. I have seen refugees from
East Bengal having built schools in
the colonies, rural schools. One of the
most wonderful of these is a small
school I saw in a far off village of
Sambhunagar but that school has not
got one pie in the form of grants.
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[Shrimati Renu Chakravartty]

Then, I come to the most important
-question upon which I would specially
ask the hon. Minister to bestow his
thought, and although it might seem
‘to come within the purview of the
State Government, it has become such
an important question, that the
Centre should intervene; that is my
submission, Sir. That is the question

of giving recognition to the colonies. '

There are lakhs and lakhs of oeopie
from East Bengal who have througnx
their own initiative, their nwn self-
help movement, re-established them-
selves, built their own houses, and
established schools, roads, sanitation,
in and right through the districts of
Bengal. These colonies have got to be
recognised. The West Bengal Gcvern-
ment has brought forward an excuse
of the Constitution and has said: we
cannot give these colonies rezoguition
because they have been built on land
which has to be compensated at rates,
which I am afraid, the East Bengul
refugees at the moment are unable to
pay. And it is very, very urgeni ihat
these colonies which provide for the
majority of the East Bengal religees
must be recognised, and that is - me-
thing ypon which the Centre will have
to come down. If you insist that -you
are going to stick to the point of giving
compensation, then it is up to the
‘Central Government to give that
money, but the refugees colonies must
be recognised. They cannot be evicted
as Bengal now has passed an Act, and
there is a great agitation there against
this. The refugees’ associations have
demanded a tripartite conference of
the Government, of the zamindars and
the refugcees, and they are prepared to
sit round a table and discuss the
matter out.

And I would just like to add one
word here about the way land is being
acquired in certain areas—I know the
Government is trying to acquire land.
We know big zamindars are not being
touched. Both Hindu and Muslim of
the big zamindars have not been
touched. Where conlonies have been
established, these colonies are not being
recognised on the plea that these have
to be compensated, and that they can-
not be taken over. On the other hand,
we filnd small land holders, both Hindu
and Muslim are being put to great
trouble, their lands are being acquired,

and their means of livelihood are being.

jeopardised.

So I would end on this note That it
is not a question that more has been
given to West Pakistan and, less has
been done for East Pakistan displaced
ypersons. We would ask that a suffer-
ing man wherever he may be, in East
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Pakistan or West Pakistan, must have
his rights, he must be re-established.
These people have shown such wonder-
ful tenacity, perseverance and indus-
try. and such mettle must not be
allowed to die. Let the Government
take the help of all parties, and root
out the fatal noose of corruption and
nepotism, and help thhem really to re-
habilitate themselves. Let not future
generations point to us the finger of
accusation and say that we were mur-
derers of people who were the inno-
cent victims df an imperialist game.

thﬂ Qo Ao ey ¢ JATERET
weey, faeafaat & v @wear §
9 & gy & 9y AgEy &Y A §
g A A @iFT FE oAl |
T 2T gy § faa FT & A
§ ag 97 s @ & wfer ™
Far st ag 78 & awdr | X
ag 7& Fwaar g BF ag QY wwe
g fm ox AN fat = ar
g@F) 5 A #AWg g adar
¢ o g g faw ae
g QU WA UF 99 g HL @
forr az faare w3mr fF faeqr-
foat F wwenm @ ¥ gw BEar
Eio i

aregg § S feqd g AR
g oa W AR WA W A
#, 39 & ArFE FY @A F FT A FH
AR A & I F W AR IC
@Y aFa & fs q@wR A §F5 7@
F faar qg ST asdr 9 337 far
g wma R @A @i & &
am s o  afE gmag [ @
wAaE dgadid | g d
% fawg qT faqR w7 § @ W B
g A F@r g gw A @ awen
T GAINTA WX FTQF FET A0
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#R wear e fae foar ok S9
q gaeqr & Y ifew oy @ 97 GOW
75t I & 7a | frq qug afsearT
X W F1 frew gam,  anfereata
. o fegea F QY a, 99 fawom
' ¥ gomme & Yy o faeafuat A
AT TR qER Ay AR g A
fagraq FAeA Y TW A ¥ WA
w1 gar faor o) ST F faearfad
# o7 FT HeH A GART AT
afiT FIF A AU bt gy
FT & |

g9 7 ¥ar f& gArq 98 w19 99
qREAr A FIAA T J § I
FHAEAT F[ GATTA  FIE AT W@ & |
fom qawar & ok faq gaear &
WA us gy Fxifegr s
A g g w71 g7 7 9 FIA
#F Fmar IE A 477 Faf wv qd
FAFAT Y THAT 1 IAE gT A A
f&T & =1 F¢ gar faar, fFar &y
Arar Y oft fiF 7 SrraTey ¥ T ¥
T I W AR SN I9sd @ AR
fEr g 37 &) qara <@ 1 o afeasdr
qifseqrT & amd go S FY FEEar
garey g 7€ & UAT FEr AT & |
SWarad § g a8 § AT AiwS
N [@AJqamaear gfF gw A
FI7 o faar, g 3 3o v o &,
BAT 9¥-oy AT TF q=AY 31T Javait
1 7 w1 1 ATES TG 91 /e
fear, sa A fam v W& w7 &
¢ TR qfzadr  arfeem & @R
3% gR qof aifFeETE & A oY oy
FAqése ( unattached ) #
I FTae qeaige 7@ &, 7 e
T o & | e gard g
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37 Y Fraw fear @ “fra
TS I R T AEESRST
fom #t 718 78 ¥ @7 & 9@ w1 @A
g faer € g @fed gg @R
e ¥ foq amiArax g g

" W A gw fAwTeT gg g d@T 9w

FAEAT FT GEANME  FLA & | THE
S WP IS @ & ST AT IR
@A &1 Mg faear & 1 e
wgt § 93t I F AFA  H aqAedT
FR A AT AZIT F AGS § F4Ar
3T 9 wEwr § @9y < 7 9%F

H BRI INFTRHE AATAE

T qET w1 A A 59 a9G fEemT
e § 5 Aw v g e @A
arfed, Frardr A gfang qx ST arfed |
g N FRF fagerw (symptoms)
& I A AT FE A FIA A FSAT
ot fedté & ot ot s o & sE A
&er A &Y ag wrew g ¢ v ag wwea
AT E FX AT FT T T HT
Wr A8 & ¥fFa  waifa wawewn iy
F ggaad 4, a1 fF e ggaar
AT § fF 37 qwerr #1 qumdn
aq aF A4r avn 9q a% % faearfa
arq%_srﬁﬁéavm&r‘rl yg WeE AT
fFd a1d | afg smazawaT gL "y 0|
gt w158 9 § 99 A1 fare T
fear g fF ag a1 I1 4 FE 9 AR
& gmaT g 5 awafas oz ady
A T AT Ay fafeer qerw wET
qgfr | ggy afraet wifeeam & §9
qEEATE FATX qTAR AT, I F1 GAATT
g A fare faar | ste it orfeeam
§ grear IR E | Y fF
AqreAt Ad, ot fager §  srmaT F
f& ¢,R00 st faamoeg @aw o
R I AT qEEF TR I
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[ dfed go <o miwy ]

St T@ AW F qrew A e € =
el fFe a@ ¥ R d o f
T § MR T ag SN gEe
q frF o s s & qm AW WY
o gt S Y wd 1 @y
il wt fefoefm § a9 & 7o
9T OF FEE It § #} a7 quen
AR TG A qHET qF A, T
9 39 92 faar sw@r § e
¥ AT FTGEH gw A
TH TEYE | gW 7 @9 frar, ¢ ea
¥§ AT IO ST AT FS T q AT
I gw F It faderr fns,
TR 0w qe § wevad arré, Ferafermt
arg, fawrem gom ok ww  fawrem
¥ g ag g g, S am R
g T AR Jaod ff ST F a9
AT, WA I T AL Y@ AR A,
o THifas g d g7 qeeas
F g gAER R AT T R E,
fe w0 fdig 1 &7 S qwey &1
FATHT T FT QO AIF IO & A &,
T 39 FT IT 3 &, T THA aAv
A E T T &7 27 £ o7 g auEy
§ %7 = awm @ awwn a1 qaeE
& AT | T GHEQT FT GHTEH I9
qUY qF T &1 aFaT 99 9% fF &
faearfra 3 39 Nrawefa v
Fgai; , mEdiagd andai g,
SHF QU T [ETEAT, I§ A
TF CF 7% F9a A fF arome F o
TN, miveam T IFE AR q9 aF
EAIR FT ATMIH THe AATT X TG
T @ F A § @@ dR o W
g & ffefedem fafaedy &1 oy
faam § 98 1 #1770 S & T ™
[ & guT AL T, a8 FW AT @A
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g AR g & W ol o
TR ST QT qUEgs  famer s
N gsmd 7 qd o o
SHeT AT 6 @ w93 FT W ¢
e o ¥ s § feer gen
g: “No progresscould be
made with regard to immov-
ableproperty in Pakistan. The
stalemate still continues”
g T 4R & AN g% A foo 1
Iq FE gAHE AEg fwe Smn
&1 # a8 aar | ¥ ofideafy 7
g & zdwm s ( evacuee
property ) & @WmMW  FT
¢ T fagear & Ad, afFcam
A A8 SR g duy g
B AT gFQ wEy | fET g1 &9 7
A aFE T S Ry g g F
A #r% warT 93 A9 gwdr ) faw
6T ¥ A AR I9 ¥ F1@ A A
o fFar s awar a1 &g fear wan
AN G ¥ o, fw A Fy gl
B OFT AT AW AT Sraw T
& fod 43T agg F9 Q ¥wr dEq
FWargw A fd B AW A A
A & "AWE #EY AERT ¥ fRar
SN E @A E F ol ag g A
qaw © f& @wear &1 I=|E A
guv &Y faar & ag 3g qud
fe a7 aF a8 faearfat v afagla
N IR A FT Y AR @
a8 5 1  afagla #5u F afes
S 39 # § wiffeam 7 T@Ar Ay &,
qOR T § A9 AT W@ §, G
agt X AT A T AT FT 6T W
X g8 AAArT T UF 99 J I FME
¢fs ot S guad A fex
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@ IA T TF THET FT AT Tt
g ‘fgfafedmm”  (robabili-
tation ) =z #F F I T §
S5 o gl e s @ see famn
T AT I &HY gE G a9 fqr A
we femma & fifafedzw & @@
@ A A g ¥ w @y
ag T2 aFarg | “awt d e
qf @ fz A faar o § 1 fEfafo-
2T F A foex ¥ wmen § fe
forg anfea® ¥ g9 & ST A @@ &,
™A A W A @ AN
qriwaT & | INT AW AT TS g
FER ¥, TF T AET BT FL AR F
MEIRT|AFTRNE e &
wg 2 A1 g S9WU AG g,
ag feifafodar 78 8, ag fefafordmm
‘%, q BET &, 6 AE & | g AT
79 fe & fF o OF W
W IW AT A RAR AT I
WA FTAT § | W qF TG 8, TR T
afya § X 9w afe & gA faeafual
FT GO AT E

«

TF q@ AT AL K GER
AR s oo @ § o a9
o 1 &3 fao § aww %
FEATE 1 A g Fgw A g fa,
I F ¥ g afary #v A HT T4
faar | st i gare afae gk
€ 9 #1 aaw ' swaww w @
WX T FY gEH F B @S AT &N
W ag 7 fr FRAT F @R AW A
FTHIR Y g1 F FE) AT a9 | FIRAR
AR FT A § AT J7oA § fod,
e gerw & fer et s
A qg wQ & SfFT FTEid
fFoi &g iy MRag ¥ Iw
74 PSD '
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FY TAEATT FY W gAT A a1 IJAL 27
oY T F 4 fmr A AR weiR
F el N F@W N 7@ wEr
F& 9@, 7g a@ Y www A T
A | THR A @ aF @ aby
o fa 5 graae &1 e of s
D AR Froid ;e § @
&1 &g faear | 99 40 N A 77
I A qEW A N e Y § %
F WA & TG A

¥ aft Ty fa¥ea 5@ ¥ fed
I EAT E | TR AF T @I A
a3 FT A9TS §, g qTHe
S TN AiFE § AT A AT T
FW A g 7 fRar § R W@
fr faiw afcfeafa ot fdiw @ &
aug F, @ A W @@ 7 ¥ fog
FaT 99AE FY qH § | 7T feey
TR 77 fafwa T F I 1@ AR
AT AT N AE TFaA ¥ &F
FLE ALIAMET | g aF T8 AR
F AT HT GBI FT TEATS THAT |
W AR AL & Aqrei « FoAEy
gfgwar ik Faear ¥ e amaR
aF ¥ & IowA &1 g2 FFar sk
TFQ IR E TG & T
218§ 7 9 W N gOWW A
Jo Qﬁo ﬂ’To(UNO)% Y s
FX o ggEar A Ty SR T gw A
Frort @@ ( Colombo Plan)
¥ AR w1 ¥ FT T FH QA
fFar | g R 9 T WG T gy
T #1 g . & g A
qrga A 7@ 91 fF gurd S e §,
feamr @ 7 & @ faege @@
FINT R W T N g FAT
§ | T a8 " Oy & fa w7 g
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[dfea wo =0 TEAY]
A # i wex o TR |
T & F10r 78 § fir ora w,ferge
AR ofreaa & i & felt a@ =1
T qE PR @ Ay A
T @ 9T § WX ofeaE ™
grET Ay GET T X ¥} E R Sw W
g fromm & wfws @ ww & )
| ag N Aferew @ wR
dmr e M g fF fom aw ¥
T I N AR e § S & for
@ FfeT @ @1 ag  @nr w4
© g il ¢ gER A Twfea §
TR I g w®fF W S &
fed offem @R ¥ waw
u foafe &xr st g 5@
TR T F a9 G & T
TFa g |

ofg> 7@ @ W OF @ AR
gffem & a9 3 X ]| T @
W oFw IE W TR §Y
F e &1 @ e A w6
TG &9 q99 FX A 3T | W
THET F GHEAE FH X WL WY
* g AT g | WifF W A
¥ I AN I FTR I § AR
THRI|WMAIMME A TN 79w
T AR TR A AT AET 3 A -
Tl T T §9 9X g iR
agw A1 W F gEl qTwS wmy
T Y F AT AR A AT
g AW TR EFARA
TG Y a2 Tg
W A iy I A

!

T
LR
]

444

TR q ot afowr &y ok §
# Y w AT N @ g

2
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W ooy e fogelt ® o q wd
¥ g1 & (Y0 ¥ F T A ’UR
% Y ¥ z ¥} (up to
date) fiFrz & T W@ W T,
Az (work out ) frar
o @ g wew e f& € ad
F AW A W@ Al 9T 33
w%m%ﬁﬁm\ﬁﬁv
feama &ar 8 1 tve A7 oy T
g 7 fomfoml & stz fan & o=@ &
WA oo AFIWAME N A &
™WEF g G N1 ag @A
T T AR a9 §, FA A F A
@Y A N wEma | A @
| WREH " ag g e qa e
W @H & T E | T T gfed
SR A AgEAT FAT A AT AGY
W | TR R AW A ¥ [ A
TR AWM ATTASHAY
FTE A ST SR A qgrEar F @w
FTXRE TG T I3 GG E AR A
qEE g qAEE ot A g
grafigd T &9 R A 3T & )
# gg wrar g fs gard e @
TG AER F frar § ) ag g
U 3few a9 aF g AR,
g F O LY AW GHY G qW
fFre smiar g a@ ¥aR
FeE A ¥ A €T S@n

MR EfmrIsgHF o
@ fafeey #t awrea #7 &Fm Tfg@ g
TR A wga § 5w fafay w1 v
MIT LEAAT g | At gArdr wigd
Narem g R wIrawg &
TEHEETE | NI gy 3 fr o7 #y
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9T T I #1 ff gL OAFR AT
HEEAT FC § 4 ¥ ¥ [ wW
whfrr®t :® 71 § &
g N A wAT  AfFEE F I
e w1 SR qET ® W § q®
g7 qrg af g & | TEEE
FHRFA A FE A A TR TG
TET el | AR FH A a5 FW AL
fem @t %@ aF S FW WA
7 fraré @@ @@ 99 R ER
T ifgE 4 @@ Iwaw fope A
grr

(English translation of the above
speech,

Pandit A. R. Shastri (Azamgarh
Distt.—East cum Ballia Distt.—
West): Sir, there cannot be any two
opinions about the position that the
Demands put forth by the hca, Min-
ister in connection with the refugee
problem should be accepted and all
the cut motions to these Demands
should be rejected. I do mot think it
is a problem on which there should be
any difference of opinion between the
Government ané the opposition. Keep-
ing in view the nature of this problem,
1 hope, the House would unanimously
consider the ways and means to solve
the problem of the Trefugees.

In fact, after going through the
report for the year 1951-52 we come
to the conclusion that the Government
have done all that they could do
during the period of emergency;, and
there is no doubt that persons of all
shades of opinion thank them for
doing so. But whenever I think.over
this problem one thing that pinches
me is that we have found a general
and a cheap way to solve this problem,
with the result that the complicated
aspects of the problem become more
and more complex. When the parti-
tion of the country took place and two
new States of India and Pakistan were
carved out of it, it brought us a prob-
lem of twenty-five lakhs of refugees
in its wake. We very efficiently
managed to construct ten big citles
provided with all sorts of facilities and
Tehabilitated the displaced persons
there. We saw that our endeavours
were going to ease the situation and
1o some extent settle the problem.
The earnestness and skill with which
we established an efficient Secretariat

17 JUNE 1952

Demands for Grants 1958

for this purpose and kept it under the
charge of an able Minister is not un-
known. He did his work most efficient~
ly. Persons rendered homeless, have
been rehabilitated. Nobody expected
that they would be rehabilitated so
easily. While on the one hand we
went on rehabilitating them, on the
other hand more persons were being
rendered homeless and we were con-
tinuing the work of rehabilitation.
Today, it is said, that persons who
came from West Pakistan have all been
rehabilitated. People came and were
settled, and from figures we see that
we gave them loans, provided them
with training facilities, and gave
protection to some seventy-four or
seventy-five thousand unattached

" children and widows. We continue to

maintain them. Out of this number
there are about thirty-eight thousand
unattached persons from the West
Pakistan and about thirty-six thousand
from the East Pakistan. They are
unattached and have no friends and
relatives in this world. But our Gov-
ernment gave them protection. Any
person who is not being provided by
anybody is being provided by our Gov-
ernment. So this Government
deserves our congratulations. But the:
question is whether or not the solution
that we have evolved is the right
solution. It is a source of encourage-
ment only to those mischievous persons
who uproot these unfortunate people
from their homes and hearths. If the
root-cause of the disease is not cured
it is no use giving shelter to these
persons in palaces or in huts or leav-
ing them shelterless on the roadside.
Their condition would remain the
same. I draw the attention of the hon.
Minister to the fact that the disease
should be cured fully and its root-
cause should be found out. Mere
curing of the symptoms of the disease
will not do. From the reports and
statements one gets an impression that
the whole problem has been solved
and there remains nothing more to be
done. But I would repeat the words
uttered by the Father of the Nation,
the late Mahatma .Gandhi when he
said that this problem could not be
solved fully unless the displaced per-
sons were rehabilitated in their origin-
al homes. These words should be
noted. If necessary I can show it
from the old files here that he did say
those words and. I believe, therein
alone lies the real remedy. First of
all we were confronted with the prob-
lem of rehabilitating displaced persons
from West Pakistan. Now has crop-
ped up the problem of East Bengal
refugees. Everyday we receive reports
that so many persons have arrived.
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[Pandit A. R. Shastri]

Reports have appeared in the news-
papers that 1200 persons are lying at
the Sealdah Railway Station. Now,
the question is how can we fulfil our
responsibility as administrators of this
country if people from other coun-
tries, turned out from their original
homes, go on coming over to this place

and the responsibility of their rehabi-

litation is laid on our shoulders? A
problem of this nature arose in Pales-
tine as well when it was decided that
only Jews would be allowed to settle
down in Palestine; and as we know,
that problem be¢ame an international
problem and was placed on the agenda
of the U.N. as well. But so far as we

17 JUNE 1952

are concerned we solved such a big

problem single-handed and in solving
it spent something like 146 crores of.
rupees or more, and discharged our
responsibility. Several calamities be-
fell our poor country, many catastro-
phes overtook it. The partition of the
country took place and it was preceded
and followed by bloodshed on a wide
scale. Innocent persons including
women and children fell victims to
it. It was none of their fault. The
fault was that of politics and of poli-
ticians. We ran the Government but
innocent persons were Kkilled. We
undertook full responsibility for solv-
ing that problem and sought ways and
means to achieve that end. We built
some shops and houses and thought
this problem would be solved in that
manner. This problem cannot be
solved so long as Pakistan does not
pay every pie of the amount of
compensation for the properties left
by the displaced persons there, and
which have been ultimately looted and
grabbed. A financial crisis would
overtake this nation which it would
not be able to withstand "nd would be
in difficulties if the amount of money
is not paid to it. So the work of the
Ministry of Rehabilitation does not
end with the rehabilitation of these
persons alone, but it continues because
an overall solution of this problem
has to be sought. There is a sentence
on page 12 of the report which pained
me much. It is written in paragraph
46 that “no progress could be made
with regard to immovable property in
Pakistan. The stalemate still con-
tinues”. This report relates to the
period ending March 1952. They
might have come to some decision
after that, T do not know. But the
posi@inn is that there is no way of
solving the problem of evacuee pro-
pverty. Pakistan does not agree and
we are helpless. What can then be
done? No voice need be raised agalnst
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what the Government did in this
connection. Whatever could be done
has been done to tide over the crisis
through which we were passing. We
took all possible steps to bring them
over to this place and to rehabilitate
them., We gave them loans so that they *
may be in a position to earn a living for
themselves and for their families; but
my humble submission to the hon.
Minister is that he should not think
yet that he has solved the problem
in its entirety. He should know that
so long as he not only manages to
give full compensation to the displaced
persons for their properties left in
Pakistan, but also manages to provide
all facilities to those of the refugees
who want to return to their original
homes in Pakistan in the manner in
which Meos have been provided in
India, this problem cannot be treated
as solved. The word “rehabilitation”
does not mean that a man who is up-
rooted from one place should be
settled in the other place. If that is
the dictionary meaning of this word, I
can give it another meaning as well.
‘Tarko Vai Rishirukta’ Meaning to a
word is given by reason. Rehabilita-
tion means to settle a man afresh, but
to settle him in the very home from
which he has been uprooted is its
more appropriate meaning. Therein
lies its real meaning. Our Shri Doonl
Chand was uprooted from Lahore. He
came here, leaving a big mansion
behind him. If he has been provided
with a flat here. that is not rehabilita-
tion. It is dehabilitation; you do not
rehabilitate him hut only entrap him.
My humble submission is that it is our
duty and we should realise that we
are a nation. We have power and we
have to give protection to the displaced
persons with the help of that power.

I would like to draw the attention
of the Government to one thing more
and I do so with a cool consciousness
of my responsibility. We have liquid-
ated the Yole refugee camp. About
1000 families have been settled snme-
where. There are three thousana
families more which are to be re-
habilitated. We may have to spena
some money for shifting them from
one place to the other. I do not under-
stand why refugees whn come from
K{ishmir are not being settled on the
soil of Kashmir but on the contrary
are sent elsewhere for rehabilitation.
People go to Kashmir for change of
climate, for improving ftheir health
and for other such purposes: that is
why pgople have such a liking for
Kashmir. But the very people

have came fram Kashmip



1961 General Budget—

are not being settled there.
On the other hand, they are sent for
rchabilitation to Rajasthan and Uttar
Pradesh, where they suffer so much on
account of the climatic changes. This
is the thing which I certainly fail to
understand. Why did the Government
not pay attention to this problem? It
would have saved a lot of muncy by
way of their transport expenses and
at the same time Kashmiris would
have been enabled to live in Kashmir.
I do not understand what arrange-
ments have been made to rehabilitate
those persons who were living in that
camp.
Sir. these were the,things I had to
.say. As regards the question of
thanking the Government, I would
like to say that the Government
certainly deserve our thanks for all
their achievements which are reflect-
ed in the official statistics. Had any
other nation in its infancy been con-
fronted with a problem of this magni-
tude it would certainly have gone
under. They would not have been
able to handle the day to day prob-
lems of this nature. But the magnifi-
cent manner in which our national
Jeaders efficiently managed to remove
cne hurdle after the other is certainly
praiseworthy. We did not ask any
help from the UN.O for solving this
problem, nor did we complete this
work with the help of any aid under
the Colomho Plan. We solved this
problem with our own resources. The
other day our Maulana Sahib said
that it was not that our brains were
empty but our pockets were empty.
That is quile true. We have to solve this
problem and in an attempt to solve a
problem of this magnitude, we should
seek international help. Generally
speaking, whenever there is any dis-
pute hetween India and Pakistan, it
takes the form of an international
dispule. It is an open secret that
Pakistan has always been putting
hurdles in solving the problem. She
creates difficulties and disputes in
such a manner that it becomes diffi-
cult for the minority to stay on_ there.
They come out in batches of some-
times seven to eight thousand because
' the Pakistan Government has created
such a situation for them . that they
cannot live honourably there.

Formerly it was only one country
but the Partition led to the creation
of two countries. At present. both
the countries are members of the U.N.
Why does not UN. then take this
matter into its hands. U.N. should
have its hand in solving this problem.
It should beé the responsibility of the
U.N. to provide these people who come
to this country after being up-rooted
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from their homes, with homes and
other amenities. When we treat other
disputes between these two countries
as international disputes and think
that they come under the jurisdiction
of the U.N. there is no reason why
the U.N. should not help us in solving
this problem.

The statement of figures that has
been placed before us shows that a
sum of rupees 146 crores has been
spent on about 75 lakh refugees. This
amount has been spent from the year
1947 to 1952, and if we work out the
figure per capita we would come to
know that we have spent a sum of
Rs. 33/- per head per year. My
calculation comes to this that we
distributed a sum of Rs. 146 crores
among 75 lakh refugees, it comes to
Rs. 200/- per head which has been
spent during a period of six years. We
spent this sum on construction of
houses, giving loans and providing
other facilities. But we have to
consider whether our work has actual-
ly come to an end. Is there no need
of further helping these suffering
brethren? Our total budget comes to
about 450 crores of rupees and we
are spending a fairly good amount of
money from it on the relief of these
persons. To say all that is 1.0 cdoubt
true but it is equally true to say that
this problem has not been sulved com-
pletely. We have still to pay a good
deal of attention towards this preblem.
I admit that our Government have
done a magnificent work and it will
have its proper place in history but we
cannot say that we have tulfllled © our
duty so long as these persons are ot
rehabilitated fully and properly.

One of my friends has just now sug-
gested that this Ministry should be
wound up now, But my impression is
that in fact its real work starts now.
It has to solve the problem of wur pro-
perty. and those who need resettle-
ment facilities are to be helped. The
main work of this Ministry now is to
recover every penny of our money
from Pakistan that is lying with them
in the form of property and other
things. Government should leave no
stone unturned in  achieving that
objective. If we will not do that, all
our efforts done in this directfon so far,
would go in vain and it would not be
so brilliant a record i retrospect.

et wfew ww: wTT ST
wERT, I ¥ faor gyt ax fdfafodae
(rehabilitation) % =™ 9%
frare frar o T § 1 TH W
#ree ( cut motions) #r dw g
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[ @ afs=r an ]
&1 3g 9T W F qrww ¥ 5T g
g 3@ @ wa ffsz (reject)
g omaw xSt feare  (demand)

§ 98 oW & Sl T AT A A

af &

A gE AT s d, fr A ¥
feor 7 &9 I WImET 9ST I
garadt | foafeml 1o & fw
gv oY o #1 wmE oot a0
g, s a A for, o ¥ aw
Fw 34 F fod a1 3T A gEd A
wgfond & w0 W ¥ ¥ fo @@ awt
T TP T ERT § AT HE |
o=t ¥ foor 7 35 #1 Afewaal w
T T A S T e aFy
g WA W T AWHESTAL AT G
T H g S & foo 3w wmEw
& T Y 38T g wEl Ay g feg
7g fev foreft o & ®okwee wnfam
wE g

anft q1 foor gu f g Aoy
wgieg 7 Wear ax fd fafoam
& 7o X uF areae  (broad-
cast) fFar a1 a® w1 sl
(instructive) =r 1 # & g&x
fot s@ard § S F AEERE
R AT & agr | ofger fedamw (reac-
tion) 1 W@ X T I} A
a1 f wade ave {fear 7 foegfom &
fod age s fear § | W gw G agw

M g R F g A P AL IR

A wf AR q@ T=HT AGH  gav |
IRl 7 AT W 7 T F R}
®Y §ET SR AT G F AR R
fre g ok sm fae TR0 @Y
& oW N dw quw (West
Punjab) ¥ s@ & wgd ®
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=X g faw w1 g st 3o
T et St e FTe (East
Bengal) & st 4 3@ #t wiak
¥ e g faw Wk Fdw
3 FUg vTar #1 W (loan)
faar /v 1 &7 ¥ @ A ¥ aw
JMF AT AR a8 A g
Y¢ooo fiubae feaat &1 fow &t
F1E GTHT T ALY AT JHHT AT G
faoT g 1w F s fr e =€
L& G amafadl F1 WIiq uoTeE
(maintenance allowance) & T&r
g1 @WF omar NTA s
THE | I T 9T AT 7 0T Fgy
TR Y oT@  smefEat ®1, St wgd
& T @Y F, ¥R AW
F@TC g AV fearg € | o= F
feeme s dsT A1 qaT WA g
ff WHAIE o7 79§ | T AG
=1 g i Tod 98 T & | A |
7 foaie & forar € 5 Ry e smefat
#1 &9 7 o7 fear qg S A @[
g wm forar | k@d ¥ ag A A
g fF o ) foe g wdY € 1 2T
T\®T § g T FE & foy JATEHATX
¥ gFarT g | I A gg A o fw
oF W@ o gWIT  ATR(AGT ®F
grerga< Cas (Employment
Exchange) gz awwdr feorg
T | AT 4l AHS § WX @A qg
g & #19 5 @mi &1 feomar @
7T frad fedl & fod feomr mar o
g ag o faw ¥ feg a1, R0 fam
¥ foqr ar, v whT & @
qr T 0% a¥ & feq 911 99 ¥
war A g AQuAt A4 vy el
FWIE QAT gH AJ @
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gFaT | IR A ag WY A fw w0
Yo T fo FI II(AAT F1 Ao
gfqr Y= (training centres)
Fefm frad | ag gw wX qH
age Q@ gg 1 W g #
“wg T oar WX &gt W AW
FAM FHIT I@T F AT fAeT |
ag T IF §2X (work centre)
g o wonfad #t weafes e
#F I A d ) FF a9 ag
wframad v Fan g
> g A ¥ fadl & A fae wE §
diaw saa faer g fFgm v &
g gt o aga FHE 1 AW AR
¥ A AR et § o9 F fewa v
FRIFaGGINFAZ | IR A
Famdram sgrF s S e
agt o3 3few & fed st § g few
W ARy adrg  f gfew & gww Sy
I FT Yo AT 3IW T FT TAVHT
fasur & 9@ &1 gifes #T &% | W
TE § ag AW @ w9 § for
agi ax 2 & for st § ) 99 gAR
qo q Yo gAY fwrT &y ot &
fs Tad sl ;Y gfmm g @
Tg W@ Y A9 a4 Qarg =
I &1 981 ¥ SfqT a1 F F1E A
gl feord ardt 1 F wwwar g fw
A JH W AW TR F
gfmm &wex (training centre)
TGS TG | afcw g F qg @A
wfgd fv st sy 3 aaT € g
AFY T HIT IF FT TG I H &@T
g fs ag e 7 AT WA E
FaT foFq g 1 FH FLATE | HAT
TH @ ¥ F1 fHar a9 @F g FY
gha § f& g 7 A emefwal
FW 9 SAMT |
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T avg & S fed (figures)
@ (loan) 3 &at # faa
T § ag T g AN Y awa oy
frdsmsardfd mAdvmd
FEwTaT T € 6 &Y o1 Yo FNIL ATR-
fagi &Y o fm @ g 1 ¥ I
foaem fear mar § a5 w@w A foy
T &) o v e mam g,
e qa fear mav §, o w4 fear w@v
g, too T fear mar & @ TAR
TN 79T fof 77 1 AR FgA 1 A9ew
wgd fr food smafwai &1 Sw fRar
TTE SR ¥ AR H g AW FAT
aifed a1 fa 9% SW0 T 9 S| Soar
£ 307 g 3§ Y BT IST R ATALN |
fes @i 3 & @ &7 1 FW Q@
DA L SR G B ¢
foar & =am ag st @R TE 9w
AR YITQE A w1 g aw A
fov®) g feod § &
s d At gg wmw wom R

fFoag Mt sedt e T W

w® & w @ | faw fed 2
¥ o g FW QT A
T g |

A

TF @Rz AT g 1 qgr Fuw
(contentious) § | s wEw
T 997 FEEE F THF A3 AR
N a5 fF e agd s fdfe-
foldaw oY se ¥R & Ssw § faft
arh gEwAS foradr  (degree of
economic recovery ) T g13g
T A g, a7 "Ager § faw &+
AMHT § FE Ta19 T 7o o |
>faet a7 ag weaTAT A A FHwar
g gl a g st sgo )
fee 5@ fealt smw g@mfas Famadr
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[ oot sfamm aw ]
T HAPT FTE | A AT AarE

Tgt 9 fege F o arEl st
g fos#® 4% 439 (Bank Balance)
&, O Feanr §, 1 F1a0A §, saqdt
g FLEIdTE | 91O safaat & fog |
gawifas fopadr 1 & 8 aqm v
uF AT qar @At & faw ¥ a9
FME AT AT | IF F AT AT TIH
4 f% #1 ag g qa@w (higher
education) %ir ar % I«
FT I g7 ¥ WIEATL FT @9t 47 )
¥ 9¢ 4g T AT § a1 39 & faq
FYwul TTT AT AFLT F4A | T23F
A% ST FF I 1T agr vEqT
T e &g w9 fewfom smaq
(ticklish question) & 1 =@
9T IE FwE [H W I A
A a6 § 1 |rfwafesw (social-
ism) @19, FHfsH (commu-
nism) &7 9@ A ST oA § o
et w3 aF &« T A
aar § R @g F IW R
a1 F1 AT ¥ dNd @
FAOFET W WG Vg AW I qE
agk ¥ @1 WA AT EITE AE
wrifas forad # fod /g1 s av
@ & W7 A939 g, fEer v
3 #1 feg s, fead ¢y I fad
a1 # wwar § R o ae 9w
& HYAH q©g ¥ 7g < fF T i ar
™ @ 7 fea wnad Qv ag A
afigrm | w@fed o7 [T TWH
frefie & @At 71 2m¥ § Y g
8 f& og> ugfee gea 7
g

T a qT AEH AT AT g o
I 7 AR wrewre @ wgr s g
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ar =& g asar fr d3fmas fafeoy
(Palatial Buildings) = =%V
& 9 | T faegs migs § 1 3faas
fafegr ar w8t & s w/aY | HfER
dod Fmg fe oF wredr § faw &
G I AT FTF F, T TIF T |
FTIGFTACEF A4l g fram g aw
I FRG &1 ware o F myar fafa-
wT ar wae fafaer wa &, sawr T
/T d0 Ig &1 foge sma 1 felt & =
9 § ar qiT TSI & a1 34 §1 A
S FaFHar g & fow 7 ¢ g
F | 3T qIeq ATT €23IF K TRFI-
fax fpsdr 1§ 9a ¥ qofems =
FHH T & FL | ATE AT BHAAT &Y
WA FEE, T AT A F QA
wo AT q w3 § fF agr 1 a1
(property ) f:fezegz  ( distri-
bute) & wsma a1 s W F faR
@ A w1 aq 7L faa g f& st
Q9T Fo 974 97 I F for FAaCF |
afer & od FeaT & W 7 S
TF g a9 EETE WTH TRWIHE
f@adr (standard of econo-
mic recovery ) ®f Fg a1 IF
Y T GAE FT G FG |

AT A YT AIIFHTEE A g AT A1Y
Fgrfr qg ®a Qasar § « ar
7g dfe*ys  (practicable)
ar 7 qafe g fs Q¥ grata st
AMRE I7F qifas A H,N qu
w7 (compensation) 2334
T q AEs w5 grora Ja e
W@ § ofFa st s av af &7
S ard @ @fadac q7 J 98y
Y& foar | 91 9 Y ag FreT AT
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*g1 1 ST FTAY O I7 &Y FAr 7w,
T AT WA da @ TEm oW
AT FT &F é’%a‘ At &3 & '
T FE EE fFoEEm oW w@
7. = Far F fox, o & fom
71 ¥ fex ad wifR®i7 (im-
practicable) aw = % 1 Ffed

f& g wm gz #@,  wdw &,

aY gier ana g ¥ 1 wfaw gane am ar
qa A9 A9 & <F, AfEE T e
T §, ¥ for gem o e T
g 1 et oF sEvfew PErd oA
wam § g vm‘ran?’—*é | wET
F feq o aza F fromw o= a=w
Far uF gEw fn.- AT 1R B g
AT EE aTe &7 &TTH AT | A1 §A|ar
g9 ¥ a=e vz ga +F
T 1 Eew aET ar wa & feu
yan, fogefs & fea & W&
AET |

FAOAFST A FFIWA (com-
pensation) FT &, & F q1ifem4
# 3t fmz 7 QadT T1@Hr FTEAT § )
TH "Ew ®1 AR AT E, IT oA
ZTroemdFamarqargdr 3 fv
¥ ¥ ey, qE AR A FE
9% € 9% 91 & sfmors 7€, a7 oz

&%, affm 1gaw w1w 4, fr ag ardfam,

T A a1 qrdfaE F 9 oF 9T
FT ABEE @AY F1 AT AT T A
a1 fie Y s W T § ag gArdy
wff ¥ faow ™ &) figem ¥ A
GO T4 § a8 gHT udT & s
™ § %R a@ ¥ afFeT ¥ 9
feg @ § wmdr ww & faeme
a3 § 1 ag Y TAFE R v Hfew
ZAFTYS FATE | TWHT o I A
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ag fan fr 9481 4 & 33z (agree-
ment)  a@igv (sign)  fear
fF RN ot i M om0 &
wifes feg @&, @mes  (titlo)
I A @A, 3T AT wred agt qES-
A AT E, I F Afow SR QAR |
TS AT q N AT TZ OF wEHES
fundamental ) &@ @1 ™
aa#qag # far & o weef
fegelt A ofeeam & & 9 & wfos
feg @7 TR 7 @ aa & A T
TN ot qEaHEi Ay agr fegea
%3 9 & wiies qreowm @ IR
g qifFeaa & @A & 91 R
s ww wfzax  (Frontier) &
W AR AT AW AEE A AR
i wgw, faex foawa a@d
& argE, S R M, TR @ /|t
qifseaE & fFT smage & g wifos
@R T | 99 T F AL T I g
fs st wet & swar T (rent)
Fo3  (collect) gar w1 ag
g affem § v FO AR
T agt fegem & F9qT w46 | &,
T FBaa gt fF T T oo
g A gw A frear w1 3R
WHARAAT AT ! N TH & 97
e ag g fr gl e
AN A d T I W fmr
FifEF
“rqge Afs ww 9fs ek,
oy g 9X F9T T g 1"

v A o, wEfed  §g
g @ foenw (rea,-
lize) w#wft v ? awmw

¥ foghsr ¥ & aowe A Qe @
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[een sfesm aw ]
T #I T gFERT 8 W g | afe
YT Y FAT gAY L ST AT L& AR E
a7 wanfex & ¥fe sma wX awn ?
A9 T A g1 § Fger w7 |
gt ¥ fEgenws a1 @ JI@E §,
1T ST § 7 Y WS g, O & A
s § W ¥ i (rent) wI¥E
(collect) #X el

R I AW AT I A ATE
ST H A FreFRE AT | IR A w7 F
groith ga F age At g€ § S
gmAafsrNoasam a s g s
AT F AT ¥ AL AET | AR
T F gH AT Y AT FQ @G
xR A sy F afrem &1 @Rege
7 (attitude)gziidz(intransigent)
a7 FR aifedam & Ry @@ Y s
A a9 me e & o
A W EEIETS FW § )
T I qg DU TAAHE ITH LfEqT
e FX G & AR RS
e FwE AWE A ad g,
N qifeqds &1 AwE G
T 8, afF watie e gfear W
fafrex gz ov TRWE T @ |
Y a8 I A FE | T I FT g W0

g laumaew g fee o

T A gfear A ' fewr ? ow
qffeT TEEEE & SO RIS oAy
qafed & faers @1 wfeax (Fron-
tier) # aT% 97 (move) far
@t dfesht & #g1 5 we @,
T qW 7 e AFT AT 7 FET
N & s @ &, T fegwm
3T 1Y | A TF 9% ATHS FT 41
q1 | 39 & AF T T ? e
LB L A R
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g & mar ) @Y & guan g 5 dwr @ e
FA FY 7T A& 4 ) TR e
Faragt § 1 W nifehaE FY W
P ot @ we F  faers.
serg g, fegem & fasme o
weTE 78 gy | fRT smR %4y qar
g FT faar 7w § S AT e
S A1 S oY At AT WS W,
Tl W o | ¥fF Gar Qe W
fira, anfas W@ aY s WY T A
o1? g zafeq o 5 sw &Y
Frar & B |y aw § &
Sl A Ao AEr der ) AR
JR_T  drEd W TRRG TG
TR | wled ag tom faser
AR AT OF T & §) T | TG
FAAT AT FE & | I aao1 & {5 ¢
FHIR ATRE | agaAgmAT@ &
T FW 1 W I § AR | qE
I I IES I A
g 9T @ # 919, A TS, TR S &
™, ¥ffw @ @@ @ T IR

R @ & I e f5 ofeam
# qEee (passport) T TowT
s R oW oW W A
wr g ? T a8 § R o ¥ ey
Tt 9 F e wg Age A W
g R IR X afeReT &y
woorr @ | fRT 9T & oy srETaa
#dar g fs affam } @ T
o A g oo & gk
S AR R a1 AR qg
w ofar (area ) &t
¥ g R AN 1 qg Ad @
fr ag afar g ¥ fod a= fam mar
¢ fod e & fodt o= frar
1 o & gk g M ag g
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FHE R T gew g e
foeew 9@ W& | A W a7 T @ -
T FTAY, IS FTAT TR §, FAT
€T ¢ o fir fred are ag 4 99 qe
Afearar | g A T g ? &
Tgar st @) T F oA
F fer & snm g & aw
™ @ #A@ arl  (canal
water)” oiffeem ® 2 W&
it ol wEer ymn fF gE e
& F 1 o mfed W E R
T/ HES 431 g | FEeR § AR
A & A q=1 g A I
FT S AT ATEM I F q AT HY
T AT I | FH A F A
AES aF § ST gH A QY AT Sy
TE@T | g0 STHT qHT & @ & AT T AY
#S 9T 1% Y T | IfFT T oo
qe F A ged AT E ! ged
g & fF ot Y mar sk dar oft
™ .

g A9 A s fean, &) g
qeT gt aifeea st faw & agr
IJTH FES TRTE W g | UF S
(expert) & #A F@wr f& IR
T Nifred™ 1 9T [T A T &
HR Iw Y g AF & I7 R 7
Y g TR fggem § EEg
FEgHTa 9 A FAT TR A
& I g gweY & R SRR g
froar @ Y 29, g a9 7 A AT
HTeT Q0§ F6 § | e qer ;4
TRE, A SEF ol e § wfg@ ?
FA /Yo H 9T = e ¥ ey
TGr AT AR FT AT @ 4, a1 g0 99T
R 4fs anfavse w1 s gw
Tor &, 3few W §mm AN @-
qfsmm @ftde  (Indo-Pakistan
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Agreement) dge foawa %
g, gwifs aF  SW A7 gwear
W a1, AN A @I AT
g frdfea sy & ag G a@r
frErQ ¥ T ok & @A w1 e
g s ¥u g T=a a1 @R
dfeq it w91 & =afgmws g
fegam sk oiffam & sow
W agi § FIST qEA AT 71 g T
aTEw | a9 Y F wgar § 5 o =
TR AR W AES A IS
freew &1 wifrm A @ @R
-3 39 AGS T 1% gO Fear &,

AR gu A &, @ Fqed qudr Ar
gRg@ grd § wfaz gy { w=@T
g fear &7 Awwwarg 5o
q T Im & foR dAme sy
( gainful occupation ) ®r
T #T &, @ A N et g
gi g vwaawt | wraar g mor
affe ¥ 91 gwR Wit |
2 ST AN T goag | afeem
&t ] w1 e awfeqa ool & &9
@ {ledz (equal treatment):
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[ = afaer 7 )
gm, e wwi fe dme @
Tq1 fF g e @He  (joint
electorate) & =Y WX
T  @ae THge  (scparate

electorate) wrdr frar | & gear

g fF omg e @ ¥ fegen
F o wW ar A fwar g ?
@ FT AN A€ g FF I A A
fog fFe T agT WO WO FT A
@& A AW 4l &1 @A g
oF & T § s st arfes
F e Fifod A srfaws  (logi-
cal) fwE | 99 W AWS T
qffe™ & #E gIg T g% 4l
qq AT §, T@T T4 ¥ 74 QY
T g O @A & I | T
F araar frar A< dfeasy 7 a7 fF g7
foagfrer #Y faaar g wEAfaT
fardw  (financial resources)
ToTed & FHRaTE & | faege A
AT &, AT WS & I B OF [ AL
i S e 7 AT & @rw fRwd
§ smmht w1 wwam fem
TR am ft 7T Hfed AT
Fom W AR A @ W
N Ageg @ SE F} JAAS
# 3 afmd, ¥ TEer fewwe
sarer &fwd (the first instal-
ment should be immediate
and substantial) wgeT FE™-
TR OFAX IR, G A TF
frmt & dnr afm X d@
aRd wwwm g Famgew

ey W F dfews e
q ¥ @ @A efaw
o - T TR

a6
@
gt

.
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(English transiation of the above
speech)

Lala Achint Ram (Hissar): Sir,
the demand in respect of the Ministry
of Rehabilitation is being considered
today. Some cut motions have also
been moved. It is obvious that all
the cut motions, that have been moved
will be rejected and the demands
accepted. In fact this is not the
point. What is to be seen is, whether
we can make any use of this discus-
sion or not. We have to see if we
are in a position to do something for
the refuge® thereby finding out any
solution of their problems. Could we
do something to rehabilitate them
and restore them their due rights or
to extend other facilities to them in
this behalf? If we succeed in finding
a way out of their present difficulties
nothing like it, otherwise this discus-
sion has no practical value whatever
for us.

Only a couple of days back the hon.
Minister had broadcast a speech on
problems relating to the rehabilitation
of refugees. That speech was by all
means very instructive. I read the
full account of his speech ‘n the
papers the next day. The first re-
action on me was that the Govern-
ment of India have done a lot for
relugees. This made me too happy.
The hon. Minister stated that of the
displaced persons in rural areas 99-3
per cent. have been resettled on land
and provided with jobs. Of the dis-
placed persons from West Punjab no
fewer than 90 per cent. have been
rehabilitated in citles. Three lac and
thirty-seven thousand displaced per-
sons from East Bengal have also been
resettled on land. Loans to the tune
of thirty-three crores have been
advanced to them. The most redeem-
ing feature of his talk, to my mind,
was that the Government were feeding
about 38,000 destitute and unattach-
ed women. Besides, they were giving
maintenance allowance to sixteen
thousand displaced persons. Present-
ing further statistics the hon. Minis-
ter added that some twenty-five lac
refugees living in cities have bheen
provided with employment by the
Centre  or the State Governments.
When I calculated I rouna the above
figure exceeding by tve lacs. Well,
it is nice that they have provided
work for these twenty-ive lac¢ per-
sons. Anyway, their report does not
seein to be incorrect. In fact they
deserve congratulations for this re-
markable achievemnent. One lac and
sixty thousand persons, the hon. Minis-
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ter went on to say, have secured jobs
through employment exchanges.
Prima facie these things look very
great. Bat we have to see for how
many days did they get such employ-
ments. Were they meant only for 10
or 20 days or for even one year? Un-
less light is thrown on this fact the
ﬁ)sition cannot be fully clarified. The

inister also referred to the impart-
ing of training to about 50 to 60
thousand persons in various training
centres. I was glad to learn this.
Recently I had an opportunity of going
round the Kalyan Camp during my
visit to Bombay. There is a work
centre where the displaced persons
receive training in various trades.
When asked as to how many of the
trainees had been employed after
completing their training I was told
that the figures were much less,
especially those in respect of women
trainees. They also told me that
most of the women trainees came only
with a view to obtaining 30 or 35
rupces that are given as scholarship
for they could maintain themselves
with the help of this amount. When
we are told that fifty thousand per-
sons have received training we can-
not but think that the amount spent
on such training is a waste considering
that no effort is made to help the
trainces get employment after they
have completed their training. Under
such ccaditions I would not approve
of any training centres of this kind
beinq opened. What we have to see
is that a person after receiving train-
ing gets some employment or the other.
Then his work should be closely
watched for threé to six months in
order to ascertain the quality thereof.
If this is done then alone can we
elaim to have provided so many per
sons with jobs otherwise not.

In the same way the figures in res-
pect of loans advanced to displaced
persons must also be wrong. Accord-
ing to figures given, two lac and forty
thousand persons have heen given
loans. But these figures do not indi-
cate the quantum of each of these
loans as to whether it is Rs. 10, 20, 50,
100. or 1000. My point is that it
should have been ascertained as to
whether or not the persons who have
been given loans are making any use
whatever of them. Government’s
business does not end at giving lozms.
What is to be seen is whether the
loans have helped them in any res-
pect in earning their living. Similar-
v it is for the Government to see whe-
ther those provided with employment
are earning so much as may enable
them to make both ends meet.
Our objective would not be achieved
merely by giving figures.
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There is one more point and- that is
of course very contentious. Shri Jain
raised a very interesting point i
his broadcast. He posed a question
as to what degree of economic re-
covery must a displaced person
achieve in order to be considered
rehabilitated. This is by no means an
easy question which can hardly be
answered in a light way. But that is
what he said and I believe he would
be pleased to confess it. What is
meant by the degree of economic re-
covery? Things are quite clear. Here
in India there is a large number of
millionaires each having big bank
balances and owning a couple of mills
or factories. How can you judge the
standard of economic recovery in their
case?” Now take the case of refugees.
Sippose there is a certain refugee:
who has two to four children. While
in Pakistan he used to give higher
education to his children and his
monthly expenditure amounted to
about two thousand rupees. Now
when he has come here what standard
shall be fixed of his economic re-
covery? It is a ticklish question. If
any “ism” comes here—be it socialism-
or communism—then it is all right.
Otherwise it is something very strange
that on the one hand these million-
aires should be allowed to send their
wards abroad for advanced studies
and on the other hand, when it comes
to refugees, the question of the stand-
ard of economic recovery is raised.
What does it all mean? After all
what shall he get? To my mind it
would not do any justice to them to-
say that they should get flve rupees
or ten rupees each. Therefore when
vou consider the cases of such refugees:
or of their children you should not
lose sight of the conditions in which
they were living before partition.

Now there is the question of pro-
viding housing accommodation for
them. The Minister in his broadcast
said that it was not possible to pro-
vide palatial buildings to each of
them. True, this is not possible. I
guite agree with him. But does a
man who previously owned four or
five bungalows not deserve now even
one house containing four rooms and
of the size of the one generally
orcupied by a Minister or a Minister
of State. A man having four or
five children must get a house as big
as may meet his requirements. This
question of determining the standard
of economic recovery should be decid-
ed. therefore. after taking all these
things into consideration. In what-
ever time vou may deride the
question of the distribution of evacues-
properties, yo: must sider right
now as to what should be the stand~
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.ard of economic recovery so that it
may be made use of should an oppor-
tunity arise. That is why I urge you
to give full consideration to all these
facts before taking any final decision
in this behalf.

The hon. Minister also stated in his
broadcast that in view of the futuré
-circumstances it was neither practi-
-cable nor possible to pay full com-
pensation to the displaced persons.
‘But I say things of future should not
worry you just at present. They will
‘be seen when they actually come. Do
you mean to say that these circum-
-stances will only affect refugees and
not you? - Will your bungalow remain
intact? Will your bank balances re-
‘main unaltered? For God's sake do
not say such impracticable things. If

they are in miserable conditions let -

us help them. But that we would not
.do. We do not want to part with
-anything belonging to us and in
addition say that hard times are ahead
for them. As regards the question of
providing housing accommodation, we
‘sav that a man having five children
will get one house. Then what about
-one who has got six children? We
say we will consider his case. I there-
fore believe that all these things do
not fit in here. Whatever is to come
‘will affect all, not refugees alone.

Now I shall take a couple cf min-
utés in making a few observations
~with regard to the question of
compensation. Let .us for a moment
-trace its history. As you all know
-and as snme other friends have ob-
served, thf's question arose as & direct
-conseauence of the partition. What-
-ever be my views about it. the fact re-
mains that it is the result of the parti-
“tinn. Among many things which
~Government regretted in connertion
with the partition one was that the
Muslims migrated to Pakistan against
their will. The same thint was ex-
‘pressed by the Pakistan Government.
They said that the Hindus 1~ft Pakis-
tan agaiast their desire. What could
be the solution then? The two Gov-
-ernments tried to solve this problem
by co~cluding an agreement to the
-effect that the properties left in Pakis-
‘tan would continue to belong to their
Hindn owmers, and. in the saine way,
proverties left by Muslims in India
would be treated as belonging t- their
originnl owners. It was a derision of
fundamental importance. It was but
‘prover to decide that Hindus would
-continue to be the owners of their pro-

erties left by them in Paki-tan and

uslims of those in India although it
might be that they may not he living
dhere. No matter if Shri Mehar Chand
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Khanna lives here, he will znatinue to
be the owner of his propefty in the
N. W. F. P. Similarly, properties in
India belonging to Shri Abdul Qayyum
Khan or the late Shri Liaquat Ali
Khan will ever remain as theirs. This
was followed by another devision to
the effect that the rents of such pro-
perties would continue to be cullected
by the two Governments. Well, we
heaved a sigh of relief thinking that
at least rent would be regularly paid
to us. Now what happened next? Our
Government began collecting rents of
the properties left by Muslims for they
believe in

“Raghukul reeti sada chali aai
Pran jahin par vachan na jahin”

(It has been a tradition in Raghu’s
family never to break one's words
even at the pain of death.)

The Government began to realise
rent from refugees throughout . the
country. But what did the Pakistan
Government do? They have exempted
the entire rent. Of course there is an
agreement in this behalf but how to
implement it. In India they fin1 it
easier to collect rent from refugees
and do not pay any heed to their pro-
tests.

1 was rather pained to hear Shri
Jain broadcast that although they had
been disappointed they would continue
to endeavour to secure ’akistan’s co-
operation. In spite of disappnintments
they continue to hold negotiations.
The Minister said that the attitude
adopted in this behalf by the Pakistan
Government was intransigent and
that there was no hope of Pakiston
agreeing to any reasonable solution.
Now these are the words of mo less a
person than a Minister of the Govern-
ment of India. The man who has
uttered these words is not an ordinary
person, nor even a mere Member of
Parlisment. Then where lies the solu-
tion? In this connection an incident
of last year will be recalled. When
Pakistan Government moved their
armies towards Kashmir theceby vio-
lating the terms of the agrecment
reached earlier between the two Gov-
ernments. Panditji warned Pakistan
that if they violated the provisions of
the agreement, the war would not be
coafined to Kashmir alone but it would
be treated as an attack on Indla’s
main land. It was a very brief warn-
ing which all the same did the trick.
Pakistan atonce withdrew their armies
and thus the issue was solved in no
time. May I ask as to what was the
reason for making such a statement?
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Kashmir was not a part of lndia. It
Pakistan’s troops were marching ahead
towards Kashmir how could it he con-
sidered to be & war against India? It
should have been confined to Kashmir
alone. You could have also sent
_your armies to Kashmir. Why was
such a warning deemed necessary?
The answer is not very far to
seek: because they had violated the
provisions of the agreement reached
earlier between the two countries. We
«could not tolerate such a  violation,
hence the necessity for such a warn-
ing arose. This solved the whole prob-
lem. The same thing you could do in
this matter also. Let them know that
they are going against fhe agreement.
They refuse to negotiate with us. We
have been knocking at their doors for
severgl years but they do not seemr to
&lve any response whatsoever.

Then, Pakistan has introduced the
passport system. What is this for? It
has been introduced merely with a
view to prevent persons from going
‘there to realise rent etc., of their pro-
perties and also with a view to main-
tain  their possession over them.
"Besides, you might have read in the
papers that Pakistan has banned the
flight of Indian planes over their
‘territory. Iran’s aeroplanes are, how-
-ever. allowed to fly over that territory.
Tt is not that such restrictions have
been imposed on the planes of all the
-countries. Tt is in respect of only India’s
planes. Such-is the treatment being
meted out to you in respect of vour
planes. evacuee properties and pass-
port system. I would suggest that
most proper and befitting answer to
this would be the same as was given
1ast year in respect of the matter. I
mav not be misunderstond to say that
‘there should be war between the two
-countries. I would suggest other
measures to be adooted by our Gov-
ernment. As it is, the Government are
sunnlving canal water to Pakistan. A
‘auestion had arisen as to why we were
sunplving water to them. In renly it
‘was stated- that we were supplying
canal water to Pakistan so that there
might be more food production. Per-
hans we were thinking that foodgrains
‘produced in Lyallpur and Montgomery
would fetch additional income to them
and thev would be in a better position to
pay comnensation to us out of that
‘money. So we continued to  suonlv
‘canal water. Five years have passed
since then but things still remain
‘where they were. This resulted in
Both water and money being lost. So
‘the Government made this bargain
‘which proved an utter failure. We
supply water with which they are pro-
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ducing hetter crops. An expert has
told me that if we discontinue the
supply of canal water to Pakistan and
divert the same to places like Gur-
daspur in India it can yield us an
additional income to the tune of one
hundred crore rupees per year thereby
enabling us to wipe off our aeficit
within ten to twelve years. But the
question is who would do it? In 1950
when refugees from East Bengal were
coming to India in large numbers we
were wondering what was going to be
our lot. But the Nehru-Lixquat Pact,
the Indo-Pakistan Agrecment—an
agreement between India and Pakis-
tan—eased the tension and gave us
much relief, although I for one had
still some doubts regarding its suc-
cess. I thought that Panditji had
taken a very wise step and also I
realised that my misgivings were
based on wrong presumptions and
Panditji was quite right. I am still
desirous of seeing friendly relations
between the two countries for that
will enable our refugee br t'ren ‘o
bring back whatever belongings they
can from Pakistan. I do not want tne
supply of water to Pakistan to be stop-
ped if some other reasonable solution
is found out. If we can sulve the
problem otherwise, nothing like it.
But in case all other means fail, the
Government would do well to discon-
tinu? the suop'y of camal water to
Pakistan and let it not be continued
till sae comes on the right Ra'h and
is prepared t» adopt a conc liatory
attitude towe-ds India. Tt is no use
fearing that the matter would b2 re-
ferred to the U. N. O. If it does go
to the U.-N. O. I do nct think it is
going  to make much difference.
Already they owe a large amcunt of
money to us and now thay are also
utilising our water. Is there any
justification in this? After all what
crime have we committed for which
we are being penalised? These
lengthy discussions would be of any
use only if we can provide gainful
occupations to displaced persons.
Retugees from Pakistan are today in
a miserable cendition. Th2 Govern-
ment of Pakistan had declared that
they would mete out equal treatment
to minorities; bput 1n  East Bengal
they did not even approve of the joint
electorate system and provided for
separate electorates instead. May I
ask if that is equal treatment? This
decision was followed by a mass
exodps of Hindus from East Bengal.
In view of all these far-reaching im-
plications the only way out is that
we give a clear and logical shape to
our policy with regard t> Pakiston. If
any agreement is reachad, it is all
right, otherwise we shouli be allow-
ed to retain whatever little we have
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at present. Our Government as also
Panditji had rightly assured the dis-
placed persons that they would pay
compensations to them, their financial
resources permitting. I would sug-
gest that if they are not in a position
to pay compensation in a lump sum
let them pay it in instalments spread
over a period of two to four years.
Let them make arrangements similar
to those made with respect to pay-
ment to America. But i{n any case
the first instalment should be
immediate and substantial.  Sub-
sequent instalments inay, however, be
spread over a period of four to flve
years and may be smaller than the
first I believe if we anproach this
problem firmly from a nractical po.nt
of view. success is sure to be ours.

12 Noown

Shri R. K. Chaudhury

TOse—

Nir. Denuty-Speaker: Shall I call
another Member from Assgm——Shri
Suresh Chandra Deb?

(Gauhati)

Shri R. K. Chandhury: May I
exp.ain the position? In Assam there
are two divisions of rehabilitation.
One is directly under the Government
of India. Everything is done by the
Government of India. My hon. friend
Shri Suresh Chandra Deb will he able
to speak ahout that. But there is the
other division. The maijor portien of
the rehabilitation work in Assam is
being done by the Assam Governm~-nt.
There is a lot to be said about that.

Mr. Depaty-Speaker: 1 will give
seven minutes to each Member,

Shri R. K. Chaudhury: If the House
does not wish to hear those complaints,
the wails of the refugees in Assam, I
have mothing to say.

Mr. Deputy-Speaker: 1 will give
ten minutes to each of the Members
from Assam—flve minutes more to
Assam as a whole. Snari Suresh
Chandra Deb.

Shri S. C. Deb (Cachar-Lushai
Hills): I come from a part bordering
on  Pakistan—Cachar and Lushai
Hills. There are many problems
which our Government is trying to
solve, but this is one of the wvital
problems. I am given an opportunity
to speak on this subject, and I sm
thankful to my party aiso. In this
connection, first of all, 1 congratulate
the Government on the policy which
they have adopted in this hchalf. But
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the question is whether that policy
is being implemented everywhere w}th
the same sincerity, the same ag)hty
and the same faithfulness. It is a
fact that the rehabilitation in the-
district of Cachar has been tuken by
the Centre, and many problems arise
because the State Gevernment  is
absemt from there for rehabilitation
purposes. Most of our pevple are
agriculturists. If you are to give land
to the agriculturists, where are you
to get that land from? Unless the
State Government comes into the
picture. it cannot be solved, and it is
not solved. After the camps were dis-
banded, the refugees were {aken to
some hills or "jungles or | arren lands.
Our popular Minister has said on
several occasions that the question of"
rehabilitation is almost complete. But
1 say with all humility: the ques-
tion remains where it was. Take for
instance the Duhalia Hills and Maij-
gram colonies. Our local S. D. O. is
distributing doles and some relief
mcasures are undertaken after taking
personal contributions fromn the local
people. Why? If rehabilitation is
complete why are peopie dying. and
why are people hungry? Al'nost daily
telegrams and letters are coming in.
Why? If the problem is solved. why
do they come in? ‘Therefcre, I say
with all humility: the question is not
solved; it is yet to be solved. A de-
finite plan for all the area to be caver-
ed should be*taken in had. That has
not been done. That is my grievance.

I have not taken up this matter for
my area on my own initiative. Cir-
cumstances compelled me. You know
I have been returned oa popular
vote. But those refugees who have
votes did not vote for me. Thut
makes me ask why. I an a Bengali,
and ihey are all Bengalis. They must
have voted fotr me, but they did not.
That gave me the first shock. They
voted for Dr. Mookerjee’s Party.
However, when I have been returncd.
1 am to face every 'ocal protlern ara
bring it to the notice of the Gover.a-
ment. That is my duty. T citanot deal
with this problem alone, disrezard nz
other problems. But it is very pain-
ful that after the announcement of
the result. daily., from morning till
night, refugees have been approaching
me for something to do for them. I
tell them that I am helpless and that
I cannot do anything. Our Govern-
ment has taken much pains and is
spending lots of money for the re-
tugees. But that problem has yet to
be solved. I think it s not only our
moral duty, but I say it is one of our
nation building works.
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This problem we have to face along
with other mation building works. It
is another problem. It has to ve sulv-
ed along with other problems. Cir-
cumstances compel me to say some-
thing about these things. You will
see. Sir, that there is a branch placed
at Calcutta and that branch is ad-
ministering the affairs there. One
Controller is placed at Silchar, the
headquarters of Cachar and his policy
is dictated from the braach and it is
to be carried out. But our administra-
tive authority is out uf the wpicture.
What can be done without the pre-
sence of the State Government there?
The State Government must be made
interested in that area. Otherwise,
please excuse me, if I say that Gov-
ernment money is being wasted. Gov-
ernment had evolved a scheme with
[. T. A. but that has been an utiter
failure. 14,500 persons are to be re-
habilitated there. They are taken in
jungles. There was no arrangement
for sanitation. There was no drink-
ing water. There was no land. A
few days after, 2,000 people left the
place in utter helplessness and some
morc of them have left by now and
there is no a.rrangement for others.

The main problem is that agricul-
tural land ought to be given to every
tamily if any rehabilitation is at all
coutemplated by Government and for
that, the State Government should be
made interested in these things. I
took up this matter with the Ilccal
administrative  authority. I .topk
up the matter , with some Minis-
ters of the State Government. But
they all said that they were not hope-
ful about management of affairs. I am
asking: Why is it so? I cannot wader-
stand. Our Central Government and
the Provincial Government may know
something. The problem is there and
has to be tackled. I request our hon.
Minister with all humility that special
consideration and  special attention
should be given to (his area. Other-
wise I think all money-—more than a
crore of rupees—from the exchequer
has been mismanaged, unless the
whole thing is reconsidered and new
plans are devised.

. There is a destitute camp but there
is no water for the residents to have
their bath. Probably there is no
latrine and their wretched houses are
likely to collapse. Headmaster of a
High School told me that there was a
circular from Government that 50
per cent. of the d!splaced students are
to be given relief and not more. They
are putting me this question. ‘“How
are we to discriminate between one
displaced person and another?” I

74 PSD
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tried to contact the Controller and the
Controller had been kind enough to
take me to some area. There 1 saw,
that the questions put in by the
Controller could not be answered hy
the lotal officers. I am told there is
an Advisory Committee, Sir, I asked
some local executive officer who
was on that Advisory Commmittee. He
told me that “the matters are hupeless.
No advice is taken. No advice is
considered valuable.” i would like to
ask then, why is there an Advisory
Committee at all? I therefore request
our hon. Minister with all my
humility that he should kindly con-
sider all these things ard see whether
the policy that is laio down by our

Government is bey carried cut
and matters should be set
aright. 1 thank you for giving me

the permission to address the House.
I am a new Member, though I am old
in years. Excuse me, Sir, if I have
not been able to express myself fully.

Mr. Deputly-Speaker: Now I would
advise the hon. Members to take cnly
10 to 12 minutes as there are a num-
ber of Members who are anxious to
speak. I am sure Mr. Chaudhury will
finish in 10 or 12 minutes.

Shri R. K. Chaudhury: I have no
time to express my gratitude to you
although, I should be never tired of
expressing my gratefulness for this
mercy that you have shown to me.

The first question that I wish to ask
the hon. Minister is: Why has the Gov-
ernment of India taken over charge of
only one district so far as refugee
rehabilitation is concerned? Why has
he not done it with regard to the
whole State of Assam? What %s the
reason? Is it because Kachar is inha-
bited by Bengali speaking population?
Is that the rcason? Now we th-ught
that if it is the responsibility of the
Government of India, the entire res-
ponsibility ought to be taken over by
them and if the Government of India
requires the co-operation of the State
Government in this matter, the same
rule, the same practice ought to have
been observed for all the districts and
no discrimination ought to have keen
made in the matter of refugee rehabili-
tation.

Now, we generally think that wher-
ever the Government of India is taking
the entire responsibility, the refugees
would be better looked after ond the
rehabilitation will be more effectively
and speedily done. But in this matter.
I must confess that we  have lecn
keenly disappointed. If you read the
papers everyday, you will find report
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of how unsatisfactorily the rehabilita-
tion work is being done in the district
of Kachar, Almost everyday you re-
ceive telegrams from that area.

Almost every day we receive tele-
grams from that area, particularly
from the Karimganj division. I wish,
more particularly to lay stress on the
condition of the refugees in that part
of the State of Assam where the reha-
bilitation work is done directly by the
Government of Assam. I must confess
that I have associated myself so inti-
mately with this problem of refugees
that the time has almost arrived when
I personally consider myself to be &
refugee from Assam and have to take
my shelter somewhere else. I want to
ask the hon. Minister to have an "in-
trospection in his mind and think for
himself as to what he has been or his
predecessor has been able to do dur-
ing the last few years. What is the
total amount of loans granted to the
refugees in the are. known as the
Assam Valley Districts? The State
Government is empowered to issue
loans up to Rs. 5,000. In how many
cases has this amount of Rs. 5,000
been actually sanctioned? May I ask
in how many cases the finance ad-
ministration itself has been able to
grant loans to the refugees in Assam?
How many cases are there of the grunt
of loan of hooks to refugee students?
I think the answer will be entirely in
the negative. What provision is being
made for the employment of educated
youths who belong to the refugee
families? If they got employment
under the State Government, may 1
know how many have been employed
in Assam like that? There were a few
appointments under the d.sposal of the
Government of India in the Rehabili-
tation Department. but I understand
that all those appo‘ntments of irspec-
tors and sub-inspectors have been re-
trenched recently on account of the
fact ‘that the policy of granting loans
has been revised. The Rehabilitation
office in Assam wanted more inspectors
and sub-inspectors. Let alonc the fill-
ing up of more vacancies, even the
existing hands were retrenched. Then
what is left to these unemployed re-
fugee youths? What is being done for
them? Has there been the grant of a
fairly substantial industrial loan ~ut of
which some ‘ndustrial work could be
carried on giving employment to these
people? The answer would be, no.
How are these youag boys going to
live? Are they given facilities for
college education after passing the
matriculation? Have these refugees
been given land for cultivation? It is
said that there is not enough land in
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the State of Assam. Granted tha‘ the’
Government of Assam has no State
land on which to settle these refugees,
but then is there no private land? I
know there is. I had myself sponsor-
ed that application from some private
individuals who ure willing to seil
their land for a fairly reasonable price
so that the refugees may bhe settled
there. What happened to that pro-
posal? I personally spoke to the hon.
Minister about that. I accompanied a
gentlem&n who was prepared to g.ve a
large area of land for purposes of re-
habilitation of the refugees and saw
the land. I do not quarrel with the
Government of Assam with regard to
the ‘availability or otherwise of State
land. On that there may be a ditler-
ence of opinion, But so far as private
land is concerned which the parties
are prepared to sell, why should not
the Government of India purchase that
land and allow the refugees to cettle
down there? They are prepared to
purchase that land and pay the price
of the land in instalments. Why is
nothing done in that direction? I have
all my personal regard for the hon.
Minister who has been doing his best
to solve this problem. All the same I
must say that so far as the State of
Assam is concerned the refugees have

not been paid that attention which
they ought to have been given. We
are moving in a vicious circle. When

[ approach the Government of Assam
for relief that Government says the
Government of India is not giving
enough grant. There was a time when
we were told by the Government of
Assam that no money was being made
available to the Government of Assam
for small loans of up to Rs. 5,000. I
came and approached the hon. Minis-
ter; the hon. Minister said that he
has received no such request from the
Government of Assam. So we are
moving in a vicious circle with the re-
sult that the refugees from East Bengal
remain as neglected as before. I ask
the hon. Minister: how many town-
ships have been built in the State of
Assam? Then there is the policy of
the Finance Administration that un-
less the person lives in the township
he cannot be granted a loan. But how
many townships have been craated?
The hon. Minister himself has seen.
and Pandit Thakur Das Bhargava and
Pandit Lakshmi Kant Maitra and I
have all seen that place where a town-
ship was to be raised. That place Is
still lying unclaimed. Why does the
Minister select land in Assam which
s absolutely submerged under water?
It requires three years to bring that
land under cultivation and it will
take another three years to hufld a
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township. At present they are living
at the rate of 30 or 40 persons i'n' a
small room. And they are living
under conditions where there is no
conservancy with the result that they
are not only injuring their own
health but they are also injuring the
health of their neighbours. There is
one latrine for every five families and
that is cleaned iwice a week. What
is the effect? You will see a string
of worms coming from that place
right up to the place of habitation.
This is the way things exist there.
There will be retributive justice. You
are neglecting the refugees ncw. They
are living in insanitary cornditions. In
every refugee house at this time of the
vear you will find people sufiering
from typhoid and dysentery and these
attacks of typhoid and dysentery will
also affect the neighbours who are not
refugees. I would once more beg of
the hon. Minister to go and see the
condition of the refugees in Assam.
You will see how they are living,
what food they are eating, how many
saris their women folk have got,
what is the vocation of their young
unemployed youths, what vocations
you are going to give them, etc. At
present Rs. 2,500 :s the maximum
amount of loan granted. The
average is about Rs. 300 to 400. What
can a man earn with that amount?
What can a hungry family having
not more than one meal a day do
with that 300 or 400? Would not
their impulse be certainly to convert
t};a}“a'r’nount into absolute necessities
o e? .

Phese small loans go in  vain,
because a hungry family is waiting
to have two meals a day and the
money is utilised for purchasing the
necessaries of life. I am not exaggera-
ting at all. Please find some em-
ployment for them; please give them
a roof where they can live as human
beings. Please provide them  with
the conservancy facilities amd make
arrangements for their {reatment in
times of illness. Otherwise, not only
will the refugees die, but the health
of non-refugees who accommodate
them will also be =ffected. and they
will die along with them.

It must not be supposed for a
minute that we Assamese are hostile
towards refugees. We are not and we
(;annot be, because we and the re-
ugees from Eastern Bengal are prac-
tically the same people. We are as
{)}?or as they are. We speak almost

¢ same language. We wear the
Same clothing—dhoti and sari. We
eat the same food—rice, and fish
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which probably you do not like. We
have nothing to differentiate between
ourselves. Although they do not
belong originally to that province
and their ancestors raay have come
from Bengal or U. P. or Bihar, we
are the same people practically.
(Interruption.)

An Hon. Member: They are all
Satyanarayans.

Shri R. K. Chaudhury: Sir, I am in
a very serious mood.

Mr. Deputy-Speaker: Therefore, I
suggest that he may conclude.

Shri R. K. Chaudhuri: Sir, I take
your advice and ¢it down.

Sardar Hukam Singh: At the very
outset I have to observe t this
problem of rehabilitat.on has not
been given the attention it deserves
and calls for. I do not nrunimise
what has been done and I said the
other day, I pay my tribute to the
cnergy, earnestness and sincerity
which the hon. Minister has shown in
tackling this problem, tut he has his
own difficulties and while I cengra-
tulate him for his having been raised
{o the rank of a Cabinet Minister, I
must also observe that he is not a
Cabinet Minister yet and that is the
first handicap that he has got. He
has to carry out the policy as it is
shaped by the Cabinet, though he
may share in the joint responsibility.

From the omission of any mention
in the two addresses of the President,
one in February and another in May,
we may guess that the Government
has perhaps been feceling coniplacent
and has thought that this problem
has been solved. Our fears have
come {rue, as is clear from this re-
port and from the speech made bhy
the Minister only two days ago. it
has been said here:

“A stage has been reached
when the displaced persons have,
by and large, adjusted them-
selves to their new environment
and it may well be said that with
the economic development of the
country they will undoubtedly
find their rightful place %n life.”

I must tell you how I feel. That is

a different story,

“By and large, the bulk of the
refugees are far from rehabilita-
ted; a large section of them is
indeed even worse off than when
they first arrived with some
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savings and ornamenis and a rich
loadful of hopes about the Ram
Raj under which they believed
they had sought asylum; and
many are slowly, inch by inch,
physically and morally, teing
drawn to total extinction.”

An Hon. Member: Where is thnt.
from?

Sardar Hukam Singh: It is from
Vigil. It may be any paper. but vou
may take it that this is how I feel and
I have a right to quote from anybody
with whom I agree. How this prob-
lem has been tackled and how it has
been wrongly assumed that it has
been solved would be easily exposed
if we probe a little. It has been said
with much pride that the Govern-
ment has spent Rs. 146 crores on the
refugees. Of course, this is correct.
I do not doubt this figure. It is a
colossal, gigantic sum and when a re-
fugee reads it in the report he begins
to think and ponder whether all this
money has been spent on him and how
in spite of that his condition has not
been improved. I assure the hon.
Minister that if we look at the way
in which this money has been spent
the refugees could not he rehabilita-
ted even if the amount is multiplied
ten times. But [ say that even this
amount of Rs. 148 crores has not
been spent on the refugees. An hon.
friend mentioned some time &zo that
this amount consists of investments
that are recoverable with interest.
In the report itself it is mentioned
that Rs. 33:41 crores are loans re-
coverable with 6 per cent interest.
Then there is housing which covers
Rs. 46 and odd crores. The {otal
comes to roughly Rs. 80 crorves. The
entire amount is recoverable with 6
per cent interest, and this percentage
is not a small rate, I should say. It is
a banking concemn, Sir, that ¢s being
run and when we look at the irtlerest
and the security that are demanded,
when we look at the methods which
the Government have adopted for re-
covering these loans, I can assure the
Government that if the field had been
left open these terms would have in-
duced a Birla or a Tata or a Dalmia
to invest this money.

Then, again, we were told that
Rs. 66 crores have been given as
grants to the States and I may tell
the hon. Minister that this amount
supplemented by certain other * re-
sources from the States has been
given to the refugees in the form of
loans, taccavis ete.
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Shri A. P. Jain: Not these grants.

Sardar Hukam Singh: They are no
doubt given to the States as grants,
but how have the States used them?
They have supplemented them with
their own resources and have advanc-
ed those sums to the refugees, and
these include loans advanced hy the
States.

Shri A. P. Jain: No. Loans are
not included.

Pandit Thakur Das Bhargava:
(Gurgaon): What about Rs. 82 lakhs
advanced as food loans in Punjab
alone?

Shri A. P. Jain: He is raising a
different question.

Sardar Hukam Singh: I was re-
ferring to loans and if we treat only
half the amount advanced to the
States as grant, then the whole
amount that is recoverable comes to
Rs. 100 crores. What is left? Rs. 46
crores, which includes transport
charges; the relief that was given,
for which we are ygrateful, and all
other facilities that were provided.
We have not forgotten them. We
are thankful to the fJovernment for
them. We are mnot ungrateful, I
assure the hon. Minister, We do
appreciate them. But this is a piob-
lem that has to be tackled with more
care and caution. The recent state-
ment of the hon. Minister has only
exhibited his helplessness. He is
rather in a plaintive mood, ofiering
prayers. After five years of stienu-
ous efforts, he comes up and says that
Pakistan's attitude has been unhelp-
ful. We knew that in 1949 itself.
After five Conferences we were told
that Pakistan had absolutely expro-
priated our property nd it was no
use continuing those Conferences.
That was definitely put down in the
brochure that was given to us. After
three years again we are told that the
attitude of the rakistan Government
has been quite unhelpful. And then
the hon. Minister ends Ly saving: “I
confess that on many occasions, far
too many in fact, we have been sorely
disappointed—thanks to that Govern-
ment’s determination not to give us
even the minimum of c¢o-operation”.
He says “Any prolongation of this
dispute means the contuance of
misery to imillions”. And then he
concludes “It will be our endeavour
to do them such justice as r:ay be in
our power”. But he does not give us
an indication of the justice ‘he is
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going to do after six years. This
helplessness we already knew so
many years ago and we had fore-
warned him that he would not be
able to get anything out of Pakistan.
When the attitude and policy of that
Government s what it is, no sensible
man can expect that anything would
be got out of that Government.

1 am reminded here of a short
story. I was going with a comrade of
minc when I was reading in the
school. There was a beggar, a mendi-
cant sitting on the road and he was
calling out:

R ATg FEE N WS AT A A
g 9ra 96T A AW

This is what our Government does.
It gives its blessings and good wishes
10 the one who gives something, as
well as to the other who refuses to
listen to it. I said to my companion
“Give something to this beggar”. He
said “You are a fool. When we have
already got the hlessing, why give
anything”. Sir, this is the attitude of
our Government. It is pouring its bles-
sings even without being asked. (An
Hon. Member: A beggar's blessings!)
Now it comes with this helplessness
and tells the refugees that it will try
to do justice, whatever it can. We
are entitled, after these six long
years of agony, at least to know
where  we stand. This Government
might be acting on some moral prin-
ciples. they might be creating some
place in paradise ‘along with some
lcaders on the other side. But we
are living in hell, and what matters is
whether they are going to remedy our
evils or not. With these assurances
and hopes we camnot continue. Our
condition is much more niserable now
than what it was when we came here
with high hopes after partition.

In regard to paddy lcans some con-
sideration has been shown, and the
people who lived in those camps have
been told that what was advanced to
them by way of paddy loans is not
to be recovered until the cquestion of
compensation s decided. But I would
like to tell the hon. Minister that a
ver) large number of those people had
no claimg at all. Therefore this bene-
fited only very few people.

Then there is housing for Rs. 5
crores.  This housing has teen plan-
less. It is not productive except per-
haps in regard to iwo colonies about
Wwhich if I had the time I could speak,
but I am afraid I would not have that
hme.‘n Except for Panipat and Nilo-
kheri® the others are not productive &t
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all, and the costs have been very
heavy. 15 to 18 per cent to the
C. P. W. D. has been added to these
costs. 25 per cent is the contractor's
profit. The bribes and other things
are separate, we canndt count them.
So practically the refugee has to pay
double the price of what the cons-
truction is worth, and we boast that
we Rhave rehabilitated these refugees.
Then again, mostly, they have no
sanitary equipments. There are com-
munity lavatories and community
bath rooms. Practically we have
created slums there, which we experi-
enced after sometime. The cost is so
high and the rents charged so exorbi-
tant that the refugee is crumbling
under their weight, and he cannot
pay.

Then I come to the question of
evacuee property tov which I referred
just now. It was given out in 1949
that this compensation will be com-
posed of three portions. One was re-
ceipts from Pakistan; the other, the
value of the pool of evacuee property
here; and thirdly, a hundsome con-
tribution by the Government itself.
The value was expected to be Rs. 350
crores. The refugees accepted that
solution. A conference was called in
1949 and it was considered that the
evacuee law would be modified. A
draft also was prepared and was
given to the Minister. and that was
accepted then. But ultimately, on the
interference of the Jamiat, all that
was dropped. Other provisions were
introduced, which resulted in huge
amounts flown from India to Pakis-
tan. Those people were acting under
the cover that for the maintenance of
the dependents of those Pakistanis
who are living here but who have
sent their  children to Pakistan,
reasonable amounts could be sent.
But Government has absolutely no
check to see that these amounts are
reasonable or that the provisions in
this respect are not being misused.

Then again, a large number of
Muslims have returned and that pro-
perty has been restored to them. In
Bombay, Delhi and U. P. alone it was
estimated that oroperty worth about
Rs. 500 crores would be available for
this pool. And now what do we find?
After these Chhatriwallahs and Japan-
wallahs have got their properties res-
tored to them, it s admitted that the
pool would only be of the value of
Rs. 50 crores, or al the most of Rs. 70
crores. If the Government has be-
haved that way and the refugees have
been thinking all the time that the
pool would be available only to them
and that it might he distributed as
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soon as possible, may I ask whether
the refugees are not justified in say-
ing ‘Let that pool alone'?

Let their claims be verified, the
verification being very strict. Noth-
ing has been given in respect of rural
property. The properties of those
that have got an area of four acres
or houses worth less than Rs. 20,000,
have not been assessed. All these
properties have been left out. All
their movable properties have gone.
If the value of the evacuee property
now is estimated to e about Rs. 750
crores or Rs. 1,000 crores, and the
value of Pakistani Muslim property
here is to come to about Rs. 50 er 70
crores only, when worked out, the re-
fugee is likely to get one anna in the
rupee. But you are giving a gift of
Rs. 700 crores or Rs, 800 croites to
Pakistan just now, in accordance with
the policy we have been pursuing up
to this time. If wheat is coming to
India we will divert it to Pakistan.
Though the Pakistan people might be
clamouring that Indla is amassing
wheat, to be used in case of war, to
make them believe that we are human
beings and show compassion for their
own trouble, it must be diverted to
Pakistan. But if we want rice, that
is refused to us. Perhaps we wanted
that we might remove the suspicions,
of Pakistan, lest we were preparing
for war and lest some cae’s help we
might summon, but that is also denied
to us. Even in this manner we should
continue in placating them. I am re-
minded of one sadhu and il is said
that he had advised a snake not to
bite the people. The snake acted ac-
cordingly. It was lying on the road
and people came and trampled on it
and on the next day the snake com-
plained that it had been treated very
badly, that everybody trampled on it.
The sadhu asked: Why did ycu not

bite? The snake replied: You
advised me not to bite. The sadhu
said, “Yes; I did, but did I tell you

to give up your ‘phunkar’ (hissing) as
well?” Here we are raaking de-
clarations that we are a peaceful
people and we could never go ‘o war
to settle any of these questions.
Though I do not advise that we
should fight, is it worthwhile to say
that we are not prepared 1o fight on
account of the evacuee property, on
account of abducted women, on ac-
count of canal waters and on account
of electricity in season and out of
season? The other party knows that
you are not prepared to fight. What
are you going to do with simple and
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pious wishes which our hon. Minister
has expressed. As I said he is in a
prayerful mood. We would have
offered prayers along with him but I
tell you that those shrines have also
gone; they are not with us. We do
not have that opportunity as well
where our prayers also could be
heard; we are deprived of that as
well. It is a woeful story. The hon.
Minister read the following words:

“In the communications with
Pakistan it was suggested to the
Government that no progress .could
be made in regard to the question
of .immovable property. With re-
gard to the protection and main-
tenance of shrines. it was sug-
gested to the Governmeni of
Pakistan that the question of pro-
tection and maintenance of shrines
in the two countries should be
discussed at a conference, But the
Government of Pakistan consider-
ed such a conference unnecessary.”

Whenever Pakistan wants a thing,
we are prepared to go into a confer-
ence. We discuss there and if they
get whatever they want, we feel proud
that we have achieved something at
least in that they were kind enough
to sit with us in conference, but when
they do not like, they give us a kick
and say ‘“No, No"”. We are prepared
for it and take it as good boys. In
other words we behave properly
because we are wedded to certain
principles and we must conform to

them. In this way, we cannot
achieve any object. [ say this whole
pool was a trust vith the Govern-

ment. This is a breach of trust that
the Government has co.nmitted. The
Government is guilty of that breach
of trust, for which they will e res-
ponsible to the refugees. They were
made scapegoats for this freedom;
they were sacrificed for this country.
Now we are told that they are to be
absorbed as the economy of the
country is developed on the Five Year
Plan. The whole country should con-
tinue as it is. That economy is not to
be disturbed lest it pinches anybody

else. The miseries of these refugees
are being exploited. They had left
their hearths and Lhomes @nd now

socialism is also being opplied here.
Ninety-five per cent. cut has been up-
plied on the grant of lands. Govern-
ment say that they have no lands. I
say that there- are lands. The hon.
Minister said that the colossal nature
of the problem has not been under-
stood. Because of that ome In every
50 in the country is a refugee. Was
it difficult for 50 persons to absorb
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one? That could he easily done. He
says that there is one refugee against
3 people in Delht. I can understand
that Delhi might nct be able to a2hsorb
the refugees but for 50 persons, it was
not difficult to absorb one. This
comes strictly under the External
Affairs Ministry, but it is connected
with this. No nation has ever suffered
to this extent nor would it tolerate it.
We lost about 30,000 women and we
have got 7,500 or so we are told. We
have returned 15,000. I am glad that
we have returned double the number.
Within 8 months our recovery or-
ganization has been overactive and
over-zealous and we have got 18,000
women. We are sending out women
who were married 15 years before the
partition. They also w/ll be sent
because there are ro abducted women
here. They are sponsoring to send
those women that were converted 10
years before the partition and who
have got children before partition. In
the High Court out of 51 cases that
were there 18 affidavits were present-
ed to prove that those women had
been married some ten years before
the partition and had children from
Hindu and Sikh husbands, A but they
were being forced to go until this
‘Act was declared ultra vires. Now an
attempt is being raade 1o e.aact an-
other law so that this process might
contmpe. I agk: are we going to get
anything from Pakistan, be it canal
water, be it electricity, be it evacuee
property or other properties which
we have in the form of deposits? We
cannot count the amount that we have
lost there, but still .we are acting like
lambs and behave in a submissive
manner and thank God for what is
given and we are awaiting our des-
tiny. Refugees are looking to the
Government whether it is coming up
with any solution or not. Our hon.
Minister is very active and has
found a solution. He is going to
3‘1.1‘0“" at us Rs. 50 crores and say:

is is yours and you have it, I do
élOt know if in the course of another

months it may be reduced to Rs. 25
rj'_xl-ores.. He is very glad to tell us:
H €re is your money. You have got it
ior the cry that you have raised,
,Compensation, compensation.” There
!S @ very simple solution. If the Gov-
l'i*mme'nt thinks that it has spent
S. 146 crores, then Rs. 100 crores
iarte available today out of it as loans,
b" erest and other investment. Let it
ine ’;]Ept aside for the refugees. Put it
po the pool. ‘We arc again tcld that
tOWi)mment is going to supply under

eat lan Rs. 22 crores every year.
poch momney may also be put into the

Ol The total comes to Ks. 210

.
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crores. Then there is amother sugges-
tion that I made on the 9th February
1950, i.e., that vacant sites and other
places might be sold in auction and
that money may also be put in the
pool. That would get us  anothér
Rs. 100 crores. Thus the Govern-
ment can pay about Rs. 350 crores
and that would make 8 annas in the
Rupee. The refugees will make a sac-
rifice of half their value &nd the
other half can be met in this way
without taxing the rest of India,
without encroaching on the properties
in India. The refugees also would
be satisfied. The solutica is very
simple if only the Govermment has a
mind to do it.

Mr. Deputy-Speaker: I would like
to ascertain whether the House is
agreeable to a suggestien that has
been made by a number of hon.
Members, that in view of the import-
ance of the subject and a large num-
ber of Members having expressed
their intention to speak, whether the
question hour may not be dispensed
with tomorrow. All the same answers
to the questions will be printed in the
debates but the questions would not
be called tomorrow. If the House is
agreeable, I have no objecton to dis-
pense with the question hour
tomorrow. Is there unanimity of
opinion on thls matter?

Some Hon., Members: Yes.

Mr. Deputy-Speaker: Then the

v question hour will be dispensed with

tomorrow and we will have one more
hour for discussion and at 9-15 AM.
the hon. Minister will be called upon
to reply. There is some little time
left. I will give the opportunity to
another. hon. Member.

Shri Nand Lal Sharma:
FETHIOVEIAT AT THT(R
oo |

graurifraraaty qfag : aeeag i

I rise to speak in English simply_be-
cause I am a refugee and Hindi
itself is also a displaced language in
this House. It has taken refuge in
BEnglish and so far as the Constitution
is concerned, Hindi is the national
language of this country. Let me
thank you, Mr. Deputy-Speaker, Sir,
for your having been able to catch
my eye because it is very difficult to
catch one eye out of 500 persons’ eyes
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[Shri Nand Lal Sharma] )
weiting to be caught at a time and AT o Forerd o fogg S
yet you have been able to catch T :rﬁ’ ¥ o ﬁ' fr
Jnine. FT AU 9§, q€ 99 & &= § qA1AT

& 7 3 L4
Mr. Deputy-Speaker: One minute IME | AT T & g gy fomre

is already over.

ot A oS WAt § ST qERg
#1 aga amr g f& S @A AW
Fegqait RIEEL ] (Refugee
Problem ) wx wew & anfad
TF A 99 fa=me TFE FI9 77 dq@
fear | fogslt swemm o9 WY
T T GFATE | FATAW  ATARIEAT
I & giate wam  fdfafedem
#1§, g@Q 9= ¥ feqd == ( loan)
e aed giwft awif (Evacuee
Property ) #), stg st %
( olaims ) & = & ¥fewwe
( settlement ) st srRTE
F1§ 1 @ & o @A gfedw
# faed Swr g g § 9 1 AR
gy ST et gAR WAy fa
FRaIT g fag 4 Fg Qe {
(abducted women ) & w&¥
AR FTHA AW E | WA & §a A
N YA g oA @ Feg fafemr
fafeed & somar W fafvee
fex *T oremdar famgwe @R
gz fafiex @1 fawmr &R+ srhad
( Foreign Affairs ) st =
F ot Jmgm | F guwat g fF ag g
gira g fmegn A7 wmew fafveT ®
wRA F%ad ¥ faar AT SR adad
M2 & gd ag fam § frag
FALFT FY AT AgH FIA § | At
146 T § T q94 AT qTH YT
I g 1 A Afawa I FT @9g
wifear a7 zafifer anfe & at &
fase o & eqgAfom & steran

7§’ St o d o2 & ad & foq gare
I g A E & gt G4 age
®1 qIARZ A AEAT § f iR
qaTw fawmr & g4 srsmr iy fer
AT AT AT G T A FTH a7 s
F1 53 fovar fasiade o7 & faum &
St ferdee T § A Y QY ), A T
I R GO (SR 0 I
g % T wEe A w A A A
*X, 7 fotr g & w50 Fwar fF
o=t fore St &7 gerafe fasrer & 2rg
& Fqa fam Srii F1 39 ¥ @ig qeaew
g o oot & o =@ ofesm |
BT WY AT 9, I+ Fa w0 7S
AT AT AT N AEW A
AR AT FAR aFE A A4S gFAT §
T Y a6 T A4S TG7 BT FT A0
g S A ggi @T & foq F15 o
FERFT A F A faord | dF
wfod g oea g, agi @8 1A FEA(
fe maaqe mag AT qy O
TE TS A58 A oA, I AT
W aw oF foagar amar € #iT A
ag e § o
Sixty rupees per house; excuse me
for saying this on the floor of this

House.

Shri Sarangadhar Das: Right.

off AR w1e Tl ag AW A FE
g% g ' % § OF qEW AY
T Ffoq, ae T FZAE 7 T Iq
FIAG TR Fg FATIT §, FTF A1
g g4 M fF g W we vy g
zafad  Qco  ®aaT 37 T AR F1f
T A §, W 54 % feu g4 2d
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¥t | & I§ ¥ AW HAT FF qHAT
a1 *ifs § =@t aTg § At g
wd @ sma for fafretan
FFFm A I & @ra oA awd 7
w9 qu & @ s 3w IE o
B2 ¥ YT % gmEEF fae

W GwaT §

q® ANty @EET oA g
W ¥
1p.M.
ot ry e oAt FT FT A
€1 AT Sw gaEE ¥ F @ ¥
& 3 ¥ | SUnemw AT, 7 e
FAH( AR § B g9 S ‘wane aa’
sy a1 g few aAvT 9 I AT F
foq o< =8 & | I goTa A WA
&9 g v FAr wF A9t (Ru-
ral Property ) xgi gz #< ad
€ ) S ®EARe 7 e N E ?
fradr aix feeder g wdsHe
g ( Displaced Persons
Amendment Act) & wamw §
"3 g we far qu, w99}
FETE & § g faar mar | gfe
T ® A1 fomgsia g gy &, F soft
¥ 3 9@l @ ¥ F FT mw@w
g a8 Tl 7 e fr 9 faer
afagz @ Afewr s frag &
T oy fe & e amw gfar
G FT I A #E) A1 IF F1 a1€ BN
( By force ) figre faar smmm
frogsfar Y Q& Wl & stgt A9
7 T GH FT AT o g §, qw@r
g 9w %1 T R AB gL AwSl
7 z2 % facgs smegagfaiz ( un-
inhabited ) s@mi & o wwr
§ 197w g fF 3 9w agl gdmeE
74 P.SD.
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Fog guiam A mr @ d ) zafed
qg g § goor A WA L/ q@Ar
g fF 3 S sty avqar ary weaTe T
W A BT FT UG A § 3T I
® g WeTH 457 7 7 g« faoan
g ? et forw W w1 @A F foq
wF fa®, @€ wqmmer 7 Wi E
| T | FAT IqAT TaqY afgar
fs @ I F AR A QY
T W A U8 &F % a0 fF
& T G S gaareT 7 €Y faar
| g gRaTE WA G T §
fr gfr o sEAETATF @I T
gafed o 1 q@0 ¥ A F aR
Fafagam § | &z Far
§ et g, wgl T e oft #a
i ¥ fogdr ww gesd
(Stall holders)azex T & g
fir ETATCA G H TGS FE O §
e FY ® A W 3w AT
ger AW FIR@AN FT
et €
Rolling stone gathers no moss.

ar amwr fgg wifr & ag feafr
R e | fag g F1 TS FA
o g feg = ¥ maRe
39 ¥ S % &, BfeT W 3@
¥ w1y T qgar g fF gA A "
qem f feagaht & waow feg 1 &,
A fr =g feg §, <o fod ag wC
& @ E | AT TaAdT J A1aET
TaFEE A1 HARTAT qRT TF HAASAT
ams Ao (Colony of Nations)
T g &1 qafed W W go G e
ste (U.N.O.) & arg foagstt € L
AR Frei faqas ara w0 w5 A
qer gl §, &1 IqH1 go Tio Al
# FaT & ¥ I § AT AT gAR TH
AHATT g5e 7 w7 5 qW A FS
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[*} a=” @ i)

ared ( canal waters ) @
TET AT Jo GHo Hlo A & AT T
N F I, IR FF g3 graow W
¥ AT 9N A F AT | 5H FT FO
a7 3, Tog a8 & fF g Swar e
FIAWH fraw g F fod =
SiC I

sETafaR aw ;9§ A
aEr € |

st em mt: & 41 98 5%
w g & war ¥ awmoadm,
‘g FE AT dY g7 Jo Tio e
FY owew F AT @ & 1 3w ag S
FEMRE 1 A Ay g1 & &5 o+
FTETIT AIGT AT Her § o7 o #7
qaT w9 gt € ag fFAy F o
wgf arar € , A fel g & A
9 SrEar § | T A AT gwr AR
4é s3fam (Beggars Blessings)
AT & A AT\ A gEfoR ag FEAT
g fr made feedws oo & frdfe-
foda FT AL Farq AE & 1 IF Y
gf@@x a9 W confirm af
gt afx o afm ¥ frare fear mar
A TAAFz FarEd I & B+ fod wma
dRIAF AR AT FG G, WA AR
T & 7 @I gar § 1

W & Afafam gl s o
g gur fog e ofewrT g8
F #2897 & g & Ay T@d g, AW
FFW T AT A Gy AT ;1T FT
o T g ) WY Y [0 AT AT
W T F G

gy fadiawy afraron T :
W AFR N g T T
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W N FF aft < wsdh s
I TE A A aw gad amer
T g
T frasT ag § fr. o e

¥ g # T3 SART FIAT T3, a9
TAWT FT 9 74 7 5 dewTe A9
fes%ar smw art ( Declaration
of war ) # ¥, ¥ s @
TR R AT W 38 feddmm are
IR F73 ¥ foF darc §, e |TA T
93#Y, you simply grumble and
they will growl. & &t ag wzar
ifs smxomaraw §, 1A

AT F SfqFTICq &, 1T IF 0 A TI07

T T 1 F wawar § 5 e am

Fama oAl AT A FE T A
AT AT F I ¥ TITAE i< A

Wt W gE agA A AT AF
gronfagt &t gadr femmr 7 g

feeg o &1 ST W o AT g A4,
Fq@ ‘qq9% vagwE’ femr fy @
ST, WO HEY AT F S St
g fags wemr fF fgae & =Q, 9
anr fogafta <& a7 ag s v avaw
g Famd Fft gEWw AE A
arsma wraqz A w4 fadi
daragmfs “@rdzggae froe
gy aifsee fga g gfear

g e friferat 7l adzg srekE )
% frdee s g fr a4t gfiads ( ap-
peasement ) ¥ aifedt 1 afeearm
FTAN 9EA0, I AT 7 #EY Far ar
gz faq ag uw wsq S ardy @y
o Afi, G R A & A g
o Taw & g § ) wav fiar 1€ T
agi a7 g T g wT {1 17 FT

agi AT |
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ot SRAw MR S WA @
A fofiqor #Y <rsw feerar 91

a.

ft X W wwt o aHaAY, &
fra=et wem f5 madde e ST @
forat i< g @<w g1 @Y § 1 Fog e
A ARG 55 £ fFosw
& wra § ar foar §, e feedwe
THE A A TATHE aRILH § 9 A
g amar #4Y § f5 9w w1 wrw
AT I T A WA
TItTT wde @ N @ A
FHAF I G w0 N @ oar wd,
I4 &Y 78 Tar A § o ag oifaw %
WA A 7, AF 5 FyT FY
ErC

afqqt #1 frFadr ( recovery)
FHTTR FYMIAFZL ...een
Mr. Deputy-Speaker: How long will

the Hon. Member speak? He should
conclude by 1.10.

@t 7 s Wt H§ Ak T
4 gg faage FT % 98 Fa wfeas
9gf ¥, Fa@ ww FIT ¥, A9
Fagafer ama ( Calculating
Machine ) gt & S # Waw
q wed gl R w9 Fegoe Y
W E, 39 TR A9q wierss #T
TR 7 FI, 9 2T F A 5w qwen
F=mmd | ag aww 3 fr fow & foq
T FH FTTEE g W AT E, 9
1 @ g@ T g, A BRT A
AEAE TW@IT FIR OF @I A
T4 T | A1 g frogat g, A ada
¥ qg Tga gL ET ¥ AN WIAN §,
ofam aree) @F I F @A AATE,
I AW & for g U AT FLQ
8?7 gark wegfrez wrg o 757 § Fr
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Tg il & foq, Jawd ¥ fod, wage
Ffgamsad, e @@
fegfaat & foa go @ F34 F1 d7%
W d ) W FT g TR
AT F A @G |

T faegi 7 sw 7 S 3|
& g wr At w9 w1 e S|
7 AT qar w§ feadr afdw
( sureties ) s (Gua-
ranties ) & & 1| W@E FIT
¥ #eaw  ( mortgage )
#:fa, 59 & afifer MR Aew
AR Z | T AF TG 74 E1aiT ol qF B
famar w€l 1 w340 F1 q9ET gAR
faes s §, w54t #1 $3 W& fawar
zafeqd 7 A w8w fw o S
F g A OAT AT AT & |

™ & gfafeaa & ¢ vqm 740
AT g AN &F anfaqt wT oS
i F&a1, FMIF - I FA A
awq g w@, f5 ag s i,
ggfifrar &k gEl @@l # AR”
ARTIGEER SR R E AR 0 €
WHFIR R T&F GF JT@ A3,
T E, U GXE g WIT o7 war §
AT EhT REATGNE | TFIWH
F E, WX 45 gRAT T FqqAT
% % W@ A a3 49 a9
AR e F gwa &t @ v ar
e gt gdw fr oF @

(English translation of the above
speech)

Shri Nand Lal Sharma (Sikar): I
am very grateful to you Sir, for
allowing me to speak on the problem
of displaced persons at the fag end of
the day. There are five facets of this
problem, namely, one the paramount
need to rehabilitate them, two the
grant of loans to them, three the
question of evacuee property, four
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[Shri Nand Lal Sharma]

the settlement and payment of claims
and five as our hon. friend Sardar
Hukam Singh has pointed out just
now the problem of abducted women.
In addition to this we have to bear
in mind the displaced persons who
are in Govemment service. If ‘I
speak on all these problems. minis-
tries other than Rehabilitation will
also be dragged into discussion, in-
cluding the Foreign Affairs portfolio
held by our Prime Minister. In my
opinion it is our misfortune that this
portfolio is held by our Prime Minis-
ter, because most of the time he is
talking about America, Korea and
Tunisia, to the exclusion of problems
we have to face at home. In addition
to the Tunigian problem he is occu-
pied with the problems of the whole
wide world, but he has no time for
our intemal problems. I congratulate
the Minister of Rehabilitation for the
fine work he has done in connection
with rehabilitating displaced persons
and providing them with employment,
especially providing more than two
or three houses to displaced persons
employed in the Ministry of Rehabilita-
tion. I would request the hon. Minis-
ter to make a note of it. I am not
saying this without any definite in-
formation in my possession. Those
people who did not have even a hut
in Pakistan but have some connec-
tions with the Ministry of Rehabilita-
tion, have been allotted two, three or
even four houses each but those de-
serving ones who have left behind
large properties have not teen allotted
any houses to live in. I do not like
to say such a thing on the floor of
this House but when a displaced per-
son comes to me and says: sixty
rupees per house; excuse me for say-
ing this on the flooxr of this House.

Shri Sarangadbhar Das (Dhenkanal—
West Cuttack): Right.

Shri Nand Lal Sharma: And he
asks me what he should do. I told
hm to go ahead and pay the price as
it were. He told me that he Lelong-
ed to a group of three families and
would have to pay Rs. 180 as there
was no way out. I do not know what
else I could have advised him to do
because I am aware that even had I
approached the hon. Minister the
matter would not be expedited as
::g lowest paid clerk can spoil the whole

ing.

An Hon, Member: You too pay
bribes?

Shri Nand Lal Sharma: Can't help it.
You hold a stick over our heads to pay
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bribes. Sir, we have ‘Satyamev Jayate’
(Truth alone Triumphs) as our motto
but we do not believe in it. Displaced
persons from the West Punjab and the
N. W. Frontier Province have left large
rural properties there. How have the
Government helped them? Last time
I posed the same question in connection
with the Displaced Persons (Amend-
ment) Act, but did not get any answer
from the Government side. Day before
yesterday I was at Hardwar and the
displaced persons residing there told me
that they had received notices from the
District Magistrate to the effect that.
they should quit the place within 15
days failing which they would be
forcibly removed. The Government
wants to evict the poor displaced per-
sons from places where they can earn
something and send them to uninhabit-
ed places. You say that displaced per-
sons are putting up in Dharamsalas
there, and do not want to leave them
because they are living there without
any cost to themselves. I ask what
consolation do these people, who have
left behind their houses and shops etc. in
Pakistan, get from living in Dharam-
salas? Who would like to stay there,
if he can get a house? Or are those
Dharamsalas such exquisite palaces
as to afford peace of mind so as to
make their residents decide to go on
living there for ever? The hon. Minis-
ter of Rehabilitation claims a better
knowledge about the displaced persons
in the Saharanpur area, as he belongs
to it. I know about Delhi where the
displaced stall holders on Queensway
are persistently unhappy because the
Government removed them first from
Connaught Place and now wants to
remove them from Queensway as
well. Rolling stone gathers no moss.
This is the state to which the Hindu
community has been reduced. I am
constrained to use the word ‘Hindu'.
This word makes the Government
Benches start, but I regret to have to
say that the words displaced persons
and Hindu are synonyms. Displaced
persons are suffering simply because
they are Hindus. Ours is a Panchayati -
Government and we are a Colony of
Nations and India itself is a refugce
at the door of the UN.O. We take
the Kashmir problem or any other
problem to the UN.O. Just now an
hon. Member has said that we should
take the canal water dispute there, if
need be. We may even take our food
problem to the U. N. O. The reason
is that you have gone under its wings
for ever.

Lala Achint Ram: You have mis-
understood the facts.



2009 General Budget—

Shri Nand Lal Sharma: What I say
is that they shall have to take the
matter to the U. N. O.; at present
we are seeking its protection. But
they do not go to the U. N. O. because
they have force with them; no strong
person seeks anybody else’s help, or
implores somebody. You have just
now heard the story about the
beggar’s blessings. The Government
have not made any arrangements for
the rehabilitation of displaced per-
sons who are in Goverament service.
Their serv.ces have not been con-
firmed and if the services are termi-
nated, they would be turned out of
Government quarters and as to where
they would go, nobody worries.

Then there is the question of 30,000
Hindu women who are imprisoned in
the Pakistani ‘Burqa’. Their wagils do
not reach your ears; you pay no
heed to them. And what can you do
even if you want to. Your position is
like this:

g fada=y afomar s

(The desires of the poor spring and
fade away without blossoming).

This Government cannot do any-
thing in spite of their wishes because
there is nobody to listen to them. My
submission is that you would have to
use force even in'this case. The use
of force certainly does not mean a
declaration of war. If you growl,
they would be prepared to declare
war. You simply grumble and they
will growl. What I ask is: Why do
you %ot use what is in your power?
In my opinion had there been no case
like the Chhattariwala case a highly
placed Government servant  would
have been spared the dishonour he
had to bear and the displaced persons
would not have been so downhearted
and dejected. But there is no fear of
God in you. You may have “Dharma
Chakra Pravartanaya” as your
motto but you never act upto it. I
would request you to be God-fearing.
It is your good fortune that you have
not become displaced persons; if you
treat the displaced persons as badly
as you are doing now even the sea
would not give you any shelter. I
would say to you, “See that you do
not create another Pakistan in India.
You are creating so many pockets
already.” I submit that you shall
have to give up this policy of ap-
peasement. And if you don’t, mark
my words—we won't have & Ram
Rajya as was envisaged by Gandhiji;
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what is worse we would have a Rajya.
worse than the Ravana Rajya anc} we-
would tear our hair in desperation.

Shri Feroz¢c Gandhi (Partapgarh
Distt.—West cum Rae Bareli Distt.—
East): But it was Ram who got for
Vibhishana the throne of Ravana.

Shri Nand Lal Sharma: Thank you.
Hon, friends, I would say that the
condition of displaced Government
servants is very critical. The dis-
placed persons do not know what
fate holds in store for them, but the
Government servants among them do
not know whether their fate would
ever be better. They do not know
whether they would retain their jcbs.
or not, whether they would be in
possession of any means to keep the:
wolf from the door or whether they

would be able to feed their depend-
ents.

About the recovery of abducted
women it has been said.....

Mr. Deputy-Speaker: How long.
will the hon. Member speak? He:
should conclude by 1.10.

Shri Nand Lal Sharma: Thank you
Sir. I would request the hon. Minis-
ter of Rehabilitation to use his brain,
not as a detached calculatimg.
machine—which is not concerned with
what it is to calculate—but to put
bhis heart into this problem. He
should bear in mind that those for
whom he is working are also human
beings, who feel pleasure and pain
and who have no access to him when:
they are in difficulties. The real re-
fugees, who are really poor, knock at
the door of all officers, but thc peons.
even shoo them off. What are you
really doing for those unfortunates?
Our Communist friends claim to work
for the welfare of the poor and the
workers, but they too are not pre-
pared to work for the poor refugees.

That is why I had to say these few
words.

The question of loans to displaced
persons has also been referred to. But
a nnumber of sureties and guarantees
have been placed as conditions pre-
requisite for a loan. First you want
them to mortgage their claims and in
addition you want guarantees. With-
out this no loan is granted. Some get
loans upto Rs. 50,000 while others get
nothing. I would request that the
problem of loams may also be taken
into consideration.



2011 General Budget—

[Shri Nand Lai Sharma)

I would like to draw the atten#.on of
the hon. Prime Minister and his col-
leagues—the Prime inister is not
here—towards the necessity of pay-
ing some heed to the problems at
‘home as well, and not only to the
problems of Korea, Tunista and other
places. At home we are coafronted
with a red flag at one side and a
green- flag at the other. The white
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(flag) is wedged in between the two.
If the Chakra (wheel) above remains
Sudarshan Chakra or Dharma Chakra
the country might be saved but if it
is another (Spinrfng) wheel calamity
is a certainty for us.

The House then adjourned -«till a

. Quarter Past Eight of the Clock on

Wednesday, the 18th June, 1953,





